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SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam, I have a point....
(Interruptions)
HON. SPEAKER: Not now, after the Question Hour.

... (Interruptions)
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11.01 hours
ORAL ANSWERS TO QUESTIONS

AR Jremer: U9 9=y 381, &Y S |

(Q. 381)

St TFH T : A HEIGH], U HI AR SR 9 W §1WT © 3R d IR A HIh! A<

gl

Hed, AT A fe R 9108 &l <=1 F & AW S usal 81 59 g9 B 9,
U H g Rierh o gen o 6 <o & forg S <W, et <1 SR R AR #8E /g, b
U] &, AT 1T < # I 3108 &7 JIuA fha ST B H 99 & WETHAT MeRviT s
HIE Sl T 99TS o1 Tedl § b 3D e H, < B 3Gl & 70 A D giaend H Ugell
IR R I FrepTees, a, IWE, Tell, $o H SREAl B U J9Sl QA ) L ()
70 AT # 39 Uget fopdt 9 O Aaman &1 S & w8 fan el L (@rae) # gha
T Ul WRBR PI FUTE AT ATEAT §, ol(p § WRPR A ST dr8al g (b Ay o o
SIUS BT < 3R fa<er § A fhar Srar g1 Sl 3t AgeT § el gofl, HeHR H Wl ga,
BH P AP I8 ool odl? H S AH F A HA A A1 A8 § B w1 39D oY
BIS BT ¢ AR AR BT & A RO 31 &7 3109 B Tl & RIdTh Ha db HRATS
g 2
THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M.J. AKBAR): Madam Speaker, in the specific context of the misuse of

our emblem by Amazon, as I am sure the House is aware of, this incident came to
our notice on 11" January. This incident happened only in two countries, not in all
14 countries which have an Amazon platform. This was in the US and Canada. In
this incident our Missions took immediate action, and the consequences of that
immediate action were very positive.

As you are aware and as I am sure the House is aware, there is no
international law against this but there is of course the will of the people of India

and the will of this House. We may disagree on many things but I am sure on this
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matter we are all agreed that our national flag and our sacred icons cannot be used
improperly.

A direct consequence of our active intervention has been an apology from
Amazon. After intervention in Amazon by the highest Chief Executive Jeff Bezos,
we have a letter of regret sent to the External Affairs Minister by the Country
Head of Amazon. But most importantly, I am very pleased to inform the House
that Amazon has now taken proactively efforts to create preemptive software so
that such incidents and such misuse are not repeated.

St TFH T : AW AhE Sfl, § A A S & SR W AJE g, Afhd # IE SMAA
TATEAT §, Bl o DI TSl 8, AU B < H AGST H Y ATgAe HUl o AT S BT A1
fpar &1 PR # W [T 3 BT qHI-9HY TR AT BT I8 ©l 3¢ B A1y & F 78 A
SieT =Ted g fob a1y o St aTRe & Si-<adl Bid §, Sd! Wi aRER bR Ul Hibe |
ST BB 3 IATGT Bl BRAST AN DI 9= BT T fBar Sar g1 =1 596 v dig
BT I 2 iR AR 91 © A1 F&h F e &1 R WHR B [T9R 82

St TA.S1. HaX : AT IfETE SN, AN ¥ § dY 1950 H USAT B a1 3R I9qD a1
2011 # U 3R Al B Al SR SUH Argr-agd HNET goNT| I€ Bl B gAR <o
S 81 |ehal & 3R S 3T Radior areR ft e 2 S IR ff 9% ST A 81
2l 3R BAR <o ¥ fheft ff aRE & TR USIT &S Bl JUHH B AT AR SNl S &,
IThT T B a1 39 R BH SR HRdATs Byl |

St qEIEAS T : A SEmE SN, § SMUd! TIA W TS W U HR @ gl AW 3remd
Sft, # STUeh! Igc-agd gvIAIE <dl g b MU H3 U Hew@qul Iy W g yud B A
ye @ gl

W 9 ORI &1 A S 9w, S g UrheE H Sifhd By S A 8 iR A
AT SN T U SR B 3T W eefudr b1 WY Soor@ fHAT B 3l S ewar PRI Aot <@
g, T Psa # 89 ®av1 STed ©, 8N I8l BaTe § Al Bg S8l W BH ANl o oWl
o5 iU HeTHT e S BT U HeaM WS B3N §l Sl Wil Wigd) i 89 ARl |
HRBR B & 2 AR GHER-TA H 1 I8 @R Bl gl § A=y @31 of 4 984 fawargds
e ATedl § b TS qraer fa<wll # A1 8 81 Wehdll, b ofu < H Al 8 |ehall
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S T 37T QM H BT IR ARBR A& A R & 378, I AR U &
SREIEECARNE IV

N TSR ¢ ARG AT SN, ST A TSl BB 8, BT & g3 © AR DI Bl
qrer HfZEd R TR &Y S8 W gl Ay SR 8l e 8l
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(Q.382)
St Yrotta |raa @ T 31ETeT Sf, S WRBR Bl SR AT, SUH UNDR o IS Bl ¢ b Alse

Ao’ & AU 3t ST U IS WA 8l 8, offhT 59 I8 WBR Wil H g o @ &
AT &I BRIS AN Bl ASHIR & B! 91d 39 IRBR gRT B T8 ot wet off a1 ARy &
59 fUsel Ardt TS 3N o7 A1 Sl fSudee ol o, W 79N & foy 1 sFfhes aa
BRI 8, WD {17 48,000 HRIS BUY BT WIS WBR 7§ ATl I g, <lfb ebes adb
B & foly A% 2900 RIS &1 WIS Ja™ #31 SIerd 9@ o & g 2

Y X1 37D AT A WBR W Y8 ATl & b el el M9+ 20,69,000 i
DI YITT HA DI [THN ST © Ted oS (AT AT| 37T PR & AR 70 e
ST b1 3T SR o1 dTed &, <Ifhs IS4 ¥ YD & BIR I8 ¢ b 2,36,000 AN Bl
3T AR fA1 21 30T Ao I8 © % 3R & A1 % a1 aRg @il 71 39 AoMR <
3l ATIHT i1 QY DHRAS AN bl ASTIR S Bl q1IG1 AT, T8 el 7 Dol bl gl 8l FT WDR
I Al & o IR AR 3§ B2 T FE PR 3 A8 Awaa @ 2?2
it Tofta waTg WSt WA e O, -9 WATell B g U & W # e fear gl
ST ol U AISC Yok B © aR ¥ o7 AR g8 fHdl g 1 yfieror fean o € &

&, I Ig [aATA AR dAhIR Jaex BT g, A Weer 8FF B © SR Il b Bl
AT UTaeT= <81 fHar 71 81 ifh 39 YR & 99 ecy a1 IRidel ool 3R a3 oredi ¥
HIH @ PIRU ITeh] T8 VW@T ST 8 3R I Dl d g8f MY o1 AW 81 ITep! qfeqor fea
SY, 9 UhR & 3l 96 AR 31T | BIg VAT Wae -8 g

s AfdRa IeiH ®el b g #= Do [Jbry Ao & d8d 70 i
SR <A1 g1 9198 9 g8 Ao &1 aR¥r #§ # aamn ag & gae #4 dree fJew
ASHT & T8 S UL BT BT Il & 8, SAH ol T8t Arorr off, SHH dIs AFE T8l
far Tr o1 6 S 95 o8 IR Wi §, S© Pyl WU I AR & ol 81 89 A,
FifH T8 100 R ITe WHiF © iR 9 drl & fofg & S a1 a1 giu-esed ©, <8 | ©
3R TN § 3R IF &A1 H UH Dsi Dl WA IR, D! TRV Y, ISR & S=AT
T UEAM BT AW YeRA HAT 2
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ol W0 9 99 V9 92l @ aR ¥ B9 910 Bd § O 9 999 1 Ma-q8d A B/ § AR
ST 2000 BT AT 3000 BUY BT W SAMHEH! i B, SD! ATl ARNETT bR USY wadt Siig
% UEAT €, Sy B RN o 39 WIMd B HHH IR Qa7 § 5 o At a= fonsft dwen
H 9 AS & ded RIe 8 I8 8 A1 70 URIE B ASTIR A1 g1 ISR B aRETT 89
AR A IE R & 7 5 oA a1 98 S ufewr o © A ufderoneft 8 a8 S9e IR &
RATSl TR UGATY S Seil dorol IR 4T 81 |qebell &, RS W W & Webal © AT fR 1 g
IR BRI BB el ©, S9 ded BT 89 AN YUHHRIT & WU 3, 3R I8 g% § Pol
SIhR HH DHRAT & Al IADT W 8H AT THATTS DHeIl § A Bl

I Th AT g o ulfdE B 8 Ao twarde & fou afe s =i
R H1 DI BRI TN Dlg dedl SAd AT Bl DI DT 8 3R 98 (T foly FIgesx
@1 fore §9 ¥ 50,000 FUA HT &IF of AT & 3R AT B YT HAT FET © o 39 1 89
SART QRIS A &l 3o A 3 1 &1 g & 3fids [ 8, I8 i sAN U Are &
T € O WRBR B ATSFIST BT b AT A 1 2] FN PR A AR Hehel ©Xe], S<UTG
g% I8 8, O TR I IENART 98 &7 8, N ThR A BRA $dveie off &1 8, 599 Uh
EINIERE TR I I ]

H ATYHT I D WY by Fehdl g b TS W TA U H UG el Sifeq DI TS

TILIBAT &1 FRT AUAT 3g9d & b Uoel 6 A8 H 8H NN < STR JQ¥ ¥, AT 14 M

W HWH oY &, T8 9 92,000 ddi HI Hehidl all IR AT W I Sl FHS |

gf¥fara &, S I 12,000 ATSIAE Bl SHb T W B AN A U ofdel Sited i
TR o) faanl et o <¥r § U} olad Sifed & fog, S T wWR W BT 8, S haed
3R A Aaex H B HRAT 2, AT 1 98 I TAM W Sied 8 R IqD! B 89 AT
TfRIEToT SR g=@l DI I o S I §, FAAY MY A AR |qaTell Bl Yeb S8 TR PR {1
2l B3 WM R AR | ATYT b HATTT Bl Ueb WhiH A 399 SISl 8, Ig 9 8l 2l 3
f 39 < ¥ 93 T R ISR BT o &1 W T 3R gE48i Bl ISR Fd @7 7

it ToTta |Iaa : " el off, febel Saaude ARG & S #3t ol gdrg wel S g,
3 fra [pes €, 98 89 a1 ol <1 & & qoic BM & drase d1 I U 91d 3@ I3 T
W A AT & D IR H Al © qard I8 § (B AN d9E e A9 el @1 -
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JaqHTe, fEelt 3R Aics| 399 U HAl BV fAb w5 B AT R HAT S Seal
BHN?
2 SN TTT /St AeET HBIGAT, < H ATHI 35,000 WA, fARTHY Gohiairer fodt 7
fpdl BRI H A RBIemT &1 & IR @ 81 919 I8 FATT a1 A1 AR o Fa9 981 AR
gg ot 6 quras & Al BB BT B 81 3R AR 6 50 uga & foay @ fean
S| <9 H A1 BT &1 wM fRA O @1 AT, [ G [ARAT H Ul T8l off, sy
319 8 1 I3 fbar & o6 Sl oo Wt &1, 98 Ul & W B AR a7 89 N | ugd
AT WIUT A B DIRE B g, Rifh W T NUaiRe wR R S Ehfem &1 o
BT o7 98 3ATS.SLASS # Al SPE H Bl 7| v eH Rpferm & dew d Arar A
FqR HF | FaH I I H Y fF Rpfor fow g & & @ &1 Al 7w w3
B BN B’ Bl HeUAT B | ALY AFal @ &A1 § bl bl MY DA DI a1 &4
7 ggcl W B 2l ol B AT T TN 400 RIHI BT 999 fhar g, RH d 8F 100 I
W Bg WMUT B IR 8, 60 WA WR Bal bI Igured 1 g3l 8 3R by A qidal -
SHT JeHre Al a1 1 3Tl Ueh A18 H 84 iR 40 g a1 | I8 el &M &
H 8 2, 39H & ANl BT IUET & W B BT gl I H sH@T U g9 & 99, e
AT AEE SHBT YR <F e IR 39D Bie-8ic Wi fAfi= Aol & d8d
el § ®et Wb, gud U &H DI BRI T| BART Tg AN € P 37Tel & A8 | 250
G &E B uE v |

H AT @ial W A8 W SR B B BH A A IUTERdT B SMER UR o uread
7 gl B I I8 IRGR g W T B WA el B ST Siredl, DI Bifhed
T, ATsC A= 3R T & B B AT SIBT SireT 21 89 39 forv dIifldT &) © &,
Ifehe g ot Wt it B R 1 B BT 8 JaTd R 3T B
HON. SPEAKER: Next, Shri Dhananjay Mahadik. A short question and a short

answer are expected.
# g AEISID ¢ e HEedT, H WRBR AR FA St 1 e b Ag b Rpd
SAATHE & [T a8 3reol SR dS1 B 81 W61 8| TAR o &l gl 3R 3= <9 4 Bl Sy
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N AR <9 H el SIATHT § H-HI a1 A1 N Ufed B, offhd oy 9@l S S SiR
IRT H 15 GiAed & 9 H T8 I 40 TR 81 8H I8 T e AP q DR URA?

3l Sevy @ RRIRT URft 2 1 o R Werell AERTSE A1 AR el HiegiyR &1 ard &
S A1 b gbd 7 B Bl goiE ¥ B gl &9 Bl I8 8 3R IRISHR g 99 1R 93
% Bl

AR WAt g o & ATge Aeex § 8H 1T <1 a1 MU= Sad § I8 Hg
fear € f5 g9 fory oig wifasr ar @en €l & @1 # U Fg S @edl § b A8 AHD
T B H B fhad | oiid? I It Per & o goie BH 2, R W RIS SR
so A sUd! T T gl RRpe sfear, e o sfear by AN WU O B 8, SSedl
BT geTdT <7 B foTU [Rhes e 3R RRhes B &) Sveed 2

# NI HEHH W S ST TS § (b 89 S DY DIY-31T DR YR ?
£ NG TATT WSl @ JeYeT HEG], I8 Igd ©f AeayUl qdldl 2l S BHIAT IS HHET
FHt g 5 e 9gd ve-for @ 781 =ify, afcws & o &m & fag o =ifte, s &
q dafda uidiferd afea =iyl a8 BT &M o1, gafely Terd Rha Sdadic HRUINSE &
" 9 daeR Rva Sied 9918 8 € ofel S @Y 9 ol ® 6 R o iR
e aRe & ufdifara efda =fey| @it e pfer o1 a8 ae1 wWwu dar fear g, o
& fR-4R T 9g = 21 4 fzare 7 {5 o arel ol # fRpat S1-Rivew & i a6 wga
qDHI, B GAR qh Ugd Wb | Al BH Biwd ©] 8 7 Iod WR W HHD Wi o o
g 3R &1 Tl @t 3R 9¢ ) 21 &7 e ¥ TaId &1 3R 987 &1 I JATd B
£t W aR= g sy wEE, B9 fUeR @ difsd € safo 9 W 3 are @t At
EIENR
AT A& : AT T8 ¥ I Fohd ol UeR & o o7 darel |4l A |ivgal Bl ST
g fop oy offeT SER-SER ¥ 91 | B
£ W AT e @ oreer wRlewn, # U Werw | A WA S W S drsdan g (B
W SAlh FHT WA &3 HOAYER 8] 3T X ¥ A fheRAT FHIS & @l &l AMEral 20
IS T A D AT EEET &F W T HEH S BT Al aHT G9E & [T gol 7, Jgt
AT dF o fheRae g1 3rft 9o fheRas uRuR® a¥ies I fBIMT &1 & &-d B
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# AR WA SN W A ST ATEdl § [ T WRBR b U IDh! (BT JBR B
BIS o & B I 27 HA Sl g97 fod B 39 AN B U W o B B B
IR B
2 ol g HS! @ AE HelG], I Dlg WHN Hdld el g ALY AGG b qael H
98d GF 2| 3R AR JuTT HA St 7 S HATAT @Y WU HF ¥ Al VA B T B I
& @ U 39 WA B AT B B

TRIGH, AN Afedl # weforal umed &, Wg § Aeforl umsd & A1 gfeR W 9 g,
ST BIE AwRe afierr T8 BT 21 3 Weer dR W) IRaR & W § 5 asfoat o9
UHSl S §1 89 AN A daek [he ST & dgd U 10 RIS B ReAr & g, R
P T[uTa & WY HSE UhSH Bl THM URHATSHT BT ATARM, Fd a8 F 9 1@ W AR,
fFe THR | T U G W GReAT H . (FFagr)
2t ¥ AR TS @ A7 3T IHHT IFETST 87 A B ?
S Irofta U wSt ;T WRIGAT, ' AN 3 399 I 99 Rved 997 | wed 9t g
2 {5 39 o1 B ufderr < & Y, 99 919 &1 To™ & U ol 7 Ul R o 8, 8N
U AT E | S 8RR ue-fore € 3R 39w Al b1 e € Ao & "y |is
90 BU €, SHT Gk B AT Y B X1 48 81 bl 2| I ysi Sl AN WHs A ABfordi
UhS PR AN ©, ITDh] D Ubhsdl ey, b Aoferdl @I Uhs PR @ IR fhw g 4

IO ST, S6! {5 UHR A MR o<1, ... (Q1a9™) &A1 BT, I8 il oid o

3ITSITE ol o1 9 ¥ Ye ol arrey off, 37T 39 9l [aTal &I Siaid eI 48T o @l ©, I8
UHh g9 ARt €, oifhs Tah-Ush &5 § 3R & AT 9ive & &89 § 39 YhR B THRAT
g1 A wEe S W Aoieed & forg ot e g

# TP 91 W [ W Pl 9l § (b (Bhd sdaqie & foy I &1 dig W T8
2| SAfey I8 7 Fe, % o1 HH ST B Sy, AT S a8 R AT a7 -
HI el TN, TT T T ST | AW R AAAT | A AT T g2 21 g oTan 2 fp
el T BT vy HiY Harery & WafRa 21 89 i 5 A1 a9 § 3R 3o I8 fawy
o 2 1 # fAffad §7 9 < & 7GR BT 9 GeT & AEAH W FHEl dredl g [ d
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fog ff amue wR & ufierr @t erawen R M ges Ui @ oraven 9 ARl & forg
BN, I8 BANI ARBR BT Ahed &l 89 39 B Bl 1 HY|

SHRI Y.V. SUBBA REDDY : Madam, I am thankful to the hon. Minister for
sanctioning a Skill Development Centre at Ongole, Andhra Pradesh relating to
non-technical skills like hospitality, retail and housekeeping.  The Skill
Development Centre plays a very important role not only in providing skills to
people but also helps in getting employment and in setting up of small units which
in turn provide employment to others.

There is a need to establish more Skill Development Centers, especially

technical skill centers like IT, ITES, paramedical courses, and diploma holders
training. When will the hon. Minister consider establishing such technical skill
centers also? I would also request the hon. Minister to consider providing
boarding facilities to the students and unemployed youth at these centers.
SHRI RAJIV PRATAP RUDY: I am very thankful to the hon. Member. He is
from the State of Andhra Pradesh, from the constituency, Ongole. He has said
that a center has been established in his constituency and there are two traits in
which the training is going on. He has also admitted that these boys are being
taken for employment. So, there is some proof that this scheme has taken off but
he wants that more number of such centers should be given. It is the capacity of
the training partner, whether he is able to mobilize more children to the center and
whether he has the facility like the trainers to train more people, which decides
establishing such centers. This is one example of Ongole.

It is absolutely true that after some point of time the catchment area of a
particular center will dry up. So, it is very important to have some residential
facilities. We are exploring it. 1 have asked my Ministry to examine the
possibility of setting up hostels for all these children who come there for training.
The Pradhan Mantri Kaushal Kendras, which are being established, would
become a credible hub of short-term skilling and they would be under the

supervision of the Members of Parliament. We will give every possible support to
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the PMKVKSs which are functioning well. We will try to establish spokes from the
hub so that integration takes place and monitoring can also take place under the
supervision of hon. Members of Parliament.
# ARUINTE HIBTSAT & Aeyel HEledl, # 3fUh HAqH A FAT Off 3R WPR Pl qgd-dgd 9418
&ar gl ¥ Ay HA S @ W WA @Ted g P biere (A HAed & b BRIk
FAAE Bl Ah SfSAT MR UfIeor FSermery wgde SMSelalTs WMl Dl Al o 8q
Tt RreTeIRal B UHh-ga W ST &1 &1 X B Bl 39 SR 39 & fAfr Rt ¥
TSI JAMECIAET DI WA &g QU Y Mdeq] R HIs HRAE T8l o @l ©l 39 g9 |
AN YT H3) St 7 S BT ‘DI YR S DI S AIoT T &, 98 J9Tfad a1 <& gl

# AR H#A S S @Tedr € 16 O%1 H WTgdT SscIssy Bl RATUAT g fhan
3Tde RIS, H Afd € 3R 39 dfd dMal & FRARU 8 WRBR Dl fhan wog
SRIRIIN
2 NG qA™ wSt : AeT FEIG], ANIY FG I dgd-g] weayyl darel gol gl g4 /3l
S & ST W AR MEdiemey &l Ja) AR 3 fara ax o A & = &< fear
AT | AT AR A RS, Wl & e o g 98 Wt RaER @t & e 2 eIk
T A # g N Farferd) ufhfScem &1 & R usdr 1 # 39 AR ¥ 3rs fownh T8
ST Bl H 9 aR W AR e PR @ g SR H o wrefl fiftRer W smie w6
F AL.3MME. BT BRI WR AR TR & S1Y, ifh aga-9 AR bt &R 37 8 &l a8
HRIT TR ST & B, oifh &7 S9! IRAT bl &1 TN &) 32
IR Ps IAECRMST Pic § Toil Ts ol TER IO, SR U9 & e SiHd & &
MSEIBMSS <2 H BT &1 A7 BT a9 1956 A BRI 1 W@l 8, Il uras § fIRrae
TS T TR U AT T&h! B RIT W, A & U€ H, RUAA & WY $ W H IR
TR BT HHT STABR < H AR ddls off @l &l Uh-Uh IR | Q& <l
ST el &l g uar & ¥ 5 DY I Ay el ¥ &R SHS Fr qora ¥ T
Nl & T W W O9 g9 S BYs, d Uh HE H Q AMeCRITeSl Bl Arsad ol 3R
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U JATECIAEA 394 T & T8l 3R Aihs QU o1 8 & b 31 gdi 1 Uiieror 81 a1 2l 89
T MM B TRETT BT AT ATST B Sl & B

e B MDD g § Fqmr @aredr g 6 o arel el § 3@ 1 Argeiss
Geltfl, I Ugd Ipdl IR S & U arel IR by @ W H Gl 3R IqH el Dl
i 8 R STe | g WReGR BT IE Udh 991 v 9w & wme gl R offw
TIIARE! A 23 oG T JATGCIATST A U IS B | Y 9 bl I8 a1 Gl A1y b
23 TG gTai Bl Afch BT gaieic 8l QAT STar o, SREdl &1 SHeic Aol g1 SIar a1l I8
SHfey 81 o, e g9 ol ig yrag™ T8l fhar 11 o1l IoR § I dldbd d9H W)
#fggrore 3R IREd &1 gHReic e Sar o1l 8@ gA vty o aret € f5 Wdfivas oo
R TSN B af W BT feney § quradr & W cwd #iR aRed b1 B Al
TR & oy, ssciens faemerl & oy 1 O WRAay # Uep drs 8T, Sl I &9dl 3R
IREl BET & SHIC Whde < AR I8 HAifaa foir &9 ofrg o= ara 81 a8
UfABTRIe BT B b SMSCIsSs ¥ U Bee il 92d & U odd] & gddoic Acihde
&l | BRI ST 1S BT, TRIRS! HATrd WeHd 8 T & 3R 89 AU a1 A Wifthabe &,
dIfh a8 R84l BRAT ®, Al dRedl & Aol 8l IR SAD 915 v, THua anfe < o

UGTS AT ATedl 8, 98 B qehdl Bl

2 g g area @ sever HeQdl, B9 UM W9 H W 9R I8, Al Wl H W B R

e &l H go aredl § 6 I8 U it 8 A1 39 9ivor fodr S 2

A areaet @ Tl sraegehdn Bkl &, Sl 81 gE ol Ay
it gemw Rig area : {7 HHemfy B &1 W S@ T T FEd F B A CTE | ue Frd
# wryor TE B Ay
AT A& : b | 69 a1 2 B B U9 31k Bl IR 2 4Ty
Ue-383 7 IAUID ABRI TRV - SURIT el |

)

Si. grldl TlRM M hars|
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(Q.383)
ST, YA Tl THHATS : A JALhe Heled], RATI YAd H 9gd a8 WA § QT Bl

ST AHR AT 21 Xel S DI Sl X1 g1 I8 < Bl Yeball & A 7 AR B

Yol Ud Veld eI W WU, faRieay @i & Uit Bl oix by Rprad i it
g1 IR 1T g B Aol @ldedR 01 o 8, lfh U & HRIS TG AT ¢ B e ol
YAd WA R IqAT U ATeR ¥ B ORI B &, Forep! [urad ! T8l il o

# e A1 { WA ARG W ST Aredl § [P AR &A= Yerd weeEi q@r oAl
H IR.3M. dTeR Iy FRM ! fhed) Ao W R Swi? afe & @ aciddt <R @ 287
S QR UYWAY IALE HEIGA], §A BB (AR A H AW DI & S dTell @AY
B WA H T WE A URGT o B AU 73 B Yo W & ST fb #9 fUwel ave ¥
A T o, S9S d8d U Tl WEUH NI $B 8RN Usd 9N B T Bl [¥Wd q1,
eS8l W1 11 ST 8, 99 ¥ a8 9 Hages e gRI a1 SIQn | S9H &0
T 980 HH BN IR WHT a1 DI Yihar ATgARASAl @ FIRFET § 8Rft| S99 areR o
Pl YR @1 STl TEl B SN | [T M Y Ford DI sdIcfad! $e%] gl
frar S| g9H A AR @Sl B W El S Ae® o gU Dl W SISl Q| S9d IR H
foga SHaR 79 weT & ST A & gl . (craym)
HON. SPEAKER: Nothing will go on record.

...(Interruptions) ... "
M IPWATY . U D IR H H gaEr Gredr § 6 usell aR 1100 dreR AT = fafr
Yld AT W oME T &1 U8l 5! Gfaen T8 ot | g9 WRBR M & a8 YD WA
W aTeR dfeT A TR B PHomd DI AT U8 AT Dl Ul 15 BUY AT 20 9T H o1
TS o, offh 3d 300 TAUA U & oy fA® Ueh $uaT <A1 oSl @ 3iR 500 THAT U+ &
fog A S 37 ged € SR SRl arex @t gawr -k It el R & o & gl '
H g B T BHEHR o H A 3R BB B 4 ST A=A 9 o g B

* Not recorded.
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99§ 2010 ¥ @I et S Ay R Y o, S9d d'8d 9N dicae 7 W 9|
S T g3 TRE W W R AT 31 [ AT B PROT AT R o L, I W A 3\
T TRE ¥ faaR ) @ 2l
HON. SPEAKER: Nothing, except the question being put by Shri Gaikwad, will
go on record.

...(Interruptions) ... "

ST, Aol TORM TAHATS : Feled], HERIG W 980 gS! A& 3 AN Sl qm St 1<l
HI IR AT B 2| AT GRT W B} TUIEAT DI ofdx By RIS gof el St g,
R & v afi @ Sude e @t ad W B A w3 St § S A § e
ARBR X AT & foy 96 T H yaferd UelRies @ISl &l ¢ § Iueled HRIgdl, i
AERTSS, 9Ad <2 & A= ==l § Ara1 e arel It &3 Ud 99-U%4G @ISl Bl @1 G 2
A MeeT 2 T W & g & <7 § 91 & F?
SN G TY  : HSA, YB IMaWD Al § 3R 8O SAD! Yoorrd |l Bl &l IS HERIS HHA
3ty wQEl, AT, FAfed onfe I ¥ A9 a9 HARm S @ 2| ;WA @ S TE @
Aol fFaef w8 et eyl gud forg g9 ol 9 §-®heRa &l e &1 g1 o
T U ol AR B 3-HeaT &I g Iuaed B &I dIR B 5, dlid ARl Bl &3
G 3R A7-RG G e 9 R 9 S @1 AT, S9! T BT Q| . (Fraer)
T Woh ToU g DI ARl & W | a9 WO $ A1 I6 @1 g S e
FI gl § Aar g 5 98 v g1 uRawd gl ... (5agm)
HON. SPEAKER: Nothing will go on record.

..(Interruptions) ..."
A T ¢ I8 1 8, JATA SR & FHY IR-IR ISHY AU a7 a1 <t a1 e
gl No, I am sorry.
.. ()
HON. SPEAKER: Nothing will go on record.

..(Interruptions) ..."

* Not recorded.
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AFA el TR Yo St e *rUW @Rl & dle T8l € % & Please, you speak

after Question Hour.

SHRI M.K. RAGHAVAN : Madam, as we all know, Railways is the life of our
movement. Food sale on the railways is also an important matter of concern. We
all know that the quality of food being supplied, except in few cases, is always
sub-standard. The Food Inspectors of the Railways are seldom seen checking the
food on sale on running trains or at platforms.

The withdrawal of vendors at railway stations is also affecting the
availability of food to traveling passengers.

Therefore, through you Madam, I would like to know from the hon.

Minister as to what measures will be taken to provide quality food, intermittent
and frequent inspection of not only at preparation site but also at the selling point
by the food inspectors and increase the availability of more vendors at railways
stations.
SHRI SURESH PRABHU: Madam, just to address this very issue, unless the
quality of food as cooked at the source itself is not properly ensured, the delivery
of food can never be guaranteed and also the quality of food at delivery points can
never be guaranteed. Therefore, we are starting base kitchens. Those base
kitchens will be managed by IRCTC. They will be directly responsible for the
quality. The food delivery will happen through the top professionals in the
hospitality industry so that quality of food can be properly tracked. Therefore, we
have taken up the New Catering Policy which is just under implementation.
Automatically we are trying to reassign the old contracts or trying to take over and
as and when such complaints happen, I am sure that the quality of food as is
experienced today will be substantially improved.

In addition to that, as I said, we have started a number of measures in this
regard. You will be happy to know about the measures that we are taking for

catering of food.
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Firstly, we have started, as I said, the e-catering policy. We have started a
new policy in which we will be able to give ready-made cooked food. You have
to just add water and cook it. That is another option. We are also looking into the
ready-to-eat meals. The food box started in Bangalore on a trial basis. You push
the button and you will get the ready made food, whether idly or dosa or whatever
food you like.

We are also starting janani sewa in all the places. Therefore, we are taking
all these steps.

A ST : 37T 950 B PR @ ol T ART S T T8 ared 2l

S N wed |

. AU Hed : HeH WHR, hol IO YRS o § Udh "edT ¥dl 8, e iR #
AT A S BT & ATHE HRAT ATl gl Bl 9 QA o H Sl @ SR &
T AR B T T o, I WiaR By A 7 o B WTeeTg W Ugad dd diffen
BT FH PR A AT IH W BT WIaR Dy AT D1 8lerd BRIG 8l T5| -7, d1-8, d1-9 3R
d-10 HUCHE & AT 7 AT TIA W IRBR T4 [HY 7Y @ DI YR F@IfAt Dl
o) fSHTACRH W fhdT| wTeers WU W 9 AT 1 AU deic Al i 2l

HeH, 39 99y | S Yad & Qi@ U Sfifthed 3 wEl {5 9% B8 Aew@yyl "e
T2 g, VT B e R F " $A St g S A 5 Al # v it @ @
qb Fd BT @M? 39 3R W S Bl OIexd 2| IO TS Sl o § U1 9T 9q
BT B Al gAY oAl B R Blad B, # W WA S W g WA dredr ge
A |.... (IET)
A& WS : I3-90 HHC T8 BT B
S R TY : HEIGAT, G YOI &b HIIH I 39 914 DI U1 Il AT| 50D Digdex bl M
R, QAIRIYCH 2| YT Ugell IR 83T ©| I8 hicde Sl o (AT ST gebr Tl ... (aer)

We have issued a notice of termination ‘immediately’ to the contractor as

soon as I came to know about this. I have issued it immediately based on the

newspapers reports. I have already issued the orders. We have zero tolerance
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measure in this regard. [ will give you the number of cases that have been
reported and action taken. Not only that, in the case of individuals, we are taking
corrective systemic action by changing the entire catering policy to ensure that we

get quality food.

A 37eAE ; U AT 384, 3 FRHA g9
... (cgaym)

[ L&Y ¢ MY T §fST, w1 a1 fhar i &1 2l
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(Q.384)
At AR g : oee wEed], A Jcd [IBR Aol S & | § BRE o PIc

Tdh g1 HeH ATl S FHT 39T WG fhar | 396 o I8 Sewy of fop Afgenati, a=i,
fSaces Td=T & U B dTol STI=T (R DT AP AT TS sFI9 H {ht g UleotH Bl
Afed B & oIy BRE 9@ DIC Bl WA T8 | B WROR WA A TR <l 3, olfh 18 &
st o1 AT & fP a8 U1 BT 98T 916R I9T WRBR B SR 39 A9l Bl G <l gl T8
BHRU GAT 6 a9 2011 H g ALY BT WHR AT A1 Iq1 I B HH & HRU Bal (b 3
BH BT b DIC Bl eI T8l HR Tebdl | H3 HBlGd A A1 ATl Ig ¢ b dfder § o
IE YA B 91T § 31K 84 BHed © [P 30D] Il B Bl SIfYDPR B

AT [Tafar @ 3 g9 iy

st ARt g9 ¢ snféaa 21 SIReH feeliadl Riew &1 a1d &_al = &R anféaa 39 (V)
5T 3 RAEoM, Sl SPEIRRR &1 &, SHD! I91d B BT AMTBR Jgel TaHe BT 31 FT
U BR[| & 6 BRE b awa 8 TA1? Hifh 3 BRI$ W AR DA dldr SPIRRR # ufen
gl AR SRS # ST 20-20 T, 25-25 A F WAM B T/ 2, STABT AI TE
frerar 81 &1 QA1 RO 2 6 B WRBR D! dle] 781 DR Al 67

it R f=Eed : g emer gRIgyl, SEl 9% BRE ¢h B BT gdid gl 114 BrsAd
A H 1734 By dgers gU &l IHH BN IS W osrewH < feIm T gl Swd

Jsdlh X dikg Dl 0l e Il Y Idct B DS BT TG T, 39 9HY SHH 38 ATE

99 TR BV GABR U o, FTTH I 31d T 32 oG 93 BOR BV I gl (SATgS &

Y g1 ARA ARBR §R Pl 870 B IUY WA Y, olfh IE HRATS 124 B HHIH H
HEARY B g, BAND 11d BT HARE § I YIS o1 3R 12d BIg-9 HHIE § I8
orfio T ol R off SE By frar Tl SWe a1 124 wIEHW FHRE # 370 wRIS
0 QU U 3R 137 ®iRAd HHYHE H 73 de v0 QU MU E| 99 1491 ®Iged HHIH
JMAT Al YR WRBR A UTd ATl & AT 1800 BRE b DI BT WAL &7 AR 4,144 BIAS
S H Y@ @M TG H 149 BIEHE FHRE T R TaTHC DI bl 2 B ISeEd
hehdl T UaTgss ds & BHITH Cad fSaiege, Sl 32 AT ¥ 42 WRAT 8 T 3| 34
S W TaHE P FIAT 8, Hifh AR & AfAGH & T8 PIcd P, FEIISTC HIcH Bl
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UEAfRY B BT SAF W Tg-He BT gl 99D 918 Ao Ta-He S Us <l © AT 37T o
BIERRIA AT il 8, T8 149 I HHIRM ¥, Rl BIsRTd fSaieq &1 32
AT ¥ 42 RAT BN 316 S TR B BT B e TTaHc BT gl S J@IgcHe
B BT B B B W DA BD 3N @1 BT M gl I8 IR B T Td1HS Pl
gl

$it ¥t g9 : sremE wRIRWl, S BRU W Hod TaHe 1 I R 818 B @ dae
P RS o T WU B BT faar fhan, oftew dfaem™ &1 anféma 141 iR anféma 142
HE 8 6 GUIH PIC BT SIS ] B BT AADPR el TaTHE BT 2 IR W e Bl
gl BRE & IS | JoMIed offd a9/ a9 S 3ftedr & &w # I8 faam w7 % sy
S BRE & DIC dle] B ¢l SAD! [Hdl HIFd W a5 T8l ST ¢l S die] 81 T, I8

Fre] B T

T 91 I8 Pl [ YEIRRN H orel & RRAfT 3 g 9 10 @ anl & forg
Had 13 991 21 I FHEl fF 10 I AN & FWR HH A HH 50 ST B A1MRY| S &
Jr@TSeHe iR Faffhded & IR § Udh g1 ol diel aaaa faar 3R ay 2002 # SfoWc
JRAT 3R BT Pl UUS HIgAdl SoMc ay 2012 H ATAT| JOMIET At a4 I 1%
SIUEAT 3R Sfédhd 141, SNEHA 142 & AR W AU HIF-HIA § B [HY R iy §
FIT PR BT G 87
AT STEAE : 37U T YfBY, ST | HIH 2
fafd siiv =g =t qen soei@ Siiv o dEnfat @3 (sht @ wiex wwe): sreue
HEredl, S fawy A MR g4 St 1 SO/ ©, 98 |daTeid &l goMied o & Mo
A g1 IR 21 SUH 98N BRe b @ IR A fI9y Wy A wer g offhd a8 2002 &1 iy
2 3R SAD 18 1497 BIg= HHIIE AT T8 oAl B 7171 o fF gAY erar et @il
3ITUehT 3T &MU AW A Ual B b 1 ga Sfaaer Sdleg@e fham 8, 2020 T |
25 ORI HRIS BUY (A BT S dTel &l IA @ i g9 Il ¥ AWE fhar & sy
1800 ¥ 3 BRT ¢& DIy Afgasll & oy, Teed & oy iR Ofal & forg wenfia &1l
W A gAEA S A F foran ® ofR 39 B # & o # S uF fown © 6
MY TP FARAT HY| AAYH & IR d S I/ gdA, 89 141 B GH B, AfpA
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SIhRCHFIR SAd HRAT YR & Qg™ & i sl &l B 8, olfhd Uh a1d d I[ax
HE, S SR wEl 5 ' Fur-a em e g # erudt a1 € f5 ' wE @ ¥
173 SOl B AT 92Ts 2l 897 3R B § 1457 Sioiol &1 G dats ol § S faqgan
F AT =R R TR Wer S 9d ¥ 5 ol Fa-aiifee SyRRd W 4846 ww wreht g,
Ifhe Fe-3ifféEe RAR & Soe @t fgfad # 7 9RT WaR & 318 i 2 ik 7
UQ¥l WRBR BI Dls YADI 8l I8 D YRSRRY BT HRAT 8 A1 I [a% W ufeetsr Afda
HHIRE BT B &l # I8 uA W foan &1 g SR arhl dgexisoE, oW fafeiee wH

BT, 3SR A DI BISAT, I§ SART HET B Foldl o

SHRIMATI MAUSAM NOOR : Madam Speaker, all over the country, especially
in urban areas cases of crime and abuse against senior citizens, women, children
and physically challenged persons are increasing day-by-day. So, I would like to
know from the Minister whether the Government is planning to establish Fast
Track Courts to expedite cases involving these people so as to give them justice.
SHRI RAVI SHANKAR PRASAD: Madam, I think, it is a very sensitive
question. She is very right. It should be the bounden duty of all, the Government
of India and the State Governments to ensure that legal access and redress to these
vulnerable sections is given. The proposal to establish more than 1,800 Fast Track
Courts, which my distinguished Minister of State has just mentioned about, is a
part of that process and we are trying to sensitize all the State Governments to fast
track it.

SHRI KALYAN BANERIJEE : Madam Speaker, I agree with my colleague Shri
Nishikant Dubey that even before the Supreme Court delivered the judgement on
this matter, this concept was started when Shri Atal Bihari Vajpayee was the
Hon'ble Prime Minister. It was progressing like anything and tremendous disposal
of cases was going on. Everything has been done by all the States. A chart has
been given here in the reply. In the chart you will find that so far as the setting up
of Fast Track Courts is concerned, Uttar Pradesh comes first with 183 Fast Track
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Courts, second is Maharashtra with 100 Fast Track Courts, third is West Bengal

with 77 Fast Track Courts and in the case of Gujarat, it is zero.

HON. SPEAKER: What is your question?

SHRI KALYAN BANERIJEE : Madam, this is very important. I am coming to it.
When West Bengal is third among all the States of the country, in the

recommendations of the 14™ Finance Commission, not a single rupee has been

recommended for the State of West Bengal. But as far as Gujarat is concerned, the

recommendation is Rs. 400.59 crore when it is not having a single Fast Track

Court. What is happening? So, my question to the hon. Minister is this. Why has

such a discriminatory attitude been taken by the Finance Commission in respect of

West Bengal ... *

HON. SPEAKER: Kalyan-ji, no allegation, please. I am sorry. No allegations

should be made.

ST JoRd W W 2 iR Sear ufed dma # W Bl BRE 9@ DIy M ST &
forg e=rar 21 foedly W gferite &t e & ofik Safora =& 89 @1 It is okay.

... (Interruptions)
SHRI RAVI SHANKAR PRASAD: Madam, firstly, I would like to very gently
remind the hon. Member, my very distinguished friend, and to this hon. House that
today, not only Gujarat but the people of India have reposed their trust in the
leadership of Shri Narendra Modi; and repeatedly, it is being shown in every
elections. Okay! That is number one... (Interruptions)
HON. SPEAKER: Do not answer that.

... (Interruptions)
it A TiBY U 2 3MY B e <A 2. (FauT)

.. (2T

HE 3T : B0 Sft, ST 9 &7 STl B 8l?

... (cgaym)

* Not recorded.



29.03.2017 33

HON. SPEAKER: Nothing will go on record except the reply of the hon. Minister,
and the questions being raised. That is it.

...(Interruptions) o
HON. SPEAKER: No comments will go on record.

..(Interruptions) ..."
SHRI RAVI SHANKAR PRASAD: Now, Madam, I think, at times, Madam
Speaker, people also give their answers. Let us respect their answers...
(Interruptions)
HON SPEAKER: It is okay.

... (Interruptions)
SHRI RAVI SHANKAR PRASAD: But coming to the specific query of the hon.
Member, if you would be kind enough to refer to Annexure —III of the written
reply, which we have given very elaborately, there is a Statement of the number of
Fast Track Courts approved for 11" Finance Commission, Funding form 2000-01
to 2004-05 and till 31.03.2011. Kindly see, hon. Speaker. Serial No. 7 is Gujarat;
Approved -- 166; Earmarked — 166; Functional as on 31.03.2011 — 61. Kindly go
down, bottom at Serial No. 29, West Bengal; Approved — 152; Earmarked —
199; Functional till 2011 — 109.
The hon. MoS has very rightly stated that this whole scheme continued till
2011.
Al HEl ¥ D! A H 37 T {6 I8 W AR DIC oA . (FagT)
SHRI KALYAN BANERIJEE : You read Annexure IV. You cannot mislead...
(Interruptions)
HON. SPEAKER: Hon. Member, please. It is in my hand also.
... (Interruptions)

SHRI RAVI SHANKAR PRASAD: Hon. Madam Speaker, his first question was
that ToR@ # 9T & uf¥a® el o1 S@T T foar @1 g9 giaRraR-3 # fawar fear

H1 2011 TP, 94 Th T8 BRT o PIc HI FA¥eH ol a1 Torid HI 1 a1 371 iR afeaH

A BT W gar AT 319 S8 P Farel SR &1 8, Ueh a1d § a9y dR W e Bl gaqrHn
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e fh I[oRE 7 AT BIC 3R a1 PIC b1 [Py w2 Ba1 on, S 98d 8 9%d
JATSI AT| ORI & Fi¥e Sl I8l W 8, 9 39 a4 DI A &l 39D DRI fFerany gar il

B A [ AN 9eW ORI & g W $Y Ufegd d e § W A iR agt s
S B g BIs AR TG 2l .. (@)

HON. SPEAKER: Thank you.

... (Interruptions)

SHRI M.B. RAJESH : Madam Speaker, according to the reply, the Central
Funding for Fast Track Courts has been discontinued with effect from 1% April,
2011; and according to the reply, the hon. Prime Minister has urged the State
Governments to allocate funds for FTCs from their State Budgets from 2015-16
onwards. However, a large number of cases are pending even in FTCs. Thousands
of cases are pending in FTCs.

So, my specific question is this. In view of the seriousness of the situation,

in view of the large number of cases pending where most of these cases are
involving women, children, senior citizens and disabled citizens, whether the
Government would reconsider the decision to discontinue the Central Funding to
FTCs; and whether the Central Funding will be reinstated. Thank you.
SHRI RAVI SHANKAR PRASAD: Madam Speaker, on the issue of first
principles that Fast Track Courts are important to fast track these cases, I totally
agree with the hon. Member Mr. M.B. Rajesh. But hon. the Finance Minister is
sitting here. What has been done? Till 2010, it was to continue. It was continued
for one year more in the previous Government, and for good reasons. One is that
the 14™ Finance Commission came about. All the States wanted that we need to
have more fiscal flexibility.

Hon. the Prime Minister and hon. the Finance Minister has agreed to it,
saying: “Alright, we will give you a ten per cent rise in the entire allocation”.
Therefore, as I said, today, Rs.25 lakh crore is going to go as tax revenue, minus

cess and surcharge, to all State Governments apart from other allocations. What
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we are doing is that we are trying to sensitise — hon. the Prime Minister and I — the
State Government.

I would like to request Mr. Rajesh to sensitise your Chief Minister because
you have got your Government in Kerala from where you come. I have written
letters. Hon. the Prime Minister has written letters that let fast track courts be

opened there. We are willing to cooperate fully.

A e : ANAd &, 59 - SUfRAA T8 |
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(Q.385)
- 3relet ;o wien g St

st W R : orewer wEewT, § WA Y HAT S Bl 3R HEE HAT S Bl 9ETs oAl
arg, e <o @ (Rved $fear a9 & fog aga ot uga @) 1 =A@ gRom §
3ITST X <91 1 T Al AT IR Bl Alhd € 3R 98 Bagesd 3R fCger ) w1t |feha
1 @1 & HEled], <& ¥ $ "gcAy ¥ W AR § P $o AsaR HIsHA ardl Al BHagd Ul
DI 2H PR o ol AT A BAYH U 86 oMl B, FIAD! Preic H AFAT HA ST F B
3R gferd o # Y B B AfhT ot dh S W IS Brag &l gs 2 H A A o
H ST A1Edl g b R U ARl R A6 T & foy 6 fear o 3@ 8 S |rerd difsa
W BAYH TS AT fEaex Bl &b PR b IAD] Dls AL 7 DY, AP PIg GOIANT T B
T WRBR 7 VA Blg JIRAT AT Bls VA Ao 94915 2 fh TH A R AP o1, arfes Ot
TeATg JfasT # 7 &

M 7S Rt @ weled), S g ue 8, 98 Sdiforey f[ded Afdw diargsd g1 Ay
TSR 7 S U gOl 8, SHT 39 Yol U § Bl Gy el 7l ST N dR W) A gerda
gs Al HATT A I BAID US| 59 5 FAT Al SHD! Siel YA DI SaIo¥ ATY faRep?
S @ HATHT H g, 98 WX HAT H T gl HY ST Aog & ofY, . (au ) HY SHD YhRol
DI ARG 41 DR a1 81 ARBR Db <t |

#it e SR @ sreme wElel, MUY Y URT B @l Hidl &1, $Ha Ay Sd gwidaTs

HT T

TG, S ol U, 9% WoR & fAug # o, W1 warg a1 #9 <@ forar g offh
T IS & fop qaleR sl # A1 @ dR UR IA0mEe U Y q@d © [ fhdt @t fasrent
@1 fopeara Brfl, Ut @1 oo Rt I REAR FI oo &R, @ &M 1 axd © 5 gu
el B 98l & AN 9gd o< §, 9gd o WAty e ¥ Ied § W I IE U © 6 e
Al A 3MUH gakiR Al & g Uep dex faan o, #9 o8 uF snuel Wt fo € iR g
el gar #A1 Sff @1 W fod € Ifpe onfl b pIs Sfa@ TE AT ® SR T & By
HHAT gall 21 $AH MY 1 oy offl, ife S/ Sl $e) U B, 9% Jifeve! I-1 B gl
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gl # Jifedwd BIaR dad & AW H MIA Yo d1edl g (& s9d! Mo T8 &\ 1 Jgt
RATR DI AT &l Gaval St 3t ft Sp & B
N A Regr ey wEIew, A 9e™ 1 & WA YW Bl U 1 qared &a #d
Jffedhel ®BIgaR o DA BT T &l G Aldsd FHfdede! b1 I 2l S8l ddb dlarsd
FfFefact &1 |atdt B, 39 <¥ # oe Uo Reie tRats € gt Alasd dfacfad T8 g
g, AfFd BN WPR 1 JHEal & MR W o URA fHafa ey § o dwe faw
veRfefives oRaT 8 49 & qafer o7 E1 9% S & Y iR B Y & B g B
ST € 2

Y], ST WRA-TE &1 Woge 8, R &7 offfedd Bk o o) ® 8 3R ey,
Ugel B H U g T ARG 9 of S BT ©l S B9 90 BAR Ad of Y ©l JI €I
g % 15 7€ TH I HW B B W HR o iR qareR A & ;A 7F f 7 R S| S
ADHe-BS &, I9H AY S 1 U TRl Bl 84 B Dl G- BT g1 g3 ol & b Qo
@ U TATgdl I B9 Sfffede Wige] AT iR B BEwS Sevie o | 9w gl
Jg ger HA St 3R S WRPR Bl Hdred WS 8 3R $H B H Pls ATIRaATEl T
BT
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(Q.386)

A1 3eAT : FIII- TR 386,
oft G R AT - SUfRRIT T8 |

Now, the hon. Minister.

38
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(Q.387)
st Wwelt ot : A, § onue WieM ¥ A A St SE At g pid

ST 3R 39 Td & T FHRN X 9 R A &R IS H § 3R I R SHRGFR
B A B B U S Celip U §, ST W R Sa@ AR 1 J@T 5 AT &
7. TH.7e. IR ST IRBRI Acdd g, SAD! Sl Ugde HUAIS SRIATT BN W&l 8, I9dd FUR
IRNITSC B I 8, offh I9BhT AT ST o ORBR B Fe=r a1fey, a8 o9 =81 Ao ur <&
g1 3D oy 31T T Jrae FR I 27

it w=ST Riegt : ARG, AT AT | Sl AT ST 918l 8, hid U b 9T IR
739 W A @ T SR A g€ RFER) 9 I8 91 e dredl g [ U 9 WEM # 2,22,000
AT 3 T A Uisde TollpH TR o 3R .09 TA.UA.3IR TH.AL.UA.UA. 7 e
TR El Td o AR yd. Reed & onft e Al ©X <o # g% fvan g, 59 w W
TRE & U B9 WED I IS ol 39 TP 16 AT Dicl U HERIATSS s © 3R U AW
H IGBT [AaRuT gIR SIS AT & IR AfYBRI g9 Ih) 39 Wgde collb® Afdd
SRS BT < § SR 15 [ & oFR Ifar] w0 4 IT S o Bl 8l =i Ared
aferd e foar Bl ot S g1 &) RAIS omf 8 & R e & g waar g b 3ad ot
S 1A D1 FHIU AT & & Ul A DI U 1ol %A gs &l FiTad w0 4 I9d iR gur
B JILIGT Tl T | TG HA S T O S ISt a9 &1 (P formr B g o
2 fh I8 3R AR @ wafFedr 2 iR [fTad Wy @ @R &1 399 RYfdeT 7 81, $Hdh!

B ST HY IR

12.00 hours
AT STEAE : 3MUHT Y qaga 8 o Yoy, T8 d A9g 8 1T 2

siwet Wwieh ot ¢ AR, # S 9RfRa geT 9' @ fF ST d9a S a8

3R I H EwgEaR Rafecs o y@gE € & ugde duiel @ fFd W 9 RWER

AT ST 9D |
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N T Rt O T R 39 R # fASw SR aRar 84T 21 3R "EHIT AT
P PIs AT Mg B @ SO R WY P w0 & 89 drarg |

AR I : g=Idic|

AR A& : AR SRV, $B BRI R JKE WS gU &, ofb A7 fHl &7
AT 8 & 21 # a8 7 S|
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12.02 hours

PAPERS LAID ON THE TABLE
HON. SPEAKER: Now, Papers to be laid. Dr. Jitendra Singh.
SR @l &3 R doea & o @=5l, quE w6 shiad # W w3, e, |
Rrema iR Yee w3 § o w3, IRA] St fawmT H wow wAt e siaRe fawm |
g 7t (S, s RE) @ w@ew, § oo afdfes, 2013 @ 91 394 B SU-gRI(1) B
e freiferRad o=l @ Ta-ga afd (Rl dom SRS SRaxuT) W1 Ued W @ § -

[N

(1) FTf-S SUSIPIUCH YUS 2SR SAAUHT HIUNIH faffics, Jarel & ay 2015-2016

b BHRIBRUT Bl ARBR gRT AHET|

(2) ATf-S% SUSIHIUCH YUS 2USP SAAUHT HIUNIH faIffcs, arel & ay 2015-2016
H1 A1 gfrdeT qoT ErRIfad o 3R 99 R YRA & FRiss-Hereraaiiards @1 fewfori|
[Placed in Library, See No. LT 6770/16/17]
AR HATT & ST HAL dAT YA HATerm H wow wEA (B e i) o oW, A
fFrafeRed o3 91 ved R & § ;-
(1) (@) <foeE Tl RS &ife fear, 18 fReell, 73 fioell & av¥ 2015-2016
& I Ufrde @ gd Ui (B q Sisi Avmvvn) q oaRifad o |
@) foas Weed AR offr sfea, 73 fieehl, 8 el & a9 2015-2016
P TRHR gRT FHIE B g i (R q2 s Ao |
2) Swdam (1) ¥ IfcaRad wA &I 9 Ued W @ A gU A & SRl DI g9 aren
faaRor (fR=t a2 3Rl Hvehv) |

[Placed in Library, See No. LT 6771/16/17]

(3) Put TfAfIH, 2013 ®F ORI 394 B IT-GRT (1) & refid f=feiRad w=if & vh-us
afar (Rt QI oSl ¥ -
(Tep) T BHRBaR YIucisr i fafics, 73 facell @ a¥ 2015-2016 & HRIGIT B

WHR GRT FHe (= e sl H¥mvv) |
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@) T R mudhs $fear fafies, =18 fieelt & a¥ 2015-2016 & a1ffe ufodes
(fR=t oI ST BN TAT TEIIRIET ol 3R B W AR & A dH-AeeaTIRIed
o1 fewforai|
(4) Swdaa (3) # IfcalRad wAl B W Ued W & | gU A & HRUll @1 g9 qren
faavor (fR=t Torm 3ol venvu) |
[Placed in Library, See No. LT 6772/16/17]

(5) wRd XE=R fafame wrfgreRer ifdfFRM, 1997 @1 &R1 37 & 3fAid Aldlsd b
(Far B IurE) (GER1 AReE) fAfEE, 2016, S 22 F@ER, 2016 B WRA B Jqo0A H
STERTET AT 305-27/2010- TYIATH H USRI Y ¥, B U ufa (Bt qom i
HHO) |

(6) Suged (5) # IfcalRad wAT B G Ued W & H gU Al & HRUll @l g9 qren
faavor (fR=t Torm 3ol venvu) |

[Placed in Library, See No. LT 6773/16/17]

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF STATE IN THE MINISTRY OF EARTH
SCIENCES (SHRI Y.S. CHOWDARY): I beg to lay on the Table:-

(1) ) A copy of the Annual Report (Hindi and English versions) of the
Satyendra Nath Bose National Centre for Basic Sciences, Kolkata,
for the year 2015-2016, alongwith Audited Accounts.

(ii)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Satyendra Nath Bose National
Centre for Basic Sciences, Kolkata, for the year 2015-2016.

(2)  Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (1) above.

[Placed in Library, See No. LT 6774/16/17]
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3) (1) A copy of the Annual Report (Hindi and English versions) of the
Bose Institute, Kolkata, for the year 2015-2016, alongwith
Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Bose Institute, Kolkata, for the
year 2015-2016.
(4)  Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (3) above.

[Placed in Library, See No. LT 6775/16/17]

(5) (1) A copy of the Annual Report (Hindi and English versions) of the
Science and Engineering Research Board, New Delhi, for the year
2015-2016, alongwith Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Science and Engineering
Research Board, New Delhi, for the year 2015-2016.
(6)  Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (5) above.

[Placed in Library, See No. LT 6776/16/17]

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN RATHORE (RETD.)): I beg to
lay on the Table:-
() @G A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Mass Communication, New Delhi, for the year

2015-2016, alongwith Audited Accounts.



29.03.2017

44

(i1)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Mass
Communication, New Delhi, for the year 2015-2016.

(2) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (1) above.

[Placed in Library, See No. LT 6777/16/17]

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
AND MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P.P. CHAUDHARY): I beg to lay on

the Table a copy each of the following Notifications (Hindi and English versions)

under sub-section (3) of Section 87 of the Information Technology Act, 2000:-

(1)

)

The Information Technology (Preservation and Retention of
Information by Intermediaries Providing Digital Locker
Facilities) Amendment Rules, 2017 published in Notification
No. G.SR.111(E) published in Gazette of India dated 8"
February, 2017.
The Information Technology (Preservation and Retention of
Information by Intermediaries Providing Digital Locker
Facilities) Rules, 2016 published in Notification No.
G.S.R.711(E) published in Gazette of India dated 8"
February, 2017.

[Placed in Library, See No. LT 6778/16/17]
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12.03 hours

MESSAGES FROM RAJYA SABHA
SECRETARY-GENERAL: Madam Speaker, I have to report following messages
received from the Secretary-General of Rajya Sabha:-
(1) ‘I am directed to inform the Lok Sabha that the Rajya Sabha at its sitting
held on Thursday, the 16™ March, 2017 adopted the following Motion in regard to

the Committee on Public Accounts:-

“That this House concurs in the recommendation of the Lok Sabha that the
Rajya Sabha do agree to nominate seven Members from Rajya Sabha to
associate with the Committee on Public Accounts for the term beginning on
the 1 May, 2017 and ending on the 30™ April, 2018, and do proceed to
elect, in such manner as the Chairman may direct, seven Members from

amongst the Members of the House to serve on the said Committee.”
2. I am further to inform the Lok Sabha that in pursuance of the above
Motion, the following Members of the Rajya Sabha have been duly elected to the

said Committee:-

1. Shri Naresh Agrawal

2. Shri Satyavrat Chaturvedi
3. Shri Bhubaneswar Kalita
4. Shri Shantaram Naik

5. Shri Sukhendu Sekhar Roy
6. Shri Ajay Sancheti

7.

Shri Bhupender Yadav’
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(i) ‘I am directed to inform the Lok Sabha that the Rajya Sabha at its sitting

held on Thursday, the 16™ March, 2017 adopted the following motion in regard to

the Committee on Public Undertakings:-
"That this House concurs in the recommendation of the Lok Sabha that the
Rajya Sabha do agree to nominate seven Members from Rajya Sabha to
associate with the Committee on Public Undertakings for the term
beginning on the 1% May, 2017 and ending on the 30™ April, 2018, and do
proceed to elect, in such manner as the Chairman may direct, seven
Members from amongst the Members of the House to serve on the said

Committee.”

2. I am further to inform the Lok Sabha that in pursuance of the above motion,
the following Members of the Rajya Sabha have been duly elected to the said

Committee:-

1. Shri Narendra Budania

Shri Naresh Gujral

Shri Shamsher Singh Manhas
Shri Praful Patel

Shri A.K. Selvaraj

Shri Tapan Kumar Sen

Shri Ram Chandra Prasad Singh’

A T o

(iii)) ‘I am directed to inform the Lok Sabha that the Rajya Sabha at its sitting
held on Thursday, the 16™ March, 2017 adopted the following Motion in regard to
the Committee on the Welfare of Scheduled Castes and Scheduled Tribes:-

"That this House resolves that the Rajya Sabha do join the Committee of
both the Houses on the Welfare of Scheduled Castes and Scheduled Tribes
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for the term beginning on the 1** May, 2017 and ending on the 30™ April,
2018, and do proceed to elect, in accordance with the system of
proportional representation by means of single transferable vote, ten
Members from amongst the Members of the House to serve on the said

Committee.”

2. I am further to inform the Lok Sabha that in pursuance of the above
Motion, the following Members of the Rajya Sabha have been duly elected to the

said Committee:-

[—

Shri Shamsher Singh Dullo
Shri D. Raja

Shri Amar Shankar Sable
Shri Veer Singh

Shri Tiruchi Siva

Shrimati Wansuk Syiem
Shri Pradeep Tamta

Shri Dilip Kumar Tirkey

A S A o

Mahant Shambhuprasadji Tundiya
Shri Ramkumar Verma’

—
S
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12.03 34 hours

COMMITTEE ON PRIVATE MEMBERS’ BILLS AND RESOLUTIONS
32" Report

SHRI RATTAN LAL KATARIA (AMBALA): 1 beg to present the
Thirty-second Report (Hindi and English versions) of the Committee on Private

Members’ Bills and Resolutions.

12.04 hours

COMMITTEE ON SUBORDINATE LEGISLATION
18™ Report

ADV. NARENDRA KESHAV SAWAIKAR (SOUTH GOA): I beg to present the

Eighteenth Report (Hindi and English versions) of the Committee on Subordinate

Legislation on Discontinuation of physical printing of Gazette Notification.
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12.04 2 hours

STATEMENTS BY MINISTERS

(i) Status of implementation of the recommendations contained in the 25th
Report of the Standing Committee on Information Technology on
Demands for Grants (2016- 17), pertaining to the Ministry of Electronics
and Information Technology”

THE MINISTER OF LAW AND JUSTICE AND MINISTER OF
ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI RAVI
SHANKAR PRASAD): 1 beg to lay a statement regarding the status of
implementation of the recommendations contained in the 25" Report of the
Standing Committee on Information Technology on Demands for Grants (2016-

17), pertaining to the Ministry of Electronics and Information Technology.

12.05 hours

MOTION RE: 42X REPORT OF THE BUSINESS ADVISORY
COMMITTEE
THE MINISTER OF CHEMICALS AND FERTILIZERS AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI ANANTHKUMAR): I beg to move the
following:-

“That this House do agree with the Forty-second Report of the

Business Advisory Committee presented to the House on the 28™
March, 2017.”

HON. SPEAKER: The question is:

“That this House do agree with the Forty-second Report of the
Business Advisory Committee presented to the House on the 28"
March, 2017.”

The motion was adopted.

* Laid on the Table and also placed in Library, See No. LT. 6779/16/17.
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12.06 hours
STATEMENTS BY MINISTERS....Contd.

(ii) Status of implementation of the recommendations contained in the 24th
Report of the Standing Committee on Information Technology on
Demands for Grants (2016-17) pertaining to the Department of
Telecommunications, Ministry of Communications”

AR AT & o8 HAL TAT A AT A Ao WA (37 A Raeg) ¢ Heed, d R
faum, derR d@3rey @ H&Efed el B AR (2016-17) ® AR H a1 Hrenfint ded
R wfEfa ® 244 vfoaed ¥ sfafds RreilRel & st o R @ IR # aaqer ded

Yo W 9l gl

* Laid on the Table and also placed in Library, See No. LT. 6780/16/17.
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£ AT Welw (W) ¢ A, FI T8l A1 H 3MUD! q41S <l g SiIR ATDT Yfham 3rar
FRAT 6 9 I8 A MU 3fe-17 Iee PU, Sl BAR o ¥ 81 S @1 &, ITD P oR
Bl TE, IW INE o1 & Y, IqHI TAH [FGI DI DR NS A& D d1ex Ydh BIIHH gl |
R, Wl 4 B S A8 g off, I9D oIy # q91g < g oifpa, # wHean g 6w ax
H EIR S B AT fe¥-17 Raelrdl, WRIeR Ma-Ta H, Pedial B UgeRsd B & forg
IS| 3R 3MMU U U@u IR & {6 AN Ai9g dler § W, 89 -3 &5 #, S gl
AP D B B sUTod el off, T RE sHD forg ft A3t U IHH T X < 3R
3e-17 ¥ U 3fe-17 & U F=ai &1 Yb Pedlel TAHC 8, Al Y Raarst IR R 3y
3R 39 3dc & o WD ¥ I dF o AT SMY| 3R AT HRIHH 86 a1 § Fwgrar g
qIH! A W gHBT FHAA B |

AR 3iemE : OIS B, 3H BRI

st Torer R (Wawm) ¢ sredel ARG, I8 WEl 91d gl I8 B Aley]

AT ST : 37791 Sy qaap! Pedial fQu Y g1 37 39 HRY|

it Torer Rig (Jae) @ g el # 9 A # Raemdt €1 S9a ugae 7E 2 & g, B
uferor & 2 %@ g1 9 foly $B--9% wag a1 81 Ay

A Steme @ o Wi AR oL S fhRe 0. Aidat SR s iR g9 s o1 s Aiewe
HA GRI IO ¢ 9T & A1 Aag A DI SJANT YSH Bl SRl 2
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12.08 hours

SUBMISSIONS BY MEMBERS
(i) Re: Undue delay in appointment of Lokpal by the Government

SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam, thank you very much for
giving me an opportunity. Though I moved an Adjournment Motion, you have
allowed me to raise it in the ‘Zero Hour’, I am very much thankful to you.

Madam, I am raising a serious issue of public concern of appointing Lokpal
in our country. Appointment of Lokpal is pending for the last two-and-a-half
years in this Government. This Government has come into power because of tall
promises of fighting against corruption. Complete lack of seriousness for the
constitution of Lokpal raises serious concern.

On the one hand, the Government is talking of war on corruption but on the
other hand, the Government is trying to weaken effective bodies to check
corruption. This is double standard. This double standard was revealed in the
Supreme Court yesterday. The Central Government, through the Attorney-
General, has stated that the appointment of Lokpal is not possible in the current
scenario. Why? It cannot appoint Lokpal till the law is amended. Who is
responsible for this? Is the Opposition responsible? Is the Parliament
responsible? Everyday we are witnessing that the Government is bulldozing laws
whichever way they are preferring. But the Government is not giving preference to
this important law.

Madam, we know the agitation of Anna Hazare. ... (Interruptions)

[T A ¢ 379 B AT, AT AT i |

S ®. G|

... (caym)

[T 31eALT ¢ 31 BT 7T, ST ot | SR SfTaR § T+l WIS 8} ol |
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... (caar)

HON. SPEAKER: In ‘Zero Hour’, you do not have to speak so much.
... (Interruptions)
SHRI K.C. VENUGOPAL : The Attorney-General told in the Supreme Court that
because the amendment is not getting passed in Parliament, the Lokpal is getting
delayed. How can he blame the Parliament? How can the Government blame the
Parliament? ... (Interruptions)
HON. SPEAKER: Shri Rajeev Satav is permitted to associate with the issue raised
by Shri K.C. Venugopal.
THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS
(SHRI ARUN JAITLEY): Madam, nobody has blamed the Parliament. Let the
hon. Member not misunderstand this statement. There is an amendment which is
pending before the Standing Committee. Let the Report of the Standing
Committee come expeditiously. We will follow that.... (Interruptions)
HON. SPEAKER: Listen to it. One minute, please.

... (Interruptions)
THE MINISTER OF CHEMICALS AND FERTILIZERS AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI ANANTHKUMAR): Madam, my only
request to the hon. Member, Shri Venugopal Ji is that when the hon. Finance
Minister is on his legs, he should have the patience to listen to him....
(Interruptions)
SHRI K.C. VENUGOPAL : I would like to know when the Government is going
to bring the amendment. When is the Government bringing the amendment?
THE MINISTER OF CHEMICALS AND FERTILIZERS AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI ANANTHKUMAR): You have patience.
SHRI ARUN JAITLEY: It is before the Standing Committee. Please educate
yourself about the parliamentary procedure. ... (Interruptions)

HON. SPEAKER: Venugopal Ji, one minute please.
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SHRI K.C. VENUGOPAL : For the last three years there is no Lokpal....
(Interruptions)

A J1ege ¢ i, dfsul
... (cgaym)
AEAT Jtee ) dupaTe S, g wifa W 4fSy, A1 TaHe @1 qrd |qHST | 31 WY | 3

ERCARSCINREEIEN

SHRI ARUN JAITLEY: The Government has already brought the amendment. It
is before the Standing Committee.

AT STEAE ¢ AT SMBRI o iy, AEN-FGgA S A 7 diferg|

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
INFORMATION AND BROADCASTING (SHRI M. VENKAIAH NAIDU): I
would like to request him to go through the records because the Parliament can
pass Bills only if there is a majority.

HON. SPEAKER: I know.

SHRI M. VENKAIAH NAIDU: Quite frequently, some of the hon. Members are
using the word ‘bulldozing the House’. This is objectionable. Please take note of
this.... (Interruptions)

SHRI K.C. VENUGOPAL : That is right.

SHRI M. VENKAIAH NAIDU: What is right? The Bill has to be passed by the
Parliament. There is no bulldozer entering into the Parliament.... (Interruptions)
SHRI K.C. VENUGOPAL : How much time are you allotting for the Bills?...
(Interruptions)

SHRI M. VENKAIAH NAIDU: We are insulting the Parliament. Va1 <& &
1t2q| ... (Interruptions) This is not the way.
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HON. SPEAKER: Yes, now Shri Suresh.
... (Interruptions)
A JeAE 2 Yg KT 8 T §, I AT wify A ey
.. ()
A JeheT ¢ MY AT 9f3y, o9 AT Uas Aol 41 a3 87

... (cgaym)

55
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12.12 hours
(i) Re: Delay in filling up of vacancies in Commissions meant for Scheduled
Castes, Scheduled Tribes and OBCs respectively
SHRI KODIKUNNIL SURESH (MAVELIKKARA): Madam Speaker, I am very
thankful to you for giving me an opportunity to raise a very, very urgent matter.

Madam, on this matter I have given an Adjournment Motion notice. You
are not allowing my Adjournment Motion. That is why, you have given me chance
to speak in the ‘Zero Hour’.

The Government of India has deliberately delayed the filling up of
vacancies in the Scheduled Castes, Scheduled Tribes, OBC and Minority
Commissions. These Commissions are Constitutional institutions. The terms of the
Chairmen and Members of the Commissions expired months back but the
Government of India has not taken any steps to appoint the new Chairmen and
Members.

Due to delay in the appointment of Chairmen and Members in these
Commissions, there are several petitions pending before the Commissions. So far,
the Government of India is not seriously taking this matter. Ultimately, the people
of minorities, Scheduled Castes, Scheduled Tribes and OBCs are being denied
justice and early disposal of matters related to these communities.

I would urge upon the Government to take immediate steps for the
appointment of Chairmen and Members in these Commissions.

HON. SPEAKER: Shri Rajeev Satav is permitted to associate with the issue raised
by Shri Kodikunnil Suresh.

Yes, the Minister wants to say something.

Ao < 3R rfdwTRar #3it (s ameR 9 Teda) @ A STede Heledl, 39 fawa |
WRBR B N 3R N wee g1 &R Rray ff I 8, 89 S9dT IR & & ST 3R
31 YgerdRuT B faen # Hdenfep yraen & i g9 bed SOl Bl I8 fawy st e

Al B TR AT 3T
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S8l db 59 RN & TSd B @i 8, § A FSRI BT IAl AR AR H Gh
e & HEAH W Q¥ A1 Fed bl Al g ggm, AR faue & @ieri A war fh
T, ELHH BT TS el goll gl H Ih! I aTedl § b TH.El. HHIRM BT TS 8 bl

g, A T PR WY Sl IAD ALTE T ©, YA ITGSAT Igd SIS 3R (Y e W 5
IR AT & 310+ BN S Hel al Ifad arm|
ORI, A R W) SN €, 919 S9@ Jrafy W Bl § ... (e

HON. SPEAKER: Listen to him, please. When you are asking for something, you
will have to listen.

... (Interruptions)
£ AR g Tl ¢ # MY AN Bl qdl & §, 37 fo7a Al Sarm &1 =4 foran 8, et
A T BN B AIG qAT QI TS B b 41 H A AW F ADBR 10 A qDb Bl
facie Tgal ot Bra1 <@ 21 orft § T T 5 TA.A. FHEE & TIRAT P UG 21 AR
B! R gom iR S9a W & &1 3 Wi &1 U8 W Rad gom, a1&! a1 9= & g 11
A B A-I Rad g8Y 21 39 4 | uig Al b g H STER-AfRdl a8 & BRO
&9 SPI ST M Tb T8 BR UG 2l T AE UfhA # I T © IR o & 5w ey
fofar 8l # @' qam g 6 89 | SHge BR $B T8l BR I8 ¢l Ofd U8l SR T
FHHIREl @ 9 | AT ST AN BT ITST gAT A1, AN IF FHY 10 FEI BT 17 7] 37+l
qRPa A UH-al Ao gU o) AN IR AR HHIRE S9 a91 o, 1 °iE HeMi &1 A9 el
AR IR # W, I8 a9 1993 I 1, 99 1993 ¥ 1996 AP USAl HHIUE o, IADI
37afer 17.08.1996 H AW g9 o 3R TR HHIYE 28.02.1997 DI &1 oI, Al THH 6 HEM
®1 T o7 gEr Ud AR BAIRET H W i #EM Bl 9 g1 3R Y He a # ordfe &
Fehdl gl R gd 91 HHeEl & 49 6 ufE 71 1 siawrd ol
AT AL : AT I Bl AT 5
N AR dE TEAW : TEd R BS HHRMI ® TS b I H 10 HSMI b1 AR AT
.. (@Eg™) 9 9T gAY ® TEHe it L (FagH) 8Ol HHIRM O HElM a8 &1 o

... (cgagT)
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HON. SPEAKER: Only the hon. Minister’s statement will go in record.
...(Interruptions) ... ~

# AR T AW I A S AR S oG B H 0 gl ghR A Ao
B %8 21 # R I8 we aredn g & <o & gerss off 9 oy forn g b siiafl s
B g HAae qol T W@ 21 SuY Wafd | a1 %@ g ufeha § § ok oed & 7
[T H I AN BT TAN IR I B

# Fg el ATEl § [ AR BT DT gA AMADR T a1 BT B4 b 2
TR AT W DT FAMD T & B AN DI SR G gl L (FEEE) 9 AN A [ )
TE PR UIY, B $H A DI QM PR L © AR G HHYE Bl AAGD SOl SR DR
I G DB HAT PR ¥e & SUD AeAH F USS T © [N DI qHIISH BT FHTE BT
3R I a0 ARE0T BT ... (@eTe) # b TRy QIexl aTgl 6 39 WRBR @1 A 3R
Hrad g7 9t & fRa deor & ufad IR g iR S9s foly 87 W o W 2l .. (c7aem)

* Not recorded.
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HON. SPEAKER: Shri Ram Mohan Naidu wants to congratulate the House on the
occasion of Ugadi.
... (Interruptions)
A JEhe @ B, 3o S B
... (c@aeT)
HON. SPEAKER: Nothing will go in record except what Shri Ram Mohan Naidu
speaks.
... (Interruptions) ..."
SHRI RAM MOHAN NAIDU KINJARAPU (SRIKAKULAM): Thank you,
Madam Speaker, for giving me the opportunity. Today is a very auspicious day for
all of us. It is the Telugu New Year. I request you to allow me to speak in Telugu.
HON. SPEAKER: Okay.
*SHRI RAM MOHAN NAIDU KINJARAPU : Thank you, hon. Speaker Madam,
for giving me this opportunity to speak in Telugu. On this eve of Telugu New
Year Hemalambi, I extend my warm greetings to you, to the hon. Members and to
all Telugu speaking people. Madam Speaker, we are celebrating two festivals
today. One is Telugu New year ‘Ugadi’ and the other is foundation day of
‘Telugu Desam Party’. Well known actor and legendary leader shri Nandamuri
Taraka Rama Rao founded this party for the welfare of poor and weaker sections.
Within nine months of forming a political party, he became the Chief Minister.
Welfare schemes introduced by shri NT Rama Rao were emulated by State
Governments and Central Government. On this auspicious day I demand Central
Government to confer ‘Bharat Ratna’ to our legendary leader shri Nandamuri
Taraka Rama Rao.

AT 3eA& : B Y@ a1 33 T8 &l There will be no ‘Zero Hour’ today.

* English translation of speech originally delivered in Telugu.
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12.18 hours
MATTERS UNDER RULE 377 *

HON. SPEAKER: Hon. Members, the Matters under Rule 377 shall be laid on the
Table of the House. Members, who have been permitted to raise matters under
Rule 377 today and are desirous of laying them, may personally hand over text of
the matter at the Table of the House within 20 minutes.

Only those matters shall be treated as laid for which text of the matter has
been received at the Table within the stipulated time and the rest will be treated as

lapsed.

* Treated as laid on the Table
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(i) Need to provide stoppage of Garib Rath Express train at Atarra
railway station and Bundelkhand Express train at Badausa railway
station in Banda parliamentary constituency, Uttar Pradesh

£t W wwe M (qiEn) @ W AFET g7 B AN SR NAd WA H R I gF BT RS
Td qErT Yeld T R Joods Yoy & IS 5 1B T8I A AN 7 AfQred dR I8 o
ISP FHI-THYT TR IR W QA1 17 7| Afp 3T dab d8f wiusl 78 faar 1 gl 4
H BE IR N AT DI fokd gepT g1 I8 Sifed H AT AP ©

3, AR WRBR G XHAT I AT © b JoAMY o™l Yold R W IRIaRYT g Bl
WIS U4 a1 Yol WA H §raolkds Yo &l WIS o & Ul dY |
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(ii) Need to set up a Battalion of ITBP at Kabir Tea Estate in
Dibrugarh, Assam

SHRI RAMESHWAR TELI (DIBRUGARH): A decision was taken to set up a
battalion of Indo Tibetan Border Police by the Ministry of Home Affairs in the
year 2007 at Dibrugarh. There has been a growing demand to set up the battalion
at Kabir Tea Estate in my constituency Dibrugarh in Assam. I raised this issue on
the floor of the House during my speech delivered on 28-04-15 when the
discussion on Demands for Grants for the Ministry of Home Affairs took place.
But the government has not taken any step so far to establish a battalion of ITBP
in the above mentioned place. As we all know, among the other responsibilities,
the ITBP is also mandated to carry out counter insurgency and counter terrorism
operations in the country. So, setting up of a ITBP battalion is very crucial not
only for Assam but also for the entire NE region since anti- insurgency and anti-
terrorism operations are going on in various states.

I, therefore, urge upon the Government to take appropriate steps to raise a

ITBP battalion at Kabir Tea Estate in my constituency Dibrugarh at the earliest.
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(iii) Need to entrust Members of Parliament with foundation laying
and other ceremonies for Centrally- sponsored schemes

SHRI RAMEN DEKA (MANGALDALI): I would like to request the Ministry of
Rural Development to entrust local Member of Parliament (Lok Sabha) with
"shilanyash" and opening ceremonies of Central Government schemes under the
Ministry of Rural Development on the line of Pradhan Mantri Gram Sadak
Yojana.

Further, I request Ministry of Road Transport and Highways also to do the

same with regard to roads under the Central Road fund.
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(iv)Need to permit Dental students of Ambedkar Institute of Dental Sciences
and Hospital, Patna, Bihar to appear in examination

#t | FF g9 (Areifd TR): [TBR I H YTl afRud ARG ISR SRICyT AT

Sl ATSAY US BINUCH & HdTald gRT Bfdd w0 I a¥ 2017 § AT 819 arell Iiet ¥
ST & oAl BT DI 9E o ¥ dfa fmar i @ 2

Scoidg & 5 TR & fewe gN Bfd wEmeE, aEeng), enfde ded ud
N9 fhar S 21 Bl @ Af¥h B o, Al T-RS Yob T, Bielsl b BRed
AH-AHy AT HioH & Jagr T8 <7 Ud BRed &I AR q@ A F Jem, A
BT/ B M TG g¥d! < T S BIF 0! HiST &t [ER oI § 2 Bel B at
TS U4 ¥ $d HOd W F AR Py a8 F Tl 37 @ 7] GRH & Fwd &

fa%g ®s gohaH dic A oifdd Bl

3 H fI8R I IS UeAT & Sl dLIIR. ST Dliolol & Wi ¥ dfad BrEl Bl
ay¥ 2017 Bl WM H 9N o1 B AN M P Hdy H§ WAR I WY S STARHD
PHRIATE! DI AT BT g
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(v) Need to provide reservation to Scheduled Castes and Scheduled Tribes in
private industrial sector

# I A BeRAT (SFaTen): H IeRvig Jerw=l St & &4 TR, 2015 H G I
BRI AU TV |ad fAdrd dedi Bl S fidd & DI AR el arear g, e SYh I
ST # 193 <RI 1 3ifid fHa1 & |ad f[Abm™ dedi & i 17 JE Fad a8 3R 169
e FEiRa fhd T € R ofavd TR & 99 wul § R favg & GHw HRAL, 4@ Db
FAITQ, @l FRET IR R UIN0T Ui A1, |ad P Bl deldl <A1, WA Siiad gHfead

g1, qurairg<h e &1 wdy A1, dffie HEd ww B, 9 b fy o @

QU FAF Ioll, AW & RR FAMN vd |aa e e, Siefary 9Rads st
IS B URT & TIEEAT  STeRuiY it Reg JI 3 39 @Al b Wi &b AU wadr e,
qH] [Amm &1 dhed o g1 S=/M 76 39 sfean, e gfea, $ord 9Rd, Weo 9Rq,
I qEBN-9E USTAl, Gh=Al qqg AISH], YETTHA! SH-G ATSI, qaT dep IS, S STl
IUTATT TTO B AT, W 1T SfSTT, 3red e ffem, wre fids, e uae
AT, Ioorgell Are, M gy, yamweEl Y RiEE Ao 9 dedd SR oM
ASTG raelt fabrr & foq =efrs €, 3 IS¢ TRdl & Sita" § shifad aRad= o &
gl

# WHR BT &9 1991 & TEN LS ¢ Ao U fosarsores I o
SUAERN @ iR e amear § fad ofdid 7 dad gIR <9 ¥ 9fcs ¥ fawg o ok @
TRIg B WE q¢ gl -5 el AR BT SR 98 @ T a9-d9 9 b 25 ghwrd |
31 SRIfad S @ SO AT & fofg ISR & orawiR Rigrsd o 38 81§ A0 dwan
g 6 9aq A &1 A% a9 & fog (o S # W sgfa Sifd @ Seoita @ rs &
o amReror &1 wrae fha Sg a1fes I UG B IR g1 H SR g, fFfvr § QoA e
< b
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(vi) Need to review the notification declaring Velavadar Blackbuck
National Park and its surrounding areas in Bhavagar
district, Gujarat as Eco-Sensitive Zone

ST, WRAEA S, W (WETR): § A QAR a9 Ud Sofarg gRkacd| #3AT Sft b1 e
U HHGT &F HIATR & 3 deidar Hlell RO WIRVI I TATARV B GEDHIT |
aifar et & a1t fd oM & So0e Rya &t &iR feam ameedt g

HI 48 fb. 1. &F H Bl IadeR Bl RO JIRRVY A FHGT &3 HTWR & T8l
gicth X S BT WYY IRIRVY g W] YATER, 99 UG SfAarg URacd HATAd gRI SN
SffergaT 5 H 9 &9 DI 9AT 39 &5 9 o & Bl Iff Haaaeid aifvd HR fear 2
RTI WIaTR ¥R & [JBr™T § Q187 3 qhdl © &3 DI AT Hdeeid a1y fhar Sy I
Ueh 30T YA € olfh 0 SffeRfel & &3 & e b, Yod deedl o, I
JSHRT Heel BRI Td SMERYd WRe[T & fad H 9gd 99l 97 I9d 8 Gl @ S9
STERTET ¥ &3 & T 32 g JHIAd 8 Wbl o &3 P Sl R, TR A6 B,
ARG, 7R 3 Hiad Ud Sufaffy «f g9 sifdegam &1 fRg & <2 2l

3d: BRI s WHR A e § & 39 ffege R g fIarR &d g7 39 W Ab
TS WY qT ARAIeTe & B Aifd B o YA &F DI FHIET B 3HD! TSRT Y
ot e @1 faem gfEa 8 9@l
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(vii) Need to provide adequate banking facilities in Barmer
Parliamentary Constituency, Rajasthan

FAA AARM A (TEWR) : H§ TOR-GePR A0 &3 &1 ufdfea s=ar g o
&he 60 BOR a1 bl Bl I8 YUiqan awerey &3 gl f[awe Winfors aRfRufoal & Hro
TE T D T Y-ATN B JoI1 | HIEAT BT 98 379G 2| @ D A0 & F F A w
arel AR T SaF-WR MG @ 60-70 AT oA D 1 W 980 AR §l SHDI BRI §
5 SivE 33 @ g, ot 735 [ 2w worh Qo mifewa @t | | e 21wl
&1 85 Ufaerd R S gl T8l ol @t 9gd A 2| QY B ST B a1g Il Rt
IOMHR W A Al TSl 40-42 IR B TS b ol Sad a1 IRFRRIRRT & dRor a8l &
AN U Sfig-a & forg <91 & oy S<R-gdl A1 SfErlt i H R, |ihd a1 qogd
B B T B © AT 9 WRBR gRT TATY ST 8 AD-HATUBRI B S FAAT AT
RPN AT W AR 2

WRPR gRT T ThR A 3-BR, ARBN ATST1RT § Y[R Bl b T IRS3T
Y G & Y i1 e O ST BRAMT S BT S BRI HRaAAT AT @ 2, Al WREA
gl At daa R a1 Rfa <@ @1 @81 17 dera afifoar € 490 IM demd € @
3000 ¥ Y Irod UM &1 A8 B WERR q@ge SIORT § Fard el &1 S8l dobi vd
UR< Sfifthd & A & IR BT oIF-a BT 9gd & qf¥%hel &1 U1 T 8, Fifh A= A 169
faft= doi @t wrar 8 R 48 R7en Raery areR AT arda] # gl 9 121 d@i @
Tt § ¥ SATeeR Ui §% Ud WEaR) §% & ¥l Nationalised Bank @1 U& +ft 781 2
R R # o wrfior AoiR feae, ggo wWt o ®AE @ 0N W e @ forg
T 70-80 fH M. R TS FE B & F I Tl a8 FfB B HH S BRO AN B
Y W U1 E Al UTdT| Ueh Y€ SIbER, 4 UM W UR.UA. S, & WMl WR 2 Freafa
SIHER, 15 WM R gl SPHER, 13 WMl W Ushd Al S1heR 2l A= ol & d-
fom B.C. (Business Correspondent) i1 AmHIoT & # &R &% W &, 9 gAY Success
T8 8 i I & §# BSNL a1 3199 Private Operators &1 icad Proper &1 81 &
DRV Ih! A WS WY A BRI el DR 7 & 2
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3d: T AT FeTHAT St Ud o #@3 Sft & faRiy emuE ”d g g9 © W
o & | grfivr & # daf @ wranet # gfg @ om, e foy §9 e @ren &
Norms # fifyaar wem & SRl 39 &3 § fftw doi & woiw #en § e wd
HUARAT I Post fFa1 S| A= qRER &1 IR Td ol Sulri o1 few fear s
f6 9 ot Jragmd At gexie [ead UBrEl Ud HRReIcid &A1 Bl WGl © AER W
Suce H-rd | (4). B.C. (Business Correspondent) §& i3 & dw@n 9e€ gl Uge),
TR Td o fadwe Hiifers iR & a3 § & &) ® 96 fF &1 fesd g
rfaRed A< a1 agd Suere HR1s Q|

3 W1 A garEAl, fad w9 vd )@ R w9 9 foeT € £ Banking @
RATR 13 H GER B, ATh AT & b ANl Dl Sad AHIRI H IR 8 Gob dlih
AR JETHAT ST BT TR1 "qah1 Ae-adaT fqer’ aefs g 2l
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(viii) Need to provide stoppage of Shirdi-Mumbai passenger train (Train
No0.511033/34) and Shirdi-Pandharpur passenger train- (Train No. 11001/02)

at Rahuri, Belwandi and Visapur in Maharashtra

AN feeliipaR TgEa TR (3EFeTR): Rl 4 gdd) Jas UeRgR S dTell < o
RISt AT & A1y A AU & @Al JAT FAES D MH AN DI ATAT FrAGT Y& B
& oY g% &1 T8 21 AP o Yo BT Bl 32T A1 8l 8l <@l 2l RISt F gaddm gorr=n
T JATYR 3R IAA 3N MFAGTR 3R &iar As qAT i€ wIH W & I8 ¢ 3evd oell 5l
T {7 H GOIR ST 8l, 39V [ 1991 JTel I8 § of ST dT8d 2| SAfey Sa
ol Bl Y, St Bifte, qA AR Wl W SEd < Bl a4l H Ibt A gl A
Py IR IE YEl Aed H Ior gl Rl IA1 AU & Al Pl WA B A GAd 8l
safely RIS devqR ISt WRAT 11001/11002 ST DI (84, Jofde! pifee, a1 faAqrgR Wi
TR TENd S DI AT BX gRT HEWEed Bl WY 3[aid HRIAT T 8| 6 YA B TSP,
Jorr fawrfiy wdas 4 W Iaa ¢Al BT A, dode! d1 fAAgR § SEd < B UBA HI B
Ifp a1t T o W & &1 7 oevE fodn € A1 Se WAl W g9 MeAl & oy fewdbe
SR R B FIRAT Bl T gl S I8 afd Yol I A1 fhae I AR & e gl |
TS WHR ¥ AR FHRal g 6 R & e A A @ wed § e gafey Ige,
Jerdel qn faegR el W RIS-gds Mt WA 51033/51034 TAT RS-y ML A=A
11001/11002 & forg Fafia w0 & S&v@ S @) Tt |
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(ix) Need to extend Jodhpur—Rewari passenger No. 54809/54810 upto Delhi
and run train No. 54763/64 from Hanumangarh to Delhi via Sadulpur and
extend Brahmaputra Mail upto Sadulpur-Hanumangarh in Rajasthan

2 IEA AT (Fo): IA-URIH Yeld Bl THOR T SNIYR-ATE] 54809/54810 BT IR
facelt I fopar S| 59 Tt & folv SR ufPay Yord 9 9O Yod 9 1o+ wgafay ot T & 2
S UhR ISR TSl AT 54763/54764 AGAYR-EIAMUIG Dl BIATIG-[Goell arl AIGAYR
faiRa o S| s9a ol g Rodll-fegie 989Y 9ol TSI W&AT 14055/14056
TR 17 ©C fQeell # S&R@ ©, DI AGAR-saNve fawaiia fhar Sl g9 Al &
R &t A7 T Aew@yel 21 A S99 & FEe] H g WA & A B IS 9qe 7
SINIERIRTIRICI I

31T AR WRDR W R 8 b et MAT bl IIRIAITAR [ARIR BHR ST Dbl T8

e bl S|
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(x) Need to curb increasing pollution level in the country
particularly in Gujarat

£ ARUINTE HBFSAT (3FREN): 1Y TuUT A H-W@ReT UR TGS dlcl J4Tai ¥ Sfdeh, A=A
3R ARIR® TRETT A bR 2T AT BT DI WA 81 Feball | ORI H AT a1y Jguor Bl
o T iR TR Bt 1 @ 21 a9 2015-2016 @ SR ORI NRRE Hgd ars
BRI (IR & 718 aiffes RIS it & ga1 & T &1 Afr= ®IHi & g®hca o a8 78 3,
% WA Sl Wl H gy uguur (fiUH-10) & SRM ORI BT WR 100
HISShIITH/F[deh AR U 31fdedh AT AT g1 AL ATehSl NSRRI WMl U HHRIS R0
B A @ Tl TT QIR AT HU™ & 3fdiid 24 I 9 841 & T DI b3l (IR [y
MY 3ffdrsl § 22 WIS a1 UGEUT HT VR 3% @1 2 3R I8 WR AR el S <@ g,
ST 6 o1 oMd # Uep R AT 21 3 H WRBR A AT PRAT g, [ ORI AT W
9 W H g § fued & forg s ydy AR g\ ¥y fhy S @nfEy |
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(xi) Need to declare road connecting Meerut- Garhmukteshwar - Siyana and
Bulandshahar as a National Highway

2 IO AT (WYS): ARG MSHKITAR, WM Bl Y JoTaer b &bl AN By, e,
AR, a1fife, VReiae Jor onfde fafafRll & W @i &1 Srsdl | @ & I8 AR
RS W NI Bl §U AHIUG T §9 TRI DI WRATR dIsU WX UH.U9.58, IrUd H facell-
JHATAT ¥CT BIed-57 TAT QUG H UA.9d.-1 4 W SIS ol 2] 38R A3 U A_eR Pl 3R
IE AN BIYS ASST G H UA.UF-235, TGHRITR Tl 84S H UA.Ud.-24 TJAT JA<IqR 4
TA.09.91 B Sredl & Bl

9 UPR WRS, TGHHRITAR, RIMT AAT AT DI SIS dlel AR Bl I IISTHN
OId & 9 IE AT IR SR v a6 IoMN (TA.UF.-1, T BI8d-57,
UA.U9.58, U9.U9-235, UH.Ud.-24, TAT UA.U9.91) Bl SIS dlel 3Ad Ae@qyl el &
W0 SUANET BN qAT 39 A ST D1 IUARCT Td &1 Dl s A1 9@l <11 39 A1
DI A AN G- S I G IR Yo d BRATUN Bl ATeqavell H 4 W | AT
IR IRT Bt 31 erawen § AW W g gfg Brf

T WBHR W AR 8 b IW 3RS, MSHHRITR, WIMT qAT JARIAR Pl AlS dTel
AF BT AT ISR BT B B G B
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(xii) Study conducted by Ministry of Civil Aviation for permissible
height for construction in Mumbai
DR. KIRIT SOMAIYA (MUMBAI NORTH EAST): The issue of fixing
aeronautical/flying height, the permissible height for construction, is under
consideration of the Ministry of Civil Aviation. It was decided to study the BKC
Vadala area of MMRDA and also to undertake survey of Mumbai City. A meeting
was held to conduct full survey with the help of ICAO. I urge upon the Ministry of
Civil Aviation to ask the Urban Development Ministry, Government of
Maharashtra, to take up a full-fledged study so that that a decision could be taken

on the issue.
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(xiii)Need to run Ajmer-Sealdah Superfast Express (Train No. 12988) from
Udaipur to sealdah

SN IS o WM (STAR): AN lldh GH1 & ISR (RISRYM) H oW b o i
TS & ANl a9 BRa 21 59 FHTS © AT Ufady 89N Bl OeAT H 3T g%eed WA
eI & S g HE GRS @ AT B &l a9 H IR I qHE RRaR B
AT & fY SR ¥ DIs A Yol a1 81 8, [gd! aoig A g9 AT DI ASHR ST
RITAGTE ToA™ UhSl TSl © Ud BBl ¥ a9 GRT ATAT Bl TSl §l IS SToTHR-RTelars
o 7. 12988 1 AR ¥ Fanferd forar S @1 7 AT B IR TE ST wS

3T # ARG WRHR 4 AN FRaT g & ifcrefie sromR-wrelae U™ 3 &1 SeagR
Rl & WTeers b o HA B HUT Y Al ISIYR & S TS Bl FHE RRIR St
I B W Jlaar A da |
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(xiv) Need to include Bhoti language in the 8th Schedule to the Constitution

SHRI THUPSTAN CHHEWANG (LADAKH): The right of language is a basic
right of the people linked with their economy, culture, social system and political
right. In a multi-linguistic country with vast diversity like India the language best
able to survive the competition is likely to be those that has the support of the
Government. Unfortunately the Bhoti Language has no official support as it is not
included in the 8th Schedule to the Constitution of India. Many languages have
been included in the 8th schedule to the Constitution after Independence. Many of
those languages are neither numerically nor grammatically stronger or richer than
Bhoti. Bhoti is a language of masses, language of people who have struggled for
centuries. Today this language is struggling for its identity in a country which is
the world's largest democracy and "Unity in Diversity" its backbone. I request the
Government of India to include Bhoti language in the 8th Schedule on priority

basis.
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(xv) Need to allow freedom of expression on campuses

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): I want to raise an
issue of grave importance concerning a systemic—and rapidly escalating— assault
on institutions of higher learning in our country. These are not merely assaults on
seats of education but also on the very values these institutions represent in our
society. They are assaults on our future. We have, in the last year alone, witnessed
a series of hugely disquietening instances of not only deeping illiberalism at an
intellectual level hut of deplorable violence on campuses across the country. There
was, for instance, Hyderabad University, where hatred and discrimination
culminated in the tragic death of a bright Dalit student, Rohit Vemula, who
deserved an even brighter future, not suicide. There has been the banning of the
Ambedkar-Periyar Study Circle at IIT Madras, where those in positions of
authority at the institution chose to kowtow to power rather than uphold the rights
of students to debate and dissent.

We have all seen, what unfolded at JNU, with intimidation, violence, and
hate given free reign, and an environment generated where fear is fostered and
students, professors, even parents are victims of untrammeled brutality. Just last
month, we saw the chilling events at Ramjas College, where hooligans suppressed
a peaceful march with unprecedented savagery, hitting even professors and
parents. A martyr’s daughter found herself abused and threatened for supporting
student protest.

Such is the state of affairs that a professor in Jodhpur found himself
suspended for merely inviting somebody whose views those in power resented. |
am shocked to see the blind eye turned by this government to vigilantes who take
it upon themselves to suppress thought along with the guaranteed intellectual and
constitutional freedoms, through intimidation and violence. The argument made is
that these students are saying anti—national things. But even if this were true,
which is debatable, the answer to wrong words is right words, not violence. I urge

this government to demonstrate effectively and immediately its commitment to
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ensuring the freedom of education and the freedom of expression. Let us go back
to our students and professors with more than a mere assurance. Let us here,
promise them that they have a right to question, a right to dissent, and a right to
disagree. Even a right to be wrong. That is what true intellectual Freedom means,

and we have a duty to protect it.
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(xvi) Need to retain the status of Bengal Chemicals and Pharmaceuticals
Limited as a public sector company

DR. RATNA DE (NAG) (HOOGHLY): Bengal Chemicals and Pharmaceuticals
Limited (BCPL) was established way back in 1901 by renowned scientist Acharya
Prafulla Chandra Roy which is the first chemicals and pharmaceuticals Limited in
India. It became famous for its household Indian products such as naphthalene
balls, Phenyl and other quality chemicals drugs etc, employing indigenous
technology, skill and raw materials. It is headquartered in Kolkata. Over the years
is has been a successful venture and contributed immensely to the economy of the
country in a big way. It was providing succour to scores of people in various
capacities. Unfortunately for the last couple of years, it has started showing losses
for unknown reasons. But now company has almost doubled its sales turnover to
Rs. 106.70 crore during April-March 2016 as compared to Rs. 64.10 crore during
April-March 2015 and almost doubled its sales turnover to Rs. 88 crore during
2015-16 compared to Rs. 45 crore during 2014-15. The company is now
commissioning new facilities as a part of expansion plan like new ointment block,
Beta-laktam block at Kolkata. It is learnt that the Union Government is making
efforts for its disinvestment. As I hail from West Bengal I have been requested by
the people of my State to raise this issue and to ensure B.C.P.L. is brought to life
and made a successful, profitable endeavour. Under the circumstances, I would
request the Union Government to look into the issue and bring back past glory of

Bengal Chemicals and Pharmaceuticals Limited.
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(xvii) Need to save Satkosia Gorge on river Mahanadi in Odisha

SHRI NAGENDRA KUMAR PRADHAN (SAMBALPUR): It is very important
to save the Satkosia Gorge on river Mahanadi, which flows through Odisha and
Chhattisgarh before reaching Bay of Bengal.

Satkosia Gorge Sanctuary consists of Satkosia Tiger Reserve Mahanadi
Elephant Reserve and Gharial Research and Conservation Unit (GRACU).

Satkosia Tiger Reserve covers 963.87 sq.km. which was notified in 2007.
The reserve spreads over four districts of Odisha namely, Angul, Cuttack,
Nayagarh and Boud. It has tremendous genetic and ecological importance as it is
the portion of Deccan Biography zone. It has a significant elephant population of
around 300 in number. The sanctuary is also important being the natural habitat of
two endangered species of fresh water crocodiles viz. Gharial and Mugger and
sizeable population of Tiger, Leopard, Gaur, Sambar, and barking deer. Large
number of giant squirrel is sighted in the forest. Rare and endangered birds and
butterflies are very common in Satkosia Gorge of Mahanadi river.

This ecology will be damaged if the barrages are constructed by
Chhattisgarh Government. Hence, I demand to cancel the environment clearance

to barrages to save the Gorge on Mahanadi.
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(xviii) Need to protect the interests of differently-abled and people from
economically poor section in the new railway catering policy

2 e ISP (srwraht): Wl AR & Veld WMl W OBRRG U9 30000
Wi/l & SRR @ ISl & FHIdg TAIDRU S =N goic 2017-18 H T8 B
TS 2l T YT 3 ofRd ANl & ATHS S-S &1 AT WSt 81 T3 & 9T T8 G-
T 3 Yed WAl W WG T S AC™ B WE-U B G Sd A, S HTH e 2
TJAT WA ¥l H YHIBR BT Aep & (¢ 10 YA F SAT&T YIAe (B b1 9t amafed &0
B S AfeY W] T8 W= AT # v Huse H 5 YfAe srdfed By &1 yragr far

O O

T &, Y Uep SdhaR 70 A9 H ol TR 350 JHIe of [l

o9 I anfers w0 A PSR feaiv, SRR Td TR 9 & ANl Bl AT g
ffaer gomelt § enfie PR H1 wrEaEE AT T gl SWie 94 & ARl Yod g HEiRa
@l ®. B T MR qAT IHR Red Ud 3 HOR odi DI dH X S| I§ |Qraq aredl
1T 8, RPN BT 39D {theh BT AMBU dAT IRIORGT AvS | Yeld a9l & YU AT 37 &
IR TN B ST A B 3MW B SR AT §C 981 b IhaR| ¥ Feel gd &A1
NAd § W UF SR 98 ISl DI @ie Bl R [HAT oA, W IH W By ABRHAD
frofr 7 form mar ofik 7 & 7 wE-uE AR A sHet B Ao @ TE g rew wf |§
fRrem @1 Wi @ gl

3d: A WRBR U FRY 2 [ IR AT R ARBR &1 < 3R 7] ARSI Bl
[REAC
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(xix) Need to allocate 50 per cent gas from KG Basin to Andhra Pradesh

SHRI JAYADEV GALLA (GUNTUR): As per the existing scheme of things,
natural resources, including natural gas belong entirely to the Union and it pays
royalty to States. There is no doubt that Slates which have those natural resources
are demanding an increase in royalty or give them some share in natural resources
so that they can use them for the development of their State.

KG Basin has one of the largest gas reserves and this Basin falls within the
territory of Andhra Pradesh (AP). AP is fortunate enough that it has on-shore and
off-shore gas reserves and it wishes to have a share in these reserves so that the
same can be given to industries in State for industrialization and economic
development which, in turn, will help in generating employment opportunities.

In 2015, Cabinet of Government of Andhra Pradesh resolved that 50% of
on-shore and off-shore gas so generated from KG Basin should be allotted to AP
to give the same to new and existing industries to reduce transportation cost which
otherwise have to pay huge price. Secondly, new industries are also demanding for
allocation of gas before setting up of their units in AP. In pursuance of this, CM of
AP had also written letters to Government of India in July, 2016, for allocating
50% gas and also payment of royalty on natural gas exploited from KG Basin.
But, so far, no action has been taken by GOI.

Hence, I request the Government of India to allocate 50% gas from KG
Basin to AP and also give share in royalty being collected by Government of India

from KG Basin to Andhra Pradesh.
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(xx) Need to accord approval to the proposal of interlinking of rivers in Bihar
and also to provide adequate funds for the purpose

2 BieTers FAR (ATl H 0 FHERT &F Teal § IS VP A5@qUl A9 B 3R WHR
B M IMEHE BN dTedl gl s ARBR Bl Ascdldiel Jax-foid Ao & faa B8R
BN A 8 ISRl dl FRIfRd B SHHT U Ud SR g DR hl Ay fear 21 s+
3MSl AR 1 7 & fRdl @ &e § W@d §U S0 T Bl §H A FRY SR ATer T4
BT Sed B W ATST B AR B U iR gl 39 aFl Afedl &l Sired A W g9
&3, Telal & WY-[Y QYR AR Ta1al Bl & @l Uebs T & geaq IR =g ot
graer g1 SRAN, e fFami @ UeaR Sl 93| SRA & 96 SfUd Ul B R
) B Ud AU B ol § ST B A B U BT ddel i AT Bidr e, o b i
B T B FERAT B A TE B W] 5B IR 3 IRASHRI - DI AR gesrad
T DI ST gél TS AR TS TG DI SISl I AR G TSP DBl e, DIl
AR R IR DT TS, DI 3R A Tl Pl S T TR AT IR FeAd <l
STATRR b1 SiTeT| f[I8R SRR o1 g1 Q4 aRaTsHRe &1 fawga Ruc & @ SLisR. &=
WHR B AT T Tl 3@ dg WHR & e 2 5 o ot 71 o1fr agagl dav-
ED

AT &, U R FEAYUl I8 B s WRIR S G H A1 Aedl g (b 5 A
R AT BT IFM AU Tl Bl W AW D FHI AP T B A D DRI W
S 48R & wwaa 7 916 & e o Il 7l e wisl v @ e afa &
AT AT BT AR THEN Bl B B5 ARDR 89D oy W AUl WHR 9 faa-fawed
&R Srebierd e B

aa: § B WHR A faeT s g & [RER & F@-fae arsmmell o1 1 oare
iz a8 (Sh.uw dd) & a9 ifder Wiafa e o) qoiaar BR&T &t arawen &,
IOTERT Y & [Pl & & BT HRIBH URH 8 A |
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(xxi) Need to review decision to close the Regional Soil Testing
Laboratories under Rubber Board

SHRI JOSE K. MANI (KOTTAYAM): The Regional Soil Testing Laboratories
were established by the Rubber Board during 1980s incurring huge capital
expenditure to cater to the needs of small growers. These labs are functioning
under bare minimum manpower and earning revenue through testing fees. The Dry
Rubber Content Estimation (DRC) facility available in these labs is an essential
service for ensuring fair market price to small growers. The labs handled 75.00
lakh DRC samples and 65,000 soil / leaf samples for the past one decade. The soil
/ leaf samples analyzed in these labs account only 1 % of the total sample size.

There is a secret move to close down these labs to justify the expenditure
incurred for recently launched Rubber Soil Information System (RubSiS) by the
Board. The RubSiS has not been launched in local languages and it is only in the
trial stage. As the soil samples handled by the labs are meagre, the closure is not a
substitute for RubSiS. The proposed winding up of labs is, therefore, not in larger
public alternative.

The Board has not consulted the stake holders in this regard and no
alternative arrangement has been made for the estimation of DRC samples. Hence
there is no justification for closing the labs which are rendering an essential
service to the stake holders. Therefore, I urge the Government not to close down

these labs in the larger interest of small and marginal rubber growers.




29.03.2017 84

12.19 hours

MOTION RE: SUSPENSION OF RULE 66

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND
MINISTER OF DEFENCE (SHRI ARUN JAITLEY): Madam, I beg to move:

“That this House do suspend the proviso to rule 66 of the
Rules of Procedure and Conduct of Business in Lok Sabha
in its application to the motions for taking into consideration
and passing of the Central Goods and Services Tax Bill, 2017,
the Integrated Goods and Services Tax Bill, 2017, the Goods
and Services Tax (Compensation to States) Bill, 2017 and the Union
Territory Goods and Services Tax Bill, 2017 in as much as these are
dependent on each other.”

HON. SPEAKER: The question is:

“That this House do suspend the proviso to rule 66 of the
Rules of Procedure and Conduct of Business in Lok Sabha
in its application to the motions for taking into consideration
and passing of the Central Goods and Services Tax Bill, 2017,
the Integrated Goods and Services Tax Bill, 2017, the Goods
and Services Tax (Compensation to States) Bill, 2017 and the Union
Territory Goods and Services Tax Bill, 2017 in as much as these are
dependent on each other.”

The motion was adopted.
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12.20

17

hours

UNION TERRITORY GOODS AND SERVICES TAX BILL, 2017

CENTRAL GOODS AND SERVICES TAX BILL, 2017
INTEGRATED GOODS AND SERVICES TAX BILL, 2017
GOODS AND SERVICES TAX
(COMPENSATION TO STATES) BILL, 2017
AND
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HON. SPEAKER: We will now take up Bills listed at SI. No. 15, 16, 17 and 18

together.

by one

Hon. Minister may move motions for consideration of these four Bills one

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND
MINISTER OF DEFENCE (SHRI ARUN JAITLEY): Madam Speaker, I beg to

move':

“That the Bill to make a provision for levy and collection of tax on
intra-State supply of goods or services or both by the Central
Government and the matters connected therewith or incidental
thereto be taken into consideration.”

“That the Bill to make a provision for levy and collection of tax on
inter-State supply of goods or services or both by the Central
Government and for matters connected therewith or incidental
thereto be taken into consideration.”

“That the Bill to provide for compensation to the States for the loss
of revenue arising on account of implementation of the goods and
services tax in pursuance of the provisions of the Constitution (One
Hundred and First Amendment) Act, 2016 be taken into
consideration.”

“That the Bill to make a provision for levy and collection of tax on
intra-State supply of goods or services or both by the Union
Territories and the matters connected therewith or incidental thereto
be taken into consideration.”

* Moved

with the recommendation of the President.
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TeeT Haed], ¥ Wed Ul IR fagms € el Wga W 9 g4t fomr o <@ € e
ST Folae AcX 3R HeW WH Tl 99 7 R W9e © 918 9gAd @ g | 9F @
fgrawrel 7 |fag™ b1 101af dees qRT fHar o1l 39 F¥NEd B IR B 4 74 39
U H T SSRGS RIS B Yorer off, I8 WUTelt 3me |t eft o @ ¥ iR 39 a9 15
RIFaR T <elill, IqH T8d PO oIS b Bl o BT DR A, Y RIS AT BT
N BT AfABR 1| gAY agd a9l | I8 ==l 9l et oAl fb 37 oIS Dl gebeal Al
I W0 A T D 3SR I B S AR S H 3T MU H AT B AP I W I8 W
o1 & U IR I8 < N B ST © Al e W Ied, 98T 8 ¥ S & IR IAd
TaHc B U, X S H T ST SHT HOTTell BN, TS Sl F dadl SeBW Ud AT
3ITREN & |1 BT 3R IH A ST <A e, T8 D 3R I AU ATq H qic ol

3 FARAT Bl g1 B foI¢ U8l Bs I8 ddb Uh VHIds HHS BRI Hedl il Th
M I B 1 AIGH(T A FdE & Q1 Fei o 39 gIRd far ol I8 afaes denes i
AT 3R SHBT AFAR AT 8, B AN DI S BILAI DI Fdl B AR UIRA B A G FHSA
TS| H gD SMARIHAT SAfTY FHIAT § fF oS I QU # S Jawell W& &, 99 Al
¥ 1 U dfoifed srawen WY o/ Q¥ @ ofeR 9 W@ Tl oS 9% 99 H Sl Fawel I g,
SH U B Bl Al © A BT M BT THIADBR D BT I8l 8| Yeb 5l Bl Al §
RTFH BT 91 & SMUDHR AT BT IBAT 81 AT HABE foRE 8, ITH s DI TeHl
e ® f5 oFR @s Su@! 3f A S 991 ® @1 R afSrafes |9 & &1 8 9 g,
IR PN FH AT TS PR B T&1 T A1 AT BT AFAN & A1 BT §AH Bl
ABR BT 2| oifepT a8 1 Afders deies g qIiRka b, 1950 & i@ § wfagr =1, S

AT Fell AT & AT {6 I BT DI I 3R I AARAT BT ATl BRAL, Dg DA AT

ST BT, IE A TCHR T

It is different because we are now creating by law a jurisdiction
simultaneously both in the Centre and the States and, in the process, handing over
the indirect tax administration to the first federal institution that India has created

where the Centre and the States both will participate. 33 f&d @b 4 fHar, vH-al
IR IGfAe™ Fees & U T SAfSTT Ui BT UgHT IMavd gl SADT 246 A W IAfTBR
e, snféeal 246 A ®ea1 ©  “notwithstanding anything contained in Articles 246
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and 254, Parliament, and, subject to Clause (2), the Legislature of every State,

have the power to make laws with respect to Goods and Services Tax imposed by

the Union or by such State.” 246 A @1 3] g I8 ¢ 6 A9 3R I &I e a1l &1
T MU | THYG 7 MY, Fifp i JET ST I Ghdl 2l 39D Jae & foIv &7 il
J &1 wrau™ By, snféwa 269y, et e amgsiigac! & A1 g, “Levy and collection

of goods and services tax in course of inter-State trade or commerce.” & &C ¢S
TS B H ST T S ds &l (b UBHR A oM Bl JADHR B8R, 3MEHdd 270 B
yrae © “Taxes levied and distributed between the Union and the States.” g9 a8
ST Q8 R off I aféhe 279 A H Srell, aféha 279 A B HiEmH W SIgEd)
BT H 29 I, 2 e Redw, o faeelt ofik ggeadt o fagr @« €, It 29 +
2,31 B TR TS S5 8 T, I 32 A5l BT I | I AT B fad w3
D W B

SIUAS BIH DI B ABR < &A1 6 3 RwIRer HIAY &1 <ot 1 @i
HAT BN, <O DI FIT TUTMS! BRN, CHA bl FAT FAAT BRI IR T I b I H

BT [P JBR a1, IU Repies &1 &1 UidaR 268(4) © “The Goods and Services Tax
Council shall make recommendations to the Union and the States on ...”. I &=
WHR AR I8 TWHR &I W Fr~a FHRT &Et “... (a) the taxes, cesses and
surcharges ... ; (b) ... the exemptions ...; (¢) model Goods and Services Tax laws
LS BEA B Sd AR W U YBR W BT Al 31U 3T a9 BN 59 Bleaa
B Y qH 12 M B gl g, W AT A8 7 gt €+ HSh dF T B EH AR
&1 7 © b v Ul eawen a1 6 dreiel qawHEia & W aud ol o | wdesfa |
Freaa 7 o forg € I ot RiRer uie &rEl & 99y |7 Wo 5, e 9R 99e
& G AT AR Th ABIRY & sy 1 fagms a1 ok &1 gfaae eReRe, s faems
JHT ©, AT 31 fagr qwrell & AHT STg |

Ui BIA FAT 8?7 IS B 8, el SHude dl, el Sigae! df [ed Us Afdas

B FR I CH O, I ST B, S [hael RN T8 Bl ad HMl, BT 4
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IHD! JU WA T & Sl IAH! AGRA B Al gl IH I Bl SHET BT, Helde
BT R AT B AR AT AISIUAS & R 8| GO BT THSAIFS l, Sl g &
A T8 MU dfeh 31 faem™ wuRll & |ME S, S Wed |l B Udh UhR 9 AR
S BT 6 &R sy # o {6 geR | AT Sreme waledl, RN &A senifts
SIGEET €, Sl SHICy & WY H A7 Ueh o A GAN T H, U I eRedl 9 qa eRed
H 3R I3 O BT 8, d S9 Wed § Tl SR We o8 B IR < el 8, I8 SADT
AT BT AT DI FE, A YT R g @t 21 i Uil g eRed g,
R fagm @ur 78 € I e, iSHM-NalaR 3] 39d 3rardr <Ry dicd &
faors, I WA SR A O & ag @t Ye SRed Al Sl § 6 S¥e siaR i
CeRT oI | <er oif, ST @raRer § Y SHuEd! |l 81 A HIA Ub THR A Sl ASigwd
g, 99D YIagMl DI FTHRINS PR ol 2 AR 39 I SRS & IR N H=al o

afezel HeIedT, yigdr 3R Sifcm B T8 ® b ga dfaem Weng # wer o &6 ugel
Ui g9 b 3R fHT ST BT SHH el Bl g, A1 S9 "I B gfd @t S| How is that
compensation to be paid? IH HREAIT BT U HRA B Al FaRAT IR0 g, a8 1 #
3MUHT FHST <l gl 3l 8F ANl 1 Aciudd CaisM dded & B| HIH HANSS 3R TSd
VO B a9y w0 Q@ S @M &) A 8 9 9l g 1Ry, safay SRy Yo et | uger <o
I U ATY H ORI Y&l 2] GORI S Teld Ui WRAC BT BT Bl AR Ca Tld H gH al
Wes Y€ 12 TRIC 3N 18 AT W Tl S B8 HHISAS &, SR 28 TR AT 2l offh
B3 VW T[98 e WReT & IR Vgad ok Uedl ® R R Wisaed ®ed &
TR AIeaed 81 39 FUR AT CHITA FaRI 28 WRAC A G &l A9 «ifiy f6 S9er
Retfes RTReH afe smger 8, A1 A 60-65 U/C dh S ol TR @lbed 40 WRAT Ah
S 2| gafery ot amgew ok R ISy, SN did @ W BH U9 o §, RN
IR B Gt W d8 SR oM 3Maeddh BIdl &l fIaaT g7 BHISES IR TR ST 28
TRHC ¥ W BN, I UM aNi & foy HR-aee 949 919 foran S|

# IEERY B AR W HE @l § b 3R R W) 65 IRAT AT 8 AT oo @lbed
W 40 TRYUT TET T A1 28 TRAC ¥ FR 1] HHMC IHD] HRTHIE HE H Al SR
TT HFRE ®e I I BT e S, 9 I B B JHAE Bl gl 3FR JHa
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TE BT AT TAH A DI DI FG O B, A1 98 A1 R AW 3R b @ 9 (ST B
SR 84 Ui 9 b 59 A Dl qavel ! 2l

Uh Ged I8 AT [ S 8A Co & W9 H Y, offehd R 89 ¢ad & w9 H ],
9 R ¥ WG B o f$9ed R, O SUHIRT & HUR SHD 9gd 3R g1 AT
T O HR W 40 WHT < W € AT RARE W 65 TR ¢ @ &, a1 BT U 23471 3
T & W H AN ol ASEr S e SR SThARe gHige A8l BN, dfd PR BF
¢RI T & d1 o Bl U (BRI SR H ST & GOl (29T R sy 3R & & 3feR”
gedl Bl SHH A B DI Sl TR R, AT 50 BAR HRAS DY B HATAYA UeboT g1
% fIy <21 B ST W 1 A 72 TIAR BRIS BUAT A T TS, offhd S dahfce
AR HI T 7, IWH DI USTAS S el ol IR HISEl @ H W 8 HETdRE
FHolae B fHel N We B HRAE & S ||

S |AE & AT, AT TP Sl FaAAT g 8, U QR A U@l B IR Bl b
2l HE Fed IR B b T 3R IH1T Fed 31 dNE DI IR 8| v s fifiua s
T 5 & &M &1 dean IEl IR B & I HAT BN WD SR [aFqHAT 8 Gl
2l sq® faRead fra HAIfES &1 fhd Sy dbe d b AT B SHS! Ufhar anTel HEN
A g B S| SuehT gl Rigr a8 e B TSl oR Brs wfdy feell BHIfed W)
fraeT YoRITe ST B, fhaeT 9T ST § SR Fdt fahaeTT S T §, S QWA dIefid g
T BN F IFD FIA ToQD Sl ¢ ShT §, S9 o adbe H Y fha R fAm Sy,

difep IABT Shd HHEINC 3ol 7 ol

# ®ed @rear § & - the law that we are dealing with even though

Parliament and State Legislatures have the plenary power to legislate, but this is a
unique experience of Indian Legislature because ordinarily we legislate in areas
which exclusively belong to the domain of Parliament or to the domain of the
Legislature. Here, we are legislating in an area where we have simultaneously
under Article 246(a) conferred jurisdiction on both Centre and States. So, the
States have pooled in their sovereignty to the GST Council, the Centre has pooled
in its sovereignty to the GST Council. So, the GST Council is India’s first federal
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institution where sovereignty of the Centre and the States in relation to indirect
taxes has been pooled together in a federal institution.

Now, to create India’s first federal institution, it is incumbent on all of us
to make sure that the federal institution works. Therefore, in order to make this
federal institution work, the delicate balance between what the Centre and the
States have unanimously agreed, in almost a federal contract, it is a federal
contract with a constitutional sanction which if any of the contracting party says, I
unilaterally get out of it, or I will legislate something different, can there be a
situation that all the 32 Legislatures say, I will make one or two changes to the law
that we have all agreed. If 32 different changes come, 32 different laws come,
then, GST becomes difficult if not impossible to implement. Therefore, while we
discuss this law, we are free to make our recommendations to the Council which I,
as your representative, carry to the Council but at the same time, we will have to
honour this federal relationship which we have established by way of pooled
sovereignty. So, whatever the Centre and States have agreed, can be implemented.
Any form of unilateralism by any legislative body, I think, is possible when the
area exclusively belongs to your domain. Once we are dealing with a delicate issue
of Centre and State relations, I hope, we are guided to maintain that delicate
balance of that relationship itself. With these few words, I recommend this law for

the consideration of the House.

HON. SPEAKER: Motions moved:

“That the Bill to make a provision for levy and collection of tax on
intra-State supply of goods or services or both by the Central
Government and the matters connected therewith or incidental
thereto be taken into consideration.”

“That the Bill to make a provision for levy and collection of tax on
inter-State supply of goods or services or both by the Central
Government and for matters connected therewith or incidental
thereto be taken into consideration.”
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“That the Bill to provide for compensation to the States for the loss
of revenue arising on account of implementation of the goods and
services tax in pursuance of the provisions of the Constitution (One
Hundred and First Amendment) Act, 2016 be taken into
consideration.”

“That the Bill to make a provision for levy and collection of tax on
intra-State supply of goods or services or both by the Union
Territories and the matters connected therewith or incidental thereto
be taken into consideration.”

91
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SHRI M. VEERAPPA MOILY (CHIKKABALLAPUR): Madam, before I
commence my speech, I would like to convey the best wishes to Hemalambi
Samvatsara, through you, to all the Members of this House.

I thank you, Madam Speaker, for the opportunity given to me to speak on a
very important Bill, a game changer, a transformative reform measure which is
being discussed today on the floor of this House. It is unprecedented. It is
historical. There are as many as four Bills before us today. One Bill to be passed
by the respective Legislatures. In fact, this was an important game changer
enactment, which was intended by the UPA Government. Of course, it should
have been implemented at that time. Some of the Opposition parties, at that time,
felt that it had to be halted. I do not want to name them. Anybody can take that
credit. The senior Member of the BJP Shri Yashwant Sinha headed the Finance
Committee consisting of Rajya Sabha and Lok Sabha Members. They presented
the Report in 2011. Quite promptly, the then UPA Government came out with the
legislation. It was halted again for the best reasons known to the persons who
opposed it. I am not going to analyse all those matters here.

At that time, the National Council of Applied Economic Research
(NCAER) made a study as ordered by the 13™ Finance Commission. That study
came out with a Report to provide gains to India’s GDP ranging somewhere from
0.9 per cent to 1.7 per cent. That means, the corresponding change in the absolute
values of the GDP over 2008-09 was expected to be between Rs.42,789 crore and
Rs.83,899 crore respectively. The comparable dollar value of this is estimated to
be 18,850 million dollars respectively. Now, the study was made in 2008-09. The
Bill was introduced promptly by the then UPA Government. How many years
have passed now? It is more than seven to eight years have passed now.
Ultimately, who is the loser in delaying it? It is the people of this country. They
lost this money of Rs.83,890 crore, maybe it is Rs.1.50,000 crore per annum as on

today. It is on annual basis. Just imagine the loss to the country, to the people.
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In our political gamble, we do not see the interest of the people. We do not
connect ourselves to the people. We lost about a total of Rs.12 lakh crore. This is
how one economist, in fact said that like the bankers with the micro forecasting
models embraced theories which they barely understood. In fact, he is Mr.
Maurice Cowling who remarked that 'politicians only know what they need to
know. This need not be much. What they need to know is enough to gain or retain
power. These ideas which they govern are always supplied from outside politics'.

I am just quoting from the Economist in which Mr. Keynes gave a big
analysis. I think, we should rise above that. I think, that is the intention of the
present Government also. We need to rise above that. What is the loss to the great
country? Who is to make out that loss which is done to the people of this country?
We lost Rs.12 lakh crore in the process.

Now, the Bills have come. I have limited time. I do not want to illustrate
everything. I believe that I have 25 minutes time to speak.

HON. SPEAKER: Your Party has 30 minutes.

SHRI M. VEERAPPA MOILY : Ultimately, the time is given by you.

HON. SPEAKER: Yes.

SHRI M. VEERAPPA MOILY : I would like to deal with this in some detail
because it is a historic decision which we are taking. Preparation for
implementation has not been done to the satisfaction of authorities concerned,
whether of the States or the Centre. Small businessmen and traders particularly
must be made to understand the nuances of the new law.

Rajya Sabha has been deliberately avoided which goes contrary to the
statements made by the hon. Finance Minister. It is perhaps the biggest ‘theft’ in
federal finances. The hon. Finance Minister is a representative of the Council of
States and he should not forget that. Finance Minister, you are denying yourself
your own right. History will definitely reveal the kind of deprivation caused to the

federal concept and structure of this great nation.
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The Government may be happy today because they have an absolute
majority here. I do not say ‘bulldozing’ because Mr. Venkaiah Naidu said, ‘Do not
use that word bulldozing because of the majority’. There is nothing wrong; you
have the majority and you feel personally that you have the right to do this. But
you have deprived Rajya Sabha of its right. What is the point in having the
Council of States if they do not have a voice to demonstrate against this assault on
the federal system in the country? According to me, if they have some pride left,
they should all resign. I am sorry to say this. Rajya Sabha Members hope that they
have pride and they will think about this. Ultimately, such biggest assault on the
federal structure of the Constitution of India should not happen. I do not want to
expand it.

There are ten Working Groups constituted to look into specific issues of
sectors like banking, finance, insurance, telecom, etc. But there are several other
very important and crucial sectors where the groups have not been formed. There
are a lot of intricate issues which need to be dealt with and this perhaps will be the
last window for thrashing out those complexities and to bring clarity regarding
taxation. There are many more areas where the Government is yet to constitute
working groups.

The other day I saw a statement from the Chairman of the State Bank of
India who said, “Intricacies of the problems are humungous among the bankers”.
How we are going to deal with that is another matter but I do not even find any
Committee or Group formed to look into that problem. There is no clarity with
regard to Excise Free Zones like the North-East and other backward States and
Special Economic Zones. This will discriminate against the development of these
regions. I do not say that the Government has no heart for the North-East region.
They do have a heart but it is not enough to have only a political heart. They must
have the real heart to look into the agonies and problems of people. What will

happen to them now?
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They have brought in anti-profiteering clause under the GST. The
authorities are proposed to examine whether any reduction in a business’ cost base
or tax rate due to the implementation of GST is passed on to consumers in the
form of appropriately reduced prices. There is no clarity on how this provision
would be implemented. This is a market economy where demand and supply play
their role.

The Malaysian Government informed industries and other concerned
stakeholders regarding the implementation of this provision much in advance. You
are suddenly bringing it. How can you invoke it in a market economy?
Ultimately, there are a number of people who can be put inside jails for no reason.
Somebody may have paid in excess and somebody may not have paid. Because of
their ignorance of law, they may not abide by that.

The anti-profiteering penal provision in this GST Bill is far too vague and
draconian. It could discourage companies from making efficient improvements in
supply chains as they are required to pass on the entire benefit to the consumer.
The Chief Economic Advisor of your own Government has made an impassioned
plea to bring the real estate under the GST net, linking it to the war against black
money. A very important sector like real estate that is supposed to be the area
which generates a lot of black money has been ignored by you. You have not
included it. I do not know whether any lobbies have played the game or
innocently you could not do it or you may be thinking of some other strategy. But,
in the absence of a clear understanding, how will this provision be implemented?
The proposal appears to be intrusive and goes against the objects of ease of doing
business. The GST implementation policy is meant to be a self-policing act. But
the provision of the harsh scrutiny is not substantially different from the present
system.

As far as inter-State movement of goods is concerned, there is substantial
increase in the administrative procedure and documentation. This will increase

red tapism; this will be a big impediment in business operations. The GST Bill
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states that the Government may require a person transporting any consignment of
goods of value exceeding a specified amount, to carry with him such documents as
may be prescribed, and that a tax officer can intercept at any point at any time.
What is the difference? It can create a lot of barriers in the way of fundamental
goals of the GST. It goes against the heart and soul of the GST. This is again a
very important area where we require the intervention of the Finance Minister.
The documents prescribed for inter-State movement of goods may be the invoice
generated by the vendor or the interception should be an exception rather than a
routine matter of check. Otherwise, this provision will also turn out to be

retrograde.

Entry tax is not clear with respect to the merger of different taxes with the
GST. As far as the tax rates are concerned, you have already come out with them
but high rates will be damaging for the industry as well as the consumer. The
Government must resist from bringing too many goods or services under the 18
per cent slab. There are too many rates. One Nation, One Tax — this is what
everybody is made to understand. It is only a myth which is exploited by your
own provisions even at this stage. There are too many rates, virtually seven,
including exemption, lower rate, cesses, surcharges etc. This itself will defeat the
objective of the GST. That is why I cannot call this Bill which you have brought
today, a game-changer. 1 would not give it more credit than a small baby step
forward. It is not a great reform which will be the game-changer in this country as
it is intended by the rhetoric which followed with the GST provisions.

Regarding the cesses, we do not know the fate of various cesses,
surcharges, and additional Excise Duty but the cesses and surcharges are the real
segments or real factors to distort taxation structure. We need a clarification on
that.

Coming to the current rate structure, a cess has been proposed on luxury

and sin goods over and above the higher GST rate of 28 per cent. In fact, we will
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have to settle this once and for all. There should have been some strict prohibition
to ensure that no cess, surcharge, or additional Excise Duty would be imposed
henceforward. That should have been the real intent. That should have been the
genuine and legitimate intent. I think at least this would have to be done.

Taxation of self-supplies proposes all inter-state movement of goods and
services between two divisions of the same legal entity would be subject to tax. It
will lead to significant compliance difficulties insofar as these provisions are
concerned. In fact, any movement of goods and services from one State to another
becomes subject to tax. The head office interacting with its production plant or
distribution centre in another State will now be considered to be rendering services
which need to be valued, recorded in the books of account, and then tax remitted.
The same would apply for marketing or business development support provided
by a group in one State to fellow team members in another State. In fact, the
refund itself is not automatic. It should have been automatic. What is the
mechanism?

I can explain to you that ultimately this will be a technological nightmare.
Nothing is done to reduce their tension. It is a technological nightmare! The
officials implementing it are the people who would be suffering this proposed Act.
Ultimately, all these activities will not contribute to any incremental revenue to the
Government as any tax payable would be fully creditable but the associated
compliance procedures will increase the compliance and transaction cost
significantly. In fact, the provision for the process of giving a deduction and
ultimately the refund is here. There is no head of provision even to make payment
or give credit. That has not happened.

A major aspect which the nation has to consider very seriously is this. The
GST Council is only an extension of the Executive. I do not call it even Executive.
It is only a co-ordinating body. It cannot substitute for the Legislature which
remains paramount in our present Constitutional structure. In fact, the GST

Council is only a co-ordinating body, not even Executive. The Central legislation
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will have no power to abrogate the power of a State. What happens to the
Constitutional provisions? Some of our colleagues have already filed an
amendment on this. This is a very serious matter. Just do not take shelter under the
Constitution Amendment which you have already done.

As per the Constitutional framework provided under Articles 107 and 117,
the Indian Constitution prescribes the legislative procedure and legislative
relationship between the Union Executive and the Union Legislature. This main
stream has been totally cut-off. This leads to the real problem of legislative
independence. As per the present wording it appears that only the GST Council
and the Central Government matter as a notification can be issued merely on the
recommendation of the Council by the Central Government. This is a fundamental
contradiction to the basic legal framework and legal relationship between the
Union Executive and the Union Legislature as envisaged in the Indian
Constitution. We cannot abrogate this power as it is the basic and fundamental
feature of the Constitution of India. What happens? Let us remove all those basics
and all those provisions. That chapter can be removed from the Constitution of
India.

13.00 hours

That chapter can be removed, even the rules and procedures. You do not
read it any further. The Centre can issue an order, a mandate, or a diktat! They
have the right to do that. Without any kind of discussion, put any kind of tax. Why
do you sit here?

AN HON. MEMBER: This is called bulldozing.
SHRI M. VEERAPPA MOILY : I do not know. You can use whichever word you
want to.

I am not criticizing the judiciary. When it comes to the judicial
independence, they stand up and claim that we have to protect it. Is it not the duty
of the judiciary to protect the legislative independence? We can have an example.

When Mr. Donald Trump, the US President issued an executive order on travel
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ban, the next day itself the federal court said that it is quashed. We are not vigilant
either in the judiciary or in the executive. I must tell you that they did it but we do
not take anything which is sensitive. They are not worried about you but as usual
about business.

SHRI TATHAGATA SATPATHY (DHENKANAL): Chalta hai....
(Interruptions)

SHRI M. VEERAPPA MOILY : Yes, chalta hai. This is the attitude with which
we all work. Ultimately, what will happen? Many such provisions of the
Constitution may be abrogated tomorrow by this Government or any other
Government. You have set an example today and the subsequent Governments
will follow this example. Many of these powers of the Parliament, the Rajya
Sabha and the Lok Sabha, could be taken away or abrogated by means of some
constitutional amendment.

Legislative independence is the fundamental right and you have dealt with
it here. Any ambiguity on this issue will lead to lot of hassles for the tax payer
who will not get any relief whatsoever as he will have to file multiple forms and
returns and also report to multiple authorities. It is all added. The idea is not that.
Taxation has to be simplified. I would like the hon. Finance Minister to spell out
how this basic provision of tax compliance and tax reporting will be simplified
from the point of view of the tax payer. Will this Bill address the long pending
grievances and concerns of the tax payers in indirect taxes and free them from dual
and multiple controls? With regard to compensation to States, how do you
calculate the slabs?

What was the need to have a new definition of agriculture sector in the GST
Bill?

SHRI MOHAMMAD SALIM (RAIGAN)J): It is ‘New India’.
SHRI M. VEERAPPA MOILY : This is a GST new agriculture tax. It will bring

agriculturist in the back door into the tax net even as most farm produce are
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exempted from GST. This is also a transgression of the fundamental basic
principle of Indian taxation.

What are the provisions on purchase tax on food grains in Punjab, Andhra
Pradesh and Bihar, where the proceeds are spent on building infrastructure? What
will happen to them? They will be deprived of it. Are you aware that many things
have been taken away?

Mass education and awareness campaign is required to educate tax payers.
The department should function in a proactive method. Of course, you will say
that they have been doing it. Is it possible to do that within three months?

With regard to GSTN, whether the departments have been empowered or
equipped? Have the workshops been held for tax-payers? Has the department put
in place the tax assistance cells to help the tax payers? To what extent the undue
powers of tax authorities are being curbed to prevent abuse and misuse of power?
Will GST usher in genuine tax payer friendly regime? It is anti tax-payer regime.

During the transitory period some genuine bona fide concerns on the part of
tax payers or assesses may take place. During this period the harsh provision of
recovery, inspections, search and seizure be waived or a lenient approach applied
so that small, medium tax payers may smoothly transit to the new regime without
harassment. There are no safeguards.

Provision will have to be made in the transition period to get an estimate of
offset not availed because of ignorance. There may also be instances of excess
payments made in the previous year.

From the point of view of State finances also, negotiations should be done
with regard to the revenue losses suffered by the States during the specified period

after commencement of the enactment.
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You have made some calculations for compensations but that is not
adequate at all. As I already told you, one nation one tax remained as a myth. The
goods like alcohol, petroleum products and tobacco have been significantly
contributing chunk of indirect taxes. Now with such exemptions, how can tax
buoyancy come out? More than 40 per cent tax measures have been taken out of
GST and it may be still more. What is that transformation are you going to effect
leaving the 40 per cent tax areas outside? Of course, you may be taxing in other
ways. That is a different matter but there is no clarity as to how are they going to
redress the difficulties of taxpayers. Is it easy to get the reimbursement? The
reimbursement procedure itself is cumbersome.

Turnover of less than Rs.1.5 crore will be dealt with by the State
administration under the present provision. The Centre will only deal with 10 per
cent of them. It is not clear how the categorization should be done. Again in the
case of above Rs.15 crore, it is 50:50 — State — 50 and Centre — 50.

PROF. SAUGATA ROY (DUM DUM): It is Rs.1.5 crore.

SHRI M. VEERAPPA MOILY : No. That is less than Rs.50 lakh and I am talking
about those which are above that. That is 90 per cent State Government and 10
per cent Central Government. Here it is more than Rs.15 crore where it is 50:50.
There have been a lot of disagreements on this issue. A lot of discussions have
been held in the GST Council.

The GST debate now continues on categorization of products. Are
Parachute hair oil and edible oil one and the same? Is Kitkat a chocolate or a
biscuit? Is a Vicks tablet medicament or confectionery? For the taxpayer and the
tax collector, this is much more than an exercise in semantics and hundreds of
crores of rupees ride on the exact categorization. Maybe, a lot of corruption and
harassment will get in. If you avoid all these things from the scrutiny of
Parliament, everything can happen. There will be a total anarchy in the country as

far as taxation measures are concerned. As regards GST debate, now there can be
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a turf war with 50:50 and 90:10 share between the State tax administration and the
central tax administration.

In fact, Kerala being a case in point. During a recent closed-door meeting
on product categorization, the Finance Minister of Kerala brought up a point
highly pertinent to the people of that State. He is reported to have said that
coconut oil should not be categorized as hair oil but as edible oil. The reason for
that is that the edible oil and hair oil are taxed differently as the later is not an
essential commodity. But coconut oil is an essential commodity for many States
like Karanataka, Kerala, etc. The Shome Committee said that there 1s need for
proper training of the tax administration to ensure ease of doing business.

As regards IGST Bill, it may lead to higher incidence of tax in inter-State
trade and commerce as IGST is levied on imported goods also. Has the
Government evaluated the prospect of IGST leading to cascading effect on prices
and its impact on inflation? IGST will be collected and distributed among the
concerned States. Will there be a fair mechanism to ensure that originating States
do not suffer revenue losses as IGST is a destination based tax which favours the
net consuming States only. Has the Government worked out any measures to
redress them? The issue regarding distinction between the central tax
administration and the State tax administration has to be explained. I have already
told you that there will be turf war.

Switching to a new indirect tax system in the middle of a financial year will
bring in its own subset of accounting complications. You are in a hurry. I
understand that. You should be in a hurry and we feel that it should have been
done long back.

In industry circles, the introduction of a peak 40 per cent tax rate in the
GST Bills has set the cat among the pigeons. What started out as a single tax and
a single market dream for industry has now degenerated into five rates and a cess
on top with additional uncertainty about tax rates. Just as effective excise and

customs duties are lower than legally specified rates, working in a peak rate for the



29.03.2017 103

GST could well be justified. Administration, both at the State and Centre, will be
technological nightmare. I have already said this. The nation needs to operate in
17 languages — that means, 16 plus English. What is the ground work done in this
regard?

As I have already mentioned, Real Estate has been excluded. With regard to
many appellate bodies, I would like to submit that a fundamental mistake has been
committed and it will be struck down by the Judiciary. It is because every Tribunal
should have at least 50 members from the Judiciary and that has not been adhered
to. In fact, that is a case for striking this down by the Judiciary. The Government
cannot do this because it goes against the tenets which have been laid down in the
R. Gandhi case and in many other cases like in the case of the Madras Advocates
Association and in income tax matters also.

As I have already said that this will never be a game changer. It is only a
baby step. Liability linkages provisions are extremely bad. There is no provision
with regard to inflation. GSTs have been withdrawn in many other countries
because of profiteering and also because of inflationary measure. I am afraid, [ am
cautioning the Government on this because tomorrow India should not face the
same fate.

Madam, this legislation has been brought about with best intentions but
now it should not get into problems because of increased administrative
complexities. Present provisions contemplated in the Bill will have a lot of defects
like increased cost of compliance, create interest groups of lobbies, create
distortions and in an unintended way there will be a total distortion. So, I have
already given some amendments with regard to this legislative independence. |
will come back to those when I move those amendments.

Madam Speaker, the intention is very good, but ultimately the Government
is landing this country into an area of tax distortions and there could anarchy and
war between the States and the Central administration.

With these words, I conclude.
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31, Sfew wo (Suv-ufeam fReelt) @ sremg #Eew, I8 AR ® 5 T3 99 @ geerd B
21 20744 faepdl daq & foT A TR T Hifddpr 9t 8 S anfere gfar &1 gedey @ |

Y Th A A AN B 1 I8 2l g f A a9 w0 S 9 S A ©l
@ UBd & Sl 9N THed I 3R e S i ¢ad & fid U™ 81 9 & 91 A1 Sqisad
B 9N & 91C 39 ¥ H US 98 gl AMMH Hifd 1 JAR, 2017 F M drelt gl H Agent
ATEd B 914 BT SAE 96 H <A1 Aed, G § Wh U oo STUBN @ gl S/ Sl
SIS X [ &, S AT Wioll 8, I 8 d1e H e |
13.13 hours (Shri K.H. Muniyappa in the Chair)

ey, H 91q d8 4 Y H (P MRER I el o &RIT Tl 1 3R, 2016 Bl
Sioa. S, {3 U ot o SR W 1 A8, 2017 ¥ R B 2 3MRER S/l MawqdHal R
TSI? S MAWHA A TSI R <& & A= I 7 (= e & <o ¥eq ol
IE Jfdd UTa Bl b R S D R I AHE R T & XS BT o o] I8 95
ESIIER IS

R Uh BIEBIST Shae 8, S b 3R BIg SUHIET ToUid § MM W & 3R
fooell | M ST 2 a1 foeel § 3R |l W0 9 9HH &I HIFd g, 9 SU® SR ol of
foran S 8 SR 59 @8 Jevid § fdehdr 2 A1 120 A1 130 H0 H fqbdr € @1 SHD SR g3
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Tdh TRE BT & T B MG SHA IAGIHS M| qEI, R I B S wdl d hRS
SUHIRIT &, Sl SHDI oW AT UAr gafely B8R Hif o9 IFABIHS 8rfl, 9 3R
BTy DR WA BRATIM H ST 8, Al Hs R HeWl &1 Sl 8, 3R g1 PR faeei H wa!
g @ Y Ve fuie BM @) auig | HEws 9¢ o 21 U0 H R’ R fF R @ ofeR 98 S
fRIemT §, 98 @S B S| 399 HiCE 8 g, I8 @l 8 fh R I W gesd
el ® SR Al od # e &l Al g1 O aTd 8, el daoie W Hes dedl ©, dl
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GST is the by-product of the Legislatures of the State Governments and
Parliament, and of course, I completely disagree with any accusation that the
powers of the Legislatures are going to be abrogated because they have met,
discussed and agreed upon it. So, there is no basis for such an allegation. S
ST S THIT dRE B AN ©, Sl dcdl gTIeRNae oyl §, S98 ¥ Wl &S Syl §, 8
ITP] UG el ATE, Hifh Fgb U 9t &, 9 Ug ebd ol W TaHed H 1 s ke b
SRS §, 9@ AR <A do B SR, SHEol 8 SRAl dl IADI FFIe ISUH FHH &l
SIRAT, BRATe~d 9 SR 3R g=dvcdc H g=pioT gl

gafely #Igel Sft exdie @I A1 919 &) B 9, there will be, of course, redressal
from harassment. St 98al 9§ 2006 ¥ fdd Sl Hx & HIRM g off, T8 B W &
o, IS auE I8 At & S o= AYHFaR TE A, S AYHFART weq A, ST A @
o T Jfp w® S o, e W W B Rt B iR Sl A a1 fmior @ gt
TE RN A1 STD! 9 a4 BT S AT fh ITdT XY I€ RN A1 9 oy Hieerd BRI 3R
BRI BT WIS gl PR fadm T B a1 Sivad! 9gd gsal @Y 8 T 8l a8
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B B I8 W W BT BITRT T8 gRAT| ITHT MISH a1, IS SR a9 3MIT TN al
AR ¥ el 8 |

el d Sigadt wrsfire @t @ g1 The GST Council will not be dictated by
the Central Government. [ am saying this because I know the composition of the
GST Council. The GST Council will work as a buffer. It will work in
consultation with the State Governments and the Central Government Board. a1
&1 Repvie H¥1| R I8 Ao SIUad! dref~ad &1 AifdsH 81 8 a1 31 =0d © {6 89
B B A U R S| S A T #= S T wE B P ISy e 7, Sua
R & 31T RM & W Tl ST AT AUAT 747 T ¢ ¥& &M BT Al X SR AHES 8
fSwic & Sl Sigwdt & S Iifthed € $© J9ifthed o 91 9a¥ &, ‘One Nation One
Tax’ 399 ®Ig VRS T80 81 A1BV] I8 dce 9 & Wl § b R Sgae! dr &
ST 7 A1 & OR¥C W SIEl gHN ST 98 |ahdl g U1 s SRl ¥ oxdl T © fh ol R
TS o] g8 B 98 s9a (e # SN ugh 1 TN whwe S @ ger § &k
T TC Syl gt & a1 @l a1 JIoiR W) ferdr 21 I8 891 WU 2 S S99,
ST 9 W H T 4 BIS I SIS o BIgerd 8, Sl §vhH S BIgd B o, offh
ghideaell 25-30 ARG AT & ¢ U B 2l SHude! A 3iHcls AR iotaeig 31T SR
g 3ATATST AR OldRi STl F 311 SR d1 $hH ¢ & IU%, SRNGC ool & U
IST SHIT TSI 3R FART Y=g, I BT

# TRBR P 39 TWE W WA T) SN 37hA <o fSurcie a1 ¥a=yg, fSurcHe g, there

are 60 or 70 Departments and they are the ones who spend the money. What
happens if revenue is not received, and the income is less? Then, of course, it has
a bearing on expenditure also. AT MR CRT AT 8, TE Sl H-da &, R -
AT bl T AT B I8 AN 1 Ahd o] e I8 W HHIMT W 8l, ggddl qa-wT
B, TIEcS JAHIX B, TAT JAHIR B, IUY 9 WD U 9gd §91 X el | Shvadt Iad
feTU U axer |ifad gl U8 Yo agd a1 1 g1 3TRR I8 e N &l ® b S uh
IR 3T <l 8, Sl @ N RS R-aR el W&l 8, oifhT ol Jelig AN a2 &
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ST, a1 fhR ST 3ffRe ST U 8, 89T Rare ferm| Of course, GST will act as a

reward to the honest tax payer. $H&T T&h HifdaRre I8 i 8RM|
s fSfSTergore™ ot iU, S ger=H=l St &1, 39 <9 &1 fase g a1 GST
will automatically encourage digitization. 31 @1t 2 &b fram fefrergore sfivadt &

g, I X Are ¥ 81 gl It is a blessing in disguise. fefrergores s@ g8, it
has a link with transparency. Transparency is a big challenge in our economy. For
Make in India this will be a boost. Of course, if we have more investment, the very
thrust of Skill Development in India will definitely get impetus. STUHE HIESRA HY
S {7 U axer wnfdd gt

I TS A1 I8 © b g Aol Al giil| S ared feeell # 120 U ufer fbell g,
a1 81 Wb © [ fIER 180 YU AT 80 JWY U el B SRI| gHD! IS BIST &, BIRST
A 399 @A Bfll I8 A1 dHeE B, S99 BIfeT WA BRN, A1 X <9 ¥ a3l b1 47 Uh
B O BT o |E AT | o & fY aRiet 9 S E1 g8t R A | e g,
Ifepe S1d Sgae o SeHl, A1 98 WMH, @18 <ERigd 8 AT B ok SIE 81, W U
Y WR & WA Hel l, @ SHYEE &1 U WIS I8 W B

Sl dhde W ©, O AgHhadNT Wed 7@l §, I g dl it is a blessing for
them. &R WREN ¥ 51 e f5aT 8 9 %S e 9 8 # €@ @ g, STh I G B
AMRY| EreTifeh g9l fee = ol g 4= St 3, 9 fad 5 ot ¥ &R 9 & g7 W Baal
3T FR o1 Bl DI & {0 B T8 B8l g0H IR Wed & Al Aaer td wed Us
YRR A1 U YT TR 3N, a1 Sefirdt a9 wiE | e & o, e erTRa, 2016
H 9 U BT H PlsuRe fHar on, ITH1 W B UHifge Rd §1 $9H 89X foy U 9gd
TSI JUATE Tl AW TiE AT H AT | THH INET BT Uh e ISAT| IH ST Bl FHS H
RN, TRIET Pl FHST H M, TR F SHABT 91 HARHE gl o qh IR WP o a1

BIdT, ShYoHe T8l Bldl, $v fSREaed a1 some States are very rich and some other
States are not doing that much well economically. STGHE! ¥ T&h gaq Ued MU
SR STAYHT IT A FHAMI &R S8 dgill  $AH Wb S SISAT Pl dgd  SMET
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sfiea el I will look at it with this tag. SNgadl @1 # 39 @v8 4 W <@ g,
transparency, Accountability and Growth...

It was said that it is a draconian Bill; and inspector raj will come back. It is
not like that. The minimum possible human intervention is going to be there in the

implementation of GST, the reason being everything will be online. Of course, 5§

B IS BN IR 394 fdepa 1 8gHT $exdvM 98l 8hM, not in the country but

anywhere in the world, anybody can violate the law and ¢ get rid of it.

1t HIgell St 1 ST HEl, AR G¥ § A8 Sd! WRGR &l 8, a8 8RN ARPR &l
B, I8l CRITE &1 A cR® 8, 9% Ml Wl TR W & gHIacl 9gd A 2l $UD aN H
SHIFIT Yoo, SWaeR Il I1 gRRe & ol Ufile=iw &, of course, there is a whole

legacy. But I would cite an example. Samsung is the world’s 35" largest
economy. Samsung is a company in South Korea; and its CMD has been arrested

for a small bribe.

BH I8 Hel dIEd © [P 89 JR-9R 9 d1d Pl IoT IR [P gdH e $SRAH A g,
w7 &1, then, of course, we cannot run it. I am a man of tax field. I was a

Tax Officer. I also used to make assessments. So, I have had the experience. Had
it been online, many problems would have been solved. With many files, papers of

many folders, it becomes so weird and uncontrollable for any officer to really

reach a conclusion, & & YR # @1 81 oifhe, SiFaTSH TIOIaR 3 SN A S7hH ool
H, TS ST H SR T[S UUS WAfdeel S’ # ft 9gd iRl 8l ok 9gd & W
AEd iR 98 HH Y § 89 98d d8aN JSeye e S T YiR F ol aRd 8, a8
3l W U 98 T HOR giolgerd Bl I8 A ¥ I, dfcp fisH & i@ | & S WoR
TGN ©,  SATTcsT T8l & U1 @ &1 oifhT, ST ¥ 7 IR Toiaeid - 81 b
g fop S ofier 99T &, W 9 3ifFensd & Sgdl So, GST is a step towards ‘#RwMH-

qod WIRA ] 89 SHY “BRI-Joxd IR’ Dl R I B I8l W “BiUg-Jo<d IR DI I

T HE 3, 9P B g ‘TRRE-a ARG HI 91 IR B B
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Sir, based on my own personal experience, as to what difficulties and
experiences, | had undergone when I was a tax officer earlier, I am standing in
support of this Bill. It is a step in the right direction.

JUMT ABIGY, S8l a9 Y¢d & aR H Hal TN, Sfheicell ¢ Al fFwe B 8
ATV 3R BH Th Tl JATgSH B X< AR Feoll AT ¥ & € H ® A8l D3I, ours being
a country of different sections — poor, middle-class and rich, it would be difficult.
So, GST is a must.

Sir, article 301 of the Indian Constitution envisages to establish freedom of
trade, commerce subject to certain restrictions. Articles 302 and 304 both qualify
and elaborate on these principles. The founding fathers of our Constitution
wanted a boundary-less India having free trade and uniform prices giving equal
opportunities to all States. With the passage of this Bill, that dream is going to be
a reality.

ey, A a7 #31 Sff 3R S5 &1 A jod HAT S HEard Sl 3R IWER
St 81 A WedTed S g8l 96 € iR 9 A Wl @ &1 H ATYD! Iga-9gd gydle qAqT I8
AT g o MU §9 @RE @l ol @ §l 3R SMUY BRI BT AIfAo Ugel HR QAT B,
ar I8 Ifed BTl MY AT Yreled &R &, a1 #)1 &1 © & you could have done

this work. You left it to us. Why did you leave it to us? Of course, we are using
that opportunity.

# Mg dl. & dgeic BEAY U9 HRAYNE 9 W T8 S8, dfbd 59 pRieE
ot omrm, q@ ®Em| st IS I FEdTd S SHH! of HR A W §l A & ¢ fF I 95
Seal 9 o DR AT I Bl 3MMUD Sl AN & S FW H PO oA <A1 AR, ey §
STaTg <1 ATE o g9t 9ga dehellh gs o
HON. CHAIRPERSON : Hon. Member, please conclude.
ST, Sfew WS IUTEHE Heley, Y SiEl <rgd A W gl 'R R & gR1 f dle &

forg @er R g, there is a loss of Rs. 12 lakh crore incurred in delaying the passing

of this law, we are not responsible for that. It is not because of us.
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R, AU PEl [F Befrsw W v a™iee gl [ do not think there is any
substance in it because States have already agreed to it. S TH.§.51S. 3R Yaad[ig
FhHAMD S &, S forw @1 fear smeeml The Council will take care of them. The
Council has that power or mandate. 3= AT®He FHHA HI I TH YelHI—ME AT 2
M <19 39 It @I a¥f 2006 # Soreqd fpar o, T4 & YT S AT Adve S 2 fF o1
S Q.S 31T aTel Bl

I would like to thank our hon. Prime Minister and the Government’s
initiative that we have marched ahead in the field of online transaction through
internet and mobile. That is a kind of preparation. Let me tell you one more
thing. At the initial stage any nation can face certain difficulties which we do not
rule out. Secondly, you have talked about real estate. The real estate Bill will take
care of it automatically. It is because when all transactions are going to be brought

online then definitely there will be a less scope for black economy to be left in the

country which is being used. sifcrmfeaet Raa wee # S «id w9 U0 Bl B, SW
SRIFME! & foIy gar & T8 3|
HON. CHAIRPERSON: Udit Raj ji, there are 12 members to speak from your

Party. Please conclude now.

3. Sfea vo1 ;. W eAMeRoYH & AW W AR A 96 H S AT § SR 99 I8 A Sb
& qeaH F Red § O W61 §, a1 314 ART Gola’| il H 8l @81 81 39 IR A =i 741
d H W I RN SR AN S.UE.EL. & Hiemd ¥ W &l A b el $9 SA16T ¥ Ta]

SIoTaRI IS BTl 9d 39 UHR ¥ &id A9 &I SN &¥ 89T, d gRell that will

control black money in real estate. $E® HiA-3MIc W T ST AHA §, offdh M

IR @ DY BN T8 B | 3@ A & ¢ & § 90! 91 9 |

HON. CHAIRPERSON: Hon. Member, please conclude.
Shri Venkatesh Babu.
DR. UDIT RAJ : I do not think there is least involvement of officer even at inter-

State. Ve# IR WX @ IWR&T ¥, Ifr § Tl Whedfaud & § Y officers do
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inspect the papers and documents. If we will not do that then, of course, we will be
failing in our duty. 9 € I &5 ¥ & N # 9gd $B el 741 g, This is a game
changer.

980 9R fdd 39 W9 # U gU B SR fand i e & ofeR ff 9gd @R
TE@yul fdd U gY €, fhd or@ St oref @t g # wifa @ aren g 98 Shuad a2
Y &= # 39 fdd & Surar W@yl et ot 9 i 78l gon &l Wedra  Sff, oMy o
e &1 341 99 Y, i Ig 3Mus & 9T H U 8 <& 2] I8 9 W < Bl T
e < QIR SrfaaRen & T AW < . (STJeT)

ST U B WA H AU A P G Feal g
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SHRI T.G. VENKATESH BABU (CHENNAI NORTH): Hon. Chairman, Sir, I
express my sincere reverence to our immortal leader, Puratchi Thalaivi Amma and
thank you, Sir, for allowing me to speak on this important Bill, the GST Bill,
2017. The Union Government has tabled four supplementary GST legislations in
the Lok Sabha, namely, the Central Goods and Services Tax Bill, 2017; the
Integrated Goods and Services Tax Bill, 2017; the Goods and Services Tax
(Compensation to States) Bill, 2017; and the Union Territory Goods and Services
Tax Bill, 2017. Under the GST Constitution Amendment Act, concurrent power
to levy the GST has been provided to both the Centre and the States. As India gets
ready for its biggest tax reforms in decades, industries such as e-commerce,
banking and insurance, logistics and others will get another chance to resolve any
niggles they have with the Goods and Services Tax which the Government wants
to put in place by 1% of July.

Sir, 10 groups have been set up under senior tax officials to examine the
concerns of the industry and submit reports by April 10™. Most issues have been
addressed through feedback but it was felt that some sectors having special
peculiarities needed a closer look to ensure that they were able to make a glitch
free shift to the GST. The sectors up for review include banking, finance,
insurance, telecom, exports, IT, ITeS that is information technology enabled
services, transport, logistics, textiles, MSMEs that is micro, small and medium
enterprises, oil and gas, gems and jewellery and services received and provided by
the Government.

The working groups can seek the views of the administrative Ministries and
key industry bodies, professionals and experts as needed. They have been asked
to focus in particular on procedural simplifications and the rate structure. The
Government will take a call based on the reports of the groups and may even
expand them by including officers from the State Governments to quickly settle
issues. The July 1% rollout will leave the Central Board of Excise and Customs

about three months to sort out all grievances.
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GST will be the biggest reform in Indian taxation since 1947. But there are
many challenges for its successful implantation. These include getting acceptance
from all the stakeholders, the States concerned, the Union Territories and, most
importantly, from the traders and small industries sectors.

Regarding the Revenue Neutral Rate (RNR), it is one of the prominent
factors for its success. We know that in GST regime, the Government revenue
would not be the same as compared to the current system. Hence, through RNR,
the Government is to ensure that its revenue remains the same despite of giving
tax credits.

Regarding the threshold limit of GST, while achieving broad-based tax
structure under GST, both the empowered Committee and the Central Government
must ensure that lowering of threshold limit should not be a taxing burden on
small businessmen in the country.

Regarding the robust IT network, the Government has already incorporated
Goods and Services Tax Network (GSTN). GSTN has to develop a GST portal
which ensures technology support for registration, return filing, tax payments,
IGST settlements etc. Thus, there should be a robust IT backbone.

Sir, regarding extensive training to tax administration staff, GST is
absolutely different from existing system. It, therefore, requires that the tax
administration staff at both Centre and States is to be trained properly in terms of
concerned legislation and procedure.

Sir, regarding the collection of additional levy on GST, the purpose of
additional levy is to compensate States for the loss of revenue while moving on to
GST. We acknowledge that the fundamental purpose of GST is to make India as
one State where interstate movement of goods is common.

Sir, Tamil Nadu is concerned about the impact the proposed GST will have
on the fiscal autonomy of States and the huge permanent revenue loss it is likely to

cause to the manufacturing and exporting State like Tamil Nadu.
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Sir, our late beloved leader Puratchi Thalaivi Amma had consistently
opposed to any acts by the Centre against the interest of the State Governments
and raised their apprehensions and strongly stood against any infringement upon

the federal rights of the States.

Sir, we are happy that some of the concerns raised by us have been
addressed. But however, a number of concerns of Tamil Nadu still need to be
addressed including the GST Council as a constitutional body infringes the
legislative sovereignty of both the Parliament and the State Legislatures and
completely jeopardises the autonomy of the States in fiscal matters.

Sir, the existing mechanism of the Empowered Committee of State
Ministers which dealt with the VAT issues is adequate. Ideally, no statutory GST
Council is required.

Furthermore, the decision making role and voting weightage in the Council
are unacceptable. They give the Government of India an effective veto in the GST
Council and no distinction is sought to be made amongst the States in weightage.
Hence, if at all, a Council is formed, the weightage of the vote of the Central
Government should be reduced to one-fourth of the total votes cast and that of the
States correspondingly increased to three-fourth. Further, the weightage of each
States’ vote should be in proportion to the representation of the State in the
Council of State, that is, in Rajya Sabha. This is important as the change over to
GST has different implications for different States based on the size and reliance
on own tax revenues. It is quite clear that a manufacturing State like Tamil Nadu
will permanently lose substantial revenue if GST is implemented, due to the shift
of the levy from the point of origin to the point of destination and also due to the
phasing out of Central Sales Tax and transfer of input tax credit on interstate sales

and interstate stock transfers to the destination States.
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Due to the difficulty in fixing even nominally high revenue neutral rate, it is
expected that the extent of revenue loss under the GST would be around Rs. 9,270
crore for Tamil Nadu.

Tamil Nadu reiterates the need for a constitutionally mandated independent
compensation mechanism that is, 100 per cent compensation of revenue losses
suffered by the States for a period of not less than five years in lieu of the
proposed additional levy of one per cent tax on inter-State supply of goods. Tamil
Nadu suggests that the origin States may be allowed to retain four per cent of the
Central GST part of the inter-State GST that will be leviable on interstate supply
of goods and services as this would ensure speedy recompense for a portion of the
revenue loss and will reduce the amount of compensation payable.

Further, I just come out of the CGST — Central Goods and Service Tax
component. It does not affect the destination States’ revenue or cause any
cascading effect. Hence, the Government of India should strive for a broad
consensus on important issues like compensation period and methodology,
revenue neutral rates, floor rates with bands, commodities to be excluded from
GST, the IGST model and clarity on dual administrative control so that the
genuine apprehensions of the State regarding loss of fiscal autonomy and
permanent revenue loss are allayed.

The taxes are to be levied over a common tax payers’ base. Both the
Central and State Governments have concurrence. So far, not much headway has
been made to overcome this issue. The purpose is to spread national market but it
will be lost if there is no agreement between the two.

Sir, since India is an agrarian economy where more than 70 per cent of
population is dependant on agriculture for their income, the GST does not affect
agriculture because agricultural income is neither subject to income tax nor service
tax. The cost of agricultural inputs will go up since the agricultural implements,
fertilizers, seeds will also be taxed at GST rate of 25 per cent. CENVAT credit is

not there for agricultural production since the same is not subject to GST.
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At present, the excise duty on fertilizer is at 12.5 per cent and VAT is at
five per cent. Under the GST regime, the GST on fertilizer will be at 25 per cent
which is very, very high. That is why, we are asking for a rate of 18 per cent only
for GST.

There is an apprehension that the implementation of GST will make the
present Commercial Tax Department redundant. Whether the employees of
Commercial Tax Department will lose their jobs is a question mark. However,
technology and resources are vital for administrating each role of the Government.
What about the service tax to be assigned to the States, their relevance and
capacity to administer? It remains to be answered.

There will not be any tax like excise duty, import duty, octroi, etc.
However, no one knows how the employees relating to excise and customs will be
utilised in the GST regime and the trainings needed under the new context.

Further, I would like to reiterate the stand of Tamil Nadu. Tamil Nadu has
been at the forefront in protecting the rights of States and preserving its fiscal
autonomy. It may be recalled that our late Chief Minister, Puratchi Thalaivi Amma
had envisioned the difficulties way back in 2014 and had cautioned that certain
key issues would have to be resolved in order to have a smooth rollout of goods
and services tax. She had consistently raised many issues of which the following
are noteworthy:-

(1) the impact of the proposed GST on the fiscal autonomy of States;

(2) the huge loss of revenue that manufacturing and net exporting States

would suffer on account of GST;

(3) the need to guarantee States compensation for the loss incurred on

account of GST through an independent mechanism;

(4) the problem of loss of revenue on account of lower tax rates on declared

goods;

(5) the need to keep petroleum products and alcoholic liquor for human

consumption outside the ambit of GST;
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(6) the issue of dual control; and

(7) the fixing up thresholds and exemptions about the revenue neutral rates.

We have raised these issues in the Parliament as well as in other forums. It
would not be wrong to say that it was largely due to the concerns voiced by us that
many of the provisions of the Constitutional Amendment Bill were suitably
modified.

I am glad to note that the deliberations in the GST Council have been open
and many of the concerns raised by us have been accommodated in the spirit of
give and take. This augurs well for the development of a healthy federal system
where the States and the Centre are equal partners.

I would like to highlight some issues that are being addressed to our
satisfaction. Firstly, the provision for special treatment of declared goods has been
removed. Secondly, alcoholic liquor meant for human consumption and petroleum
products have been kept outside the ambit of GST.

Thirdly and most importantly, an independent mechanism for compensation
of loss under GST for a period of five years has been made through a statute. The
method of calculating the loss and the mechanism of compensation in a fair and
transparent manner is also to be appreciated.

Fourthly, the vexatious issue of across empowerment has also been
resolved amicably.

Last but not the least, all the statutes — GST, IGST, CGST and the
compensation law — have been finalised after thorough discussion and debate. I am
sure that the remaining issues will also be resolved in a similar fashion.

Sir, we have successfully migrated 5.19 lakh dealers out of a total of 6.01
lakh dealers, that is, 86 per cent till date. It is notable that this progress has been
achieved in a short time from January 2017. We are fully geared up as far as IT
hardware is concerned. Software customization is also progressing well. As soon

as the GST, IGST, CGST and compensation laws are enacted by the Parliament,
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the Government of Tamil Nadu will be in a position to place SGST Bill before the
State Legislature.

Sir, I would like to conclude by assuring that Tamil Nadu is fully
committed to the roll out and successful implementation of the GST.

With these words, I conclude. Thank you.



29.03.2017 119

SHRI KALYAN BANERJEE (SREERAMPUR): I am grateful that you have
given me the chance to speak in respect of the GST Bills.

Sir, West Bengal fought hard to preserve and protect cooperative federalism
in the process of formulation of GST. It also fought uncompromisingly on fiscal
autonomy of all States of the nation on matters of GST. This was the hallmark of
West Bengal that is so visible in many parts of the Bills presented to us in the
Parliament.

As the Chairman of the Empowered Committee, the West Bengal Finance
Minister was instrumental in bringing about a broad consensus among the States
on ‘single control’ in the hands of the States below 1.5 crore turnover of small
businesses, in its meeting in the great city of Kolkata many months ago. I believe,
the hon. Union Finance Minister, Shri Jaitley was a witness to this consensus
among the States that had not been seen ever before. Such was the seminal role
played by West Bengal in protecting cooperative federalism and fiscal autonomy
of the States at many such occasions in the course of formulation of these GST
Bills.

13.58 hours (Shri Pralhad Joshi in the Chair)

Our leader and the present Chief Minister of the State of West Bengal,
Mamata Banerjee, had in principle supported the concept of GST as early as 2009
in our party manifesto. The idea was to usher in a strong and cohesive indirect tax
regime, which creates a single market for all trade and industry and is beneficial
for the common man, small traders and enterprises.

A draft GST law was circulated in the month of September 2016 which had
many clauses that were not in the fullest interest of the States, common men, small
traders and enterprises. But, through the deliberation of the GST Council, a
number of ideas were thrashed out and 1 believe West Bengal engaged
uncompromisingly in a spirit of cooperative federalism and fiscal autonomy of the

States.
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The States in which West Bengal took the lead ensured that the
constitutional amendments on GST incorporates the commitment of the Central
Government to give full compensation to the States on account of any loss due to
GST for a period of five years.

14.00 hours

The Compensation Act has also been designed keeping in mind the
constitutional mandate of 101* Amendment to the Constitution. This will ensure
that no State of the country will suffer any financial loss due to GST.

Our State has always stood up for the marginalised and the needy. Small
traders and manufacturers, who provide the bulk of employment in industrial
sector, have been given due regard in the new GST law. In this spirit, West Bengal
pushed hard for the GST threshold to be raised to Rs. 20 lakh turnover so that the
small and tiny businesses are kept out of the scheme of GST. A composition
scheme has also been offered for small traders and even manufactures up to an
annual turnover of Rs. 50 lakh. The composition scheme to manufacturers is a new
feature that will help protect small and new manufacturers, especially in the
MSME sector. West Bengal stood firm on this new feature that will benefit lakhs
of small businesses and make tax compliance much easier.

Additionally, in order to ensure least disturbance and to provide a single
interface so that the assessee does not have to face more than one authority, the
concept of cross-empowerment has been introduced in the law. State Governments
and Central Government will empower the officers of the other Government under
the respective Acts so that the assessee has to go to only one office and deal with
only one authority. Apart from this, in order to ensure that the small traders do not
face any problem in working with the new law, 90 per cent of the assesses of both
goods and services below a turnover of Rs. 1.5 crore have been kept exclusively
with the State Governments.

The purpose of GST was to get rid of multiplicity of taxes and the related

cascading effect and to unify different taxes into a single entry so that the ill-
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effects of inflation can be curtailed to a large extent. Adding to this, the removal of
multiple tax structure means a reduction in the cost of compliance, the benefit of
which should finally pass down to the consumer.

The entire structure of GST has been created on the premise that the
common man must benefit from the unification of taxes. Therefore, it is necessary
that the rate structure of different goods and services is adjusted so as to reduce
inflation and also the prices of goods of mass consumption so that the average
Indian citizen benefits from this path-breaking enactment.

Another important benefit of the new GST regime is the boost to ease of
doing business. A common law and standardised treatment of taxable entities with
the special feature of full set-off of tax liability incurred being transferable
throughout the nation means businessman does not have to think in silos and can
concentrate on a cost effective and competitive product that can compete in
international markets and benefits the common man at the same time.

It is expected that such a major reform in the indirect taxation structure will
not only help curb inflation but will also have a very positive effect on GDP
growth. It is hoped that one country one tax regime will usher in growth in sectors,
boosting both rural and urban economy in the nation.

Having said so, we are concerned in few arenas, which I would like to point
out to. First, while the spirit and form of GST law is sound and both the States and
the Centre have played a very important role in ensuring that a sound legislation is
in place, there are still some areas of concerns as far as implementation is
concerned.

Secondly, considering the scale of the reform, it is imperative that sufficient
time is given to build up the structures required to ensure proper implementation
of the GST law. We should not rush through the preparation as that is bound to
give rise to small but crucial errors which may hamper the implementation of the

law itself. We need to look at the experiences of the other nations and learn from
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the mistakes made there so that we can implement the new law in a proper
manner.

Another area of concern is the rate structure itself. The process of fitment of
rates for different goods and services is yet to start. Unless the industry is
informed about the rates with sufficient time given, it will not be possible for them
to modify their ERPs and systems well in time to meet the deadlines. Therefore, it
is necessary that the rate fitment process be completed quickly so that the industry,
in general, has reasonable time to prepare.

Fourthly, another area of concern is the preparation of the GST Network
(GSTN). The GSTN is the core system, which links all the States and the Centre
with the assessees and is pivotal to the implementation of the Goods and Services
Tax system. This is one system that cannot afford to fail as its failure will lead to a
collapse of the entire indirect tax system of the nation. Therefore, it is necessary to
get all the modules of the GSTN prepared and tested as quickly as possible so that
the assessees and industry have enough time to train up their personnel and gear
up their systems. A completely e-based indirect taxation system means that even
the smallest player has to be on-board without which the ITC chain and linkage
will be lost. The small businesses must be given adequate time to adapt themselves
to this completely new system. In this given situation this is a complex fiscal
reform and there are complexities involved in it. The States and the Centre
together in a federal polity must take appropriate quantum of time that will be
sustainable and successful.

I have a request to the hon. Finance Minister, through you, Sir, that we
should not hurriedly rush for this thing. We should look into this again whether
defects are there in it. It should be looked into. Therefore, please do not rush as
you are having time with you. 1* July is not the end for it. 1* September is also
there and you have time till then. Therefore, you are having time with you for it.
The arenas, which have been discussed; the lacunas that are still there; and errors

that are there that would make it difficult for its implementation should be
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covered. These arenas should be discussed and necessary amendments should be
brought.

Overall, the Goods and Services Tax enactments are set to usher in an era
of higher compliance, efficient taxation, reduced inflation and better growth. It is
important that the implementation is also made by both the Centre and States in
the true spirit of cooperative federalism helping build the nation together. This
should be the spirit. This is the way things have started and that should continue.
States and the Centre should act together shoulder to shoulder. No one should ask
for its credit. g far g, &, VA1 T HEBR B9 W fHAT 2| AMUDT USH B q1@ qrerh ©
fop g9 ga= fhar 21 891, T oM 3 s9a! fiasy fhar g I8 91d 3Mud! diet g
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Chairman, Sir, it is a different
day, a different time, but you are there in the Chair and I am also going to
deliberate on a Bill. The Bills are different as that was the Finance Bill and this is
a GST Bill.

HON. CHAIRPERSON: You are also the first speaker from your Party today.
SHRI BHARTRUHARI MAHTAB : I think that I am the only speaker.

HON. CHAIRPERSON: Okay.

SHRI BHARTRUHARI MAHTAB : Four Bills in one go -- The Central Goods
and Services Tax Bill, 2017; The Integrated GST Bill; The Union Territory GST
Bill; and The GST (Compensation to States) Bill, 2017 or the Compensation Bill
as it is called. All these Bills have been approved by the GST Council, which
discussed over 12 meetings during the last six months. The details of which were
told to us by the Finance Minister. People are saying that GST will be a game
changer and will bring immense benefit to manufacturers, traders, exporters and
others, but we the Biju Janata Dal, on this side, believe that it would be illusory to
expect too much from it. There is a need to guard against over expectation. Much
depends on the GST law and the administrative structure about which Shri Kalyan
Babu just now mentioned.

The basic advantage comes from an amalgamation of nearly one-and-a-half
dozen Central and State taxes. So, the gains especially will accrue as this
amalgamation will remove the difficulty of paying so many taxes separately;
common market in the absence of CST and Entry Tax; no Entry Tax means no
waiting at the border and quicker movement of goods; invoicing will be simpler;
big Central Excise tariff will go; concept of manufacture which is the most litigant
issue in different courts will also go; zero rating will be more comprehensive in
GST; and for traders, it will be advantage as Inter-State trade will be cheaper than
CST. But yet, again, I will like to remind this House not to expect too much from
GST because it all depends on the revenue neutral rate that is fixed. It is now fixed

at zero per cent, five per cent, 12 per cent, 18 per cent and 28 per cent and above.
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It will be known only after the first year whether it is revenue neutral or not. It is
very uncertain whether revenue will grow after the first year, even if a proper
revenue neutral rate is fixed. The claim that the consumer will benefit due to less
tax burden is also very illusory. It depends on whether the total tax collection is
the same as last year allowing for yearly growth.

a1 a7 vea wiex Red sfiRnfes @ w & Joui™ &1 @ o1, R 39 & S
HAARIBAT 8, 9 IWH qR-IR 981 9 B4 I8 fb e = a1 78 ? Will the prices come

down after implementation of this law? That is the basic thing which our people
wanted to know. Therefore, the expectation because of GST — “One Nation, One
Tax, and One Product” — has grown to the level of the sky. Let there be a little bit
of caution. It 1s illusory. After one year, we will come to know what actually is
going to be the impact. It depends on many, many things. With five rates of duty,
namely, zero per cent, five per cent, 12 per cent, 18 per cent, and 28 per cent, there
will be quite a number of classifications. Controversies between 12 per cent and
18 per cent, the Finance Minister touched between that. Our suggestion is that if
these two rates could be combined into one rate of 16 per cent, all controversies
would be practically over. This was discussed and deliberated in the Council, but a
decision was not arrived at.

There was a concern expressed by different stakeholders, but the
Government and the Council have not accepted it. Distinction between goods and
services will not go since a separate rate for Service Tax is also being introduced.
Inflation will also depend on whether the total tax collection is much higher than
the normal expectation. VAT/GST does not have any particular impact on
inflation which is proved by case studies in different other countries that have
accepted VAT and, later on, accepted GST.

I would also like to draw the attention towards Clause 171(2), Shri Moily
touched about it. Clause 171(2) deals with - the Central Government may on
recommendation of the Council by notification constitute an authority or empower

existing authority constituted under any laws for the time being in force. This is
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for anti-profiterring measure. We have a Competition law in the country. Here,
why do you have a provision in this Bill which empowers the Government to
constitute an anti-profiteering authority? I fail to understand this. This is a very
retrograde step. The Competition Act of 2002 provides for action against abuse of
dominant position. No other anti-profiteering law is necessary. Will this be
beneficial for ease of doing business? I fail to understand.

On the GST Compensation Bill, I have moved two amendments. These are
our State’s concerns. I am not privy to what happened inside the Council. But
these are our concerns. Odisha participated as Kalyan Babu just now mentioned in
the GST Council meeting for drafting of the GST law. The draft compensation law
envisages 2015-16 will be the base year, and this is a subject which we had
deliberated earlier because the previous Government of UPA after making a
commitment inside this House, had gone back on compensation. That is why
during our Budget speeches, we used to always ask from the then Government as
to why you are not providing compensation after you have reduced the CST. This
Government has come up before the House with this Bill. But there are certain
concerns. Sir, 2015-16 is the base year. Sir, 14 per cent yearly on year growth will
be applicable for the base year to arrive at projected revenue for any year.
Compensation to any State will be calculated by deducting the actual revenue from
the projected revenue, if the actual revenue is less than the projected revenue.
Compensation will be available for five years from the GST Compensation Fund.

Thus far well and good. But we have an entry tax. There, there is a little bit
of concern. In that Council of 29 plus two plus one members, perhaps Odisha’s
case was not considered in full detail. For entry tax, Odisha brought to the GST
Council the issue relating to entry tax which will impact the amount of
compensation. Dealers in Odisha had challenged the validity of Odisha Entry Tax
Act, 1999 in the hon. Supreme Court. In pursuance of interim orders of the hon.
Supreme Court, and the High Court of Odisha, starting from 2009 onwards,

dealers have been paying only 50 per cent of entry tax due on imported goods
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brought from outside the State, which are not manufactured in Odisha. As a result
we have been restrained to collect the full amount, that amounts to entry tax. In
this context, it was stated by Odisha by our Finance Minister in the GST Council
meeting if the State wins the case a substantial amount of revenue in the form of
entry tax of past years including that of the financial year 2015-16 would flow to
the State.

Therefore, it was proposed by Odisha that such revenue on account of the
year 2015-16 should either be included in the base year of 2015-16 calculated or it
should be excluded from -calculating the actual revenue for the concerned
subsequent year or years. Otherwise, the amount of compensation will be unfairly
reduced. However, this proposal was not accepted in the GST Council on the
ground that such court orders in different cases for different States will keep
coming up and the principle of compensation cannot be made subject to the result
of such cases.

=grg gl g3l However, Odisha had indicated that the Entry Tax case was a

special case where a number of States were also involved and the constitutional
validity of Entry Tax Acts were put to question. The dealers had got special
concession of the Courts pending the determination of constitutional validity of
the Entry Tax Act. In the meantime, a 9 Judge Constitutional Bench headed by the

th
1™ November,

hon. Chief Justice of Supreme Court of India in its order dated 1
2016 (Civil Appeal 3453/2002) in the case of Jindal Stainless Limited and Others
versus State of Haryana and others has passed an order about which Shri Kalyan
Banerjee was just now mentioning, which goes into the State’s favour. Consequent
upon the judgment of the hon. Supreme Court, collection of balance Entry Tax
from the dealers, which they had kept with themselves, based on interim orders, in
the near future is expected. But, are you going to calculate that? The Council has

rejected that. Therefore, I would appeal to the Finance Minister to take up this case

on our behalf in the Council. The appeal of our Finance Minister was rejected, was
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not considered in the Council. Odisha will get a substantial balance of Entry Tax
relating to the financial year 2015-16.

Another issue is this. When the GST Constitution Amendment was being
moved, we had also moved an amendment relating to the clean environment cess.
At that time, the Finance Minister had assured us that this would be decided in the
Council and they would take up the case. What has happened to that? Odisha had
also raised this in the Council. Odisha is a coal-bearing State. A cess is being
collected. In the third Council meeting, this was raised.

SHRI NISHIKANT DUBEY (GODDA): It is a part of the compensation.

SHRI BHARTRUHARI MAHTAB : I know that. Please have patience to hear me.
The rate of royalty on coal fixed at 14 per cent ad valorem has not been revised for
more than four years, even though the Ministry of Coal has constituted a study
group to consider revision of rates royalty on coal on 21* July, 2014. We are in
2017. While the rates of royalty have remained unrevised, the Union Government
has enhanced the levy of clean environment cess to Rs. 400 per tonne in the Union
Budget in 2016-17. Neither is this cess shared with the coal-bearing States nor did
the coal-bearing States get any benefit from the funds collected as cess in
proportion of their contribution to the cess. It has been suggested by our State that
this cess should be renamed as ‘Environment and Rehabilitation Cess’ and at least
60 per cent of such funds should be shared with the coal-bearing States to deal
with negative externality. The remaining 40 per cent of the cess may go to the
GST Compensation Fund. Instead of distributing it throughout the country to all
the States, it is the coal-bearing States which should get the benefit at least for 60
per cent. Let the 40 per cent be distributed among other States. ... (Interruptions)
it R g9 TS e ¥ efigae fmRe woe fiedr 8, S99 foly g a1l 99 o &
T Bl

HON. CHAIRPERSON : Shri Nishikant ji, please sit down.
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SHRI BHARTRUHARI MAHTAB : However, the GST Council has decided that
the entire proceeds of clean environment cess would be used for GST
compensation. That is our concern.

Sir, there 1s the IRS Association and it has drawn the attention of this
Government to an issue of concern which needs to be clarified. In our
Parliamentary system of governance, the issue of parliamentary oversight is a
must, but it has not been addressed. IGST assessment errors by State Government
officers would go outside the oversight of the C&AG and Public Accounts
Committee. C&AG and the PAC submit reports to the Parliament to which the
CBEC — now it is going to be called CBIC — administration is answerable.
However, such oversight collapses once the power under IGST is delegated to the
States. This grant of power is without any accountability. This is constitutionally
not permissible.

Another concern has been raised that there would be multiple registrations
for service providers and that goes against the idea of One Nation, One Tax. In the
proposed administrative architecture they will have to take around 30 separate
registrations thereby making them face 30 different tax administrators. Multiple
returns of service providers and banking sectors will increase compliance cost.
Service providers in the banking, insurance, logistics, IT, ITES and aviation
sectors are operating under a single centralised registration of service tax at
present. That means, at present they have to file three service returns in one year.
In GST era, they will have to file 61 returns per State per year after taking
registration in each State in which they have presence. No doubt, the State Bank of
India which has branches in 35 State and Union Territories jurisdictions will end
up filing over 2,000 returns annually. This does not seem to be in the spirit of ease
of doing business.

I would like to understand this business of defining agriculture in the GST
Bill. Clause 2, Subsection 7 on page 2 says, “Agriculturist means an individual or

a Hindu Undivided Family who undertakes cultivation of land (a) by own labour,
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(b) by the labour of family, and (c) by servants on wages payable in cash or kind
or by hired labour under personal supervision or the personal supervision of any
member of the family”. West Bengal has a Tenancy Act. You have a Sharecropper
Act. Now the owner of the land will come under GST. I do not know what
happened in the Council, but here is a case where in a round about way you are
bringing agriculturist into the tax net.

SHRI ARUN JAITLEY: You were wrong last week, you are wrong today. I would
like to clarify this. What you said a 2014 amendment was actually a 1973
amendment.

SHRI BHARTRUHARI MAHTAB : I stand corrected, Sir. 30 31 gcefioie &
MU J 3Tel o Rearge &7 foar on 6 a8 ergw swaAIRaa & g1 But 1973 is the

right thing and I was coming to that. However, agriculture is being taxed. Can we
deny it? It is being calculated with our other sources of income. Now the slab goes
up. So, indirectly I have to pay more tax. In GST I had never conceived this. States
like Odisha, Andhra Pradesh, Punjab, Haryana, Delhi — I do not know why West
Bengal has not objected to it —four States specifically had objected to this
provision and had wanted certain corrections to be made. But that was not
accepted in the Council.

I would conclude with this point. Whatever exclusion is there is left to the
intelligence of the people. I am talking about the provisions of the explanation of
what has been given here in the definition. Who is an agriculturist? It is a person
who does cultivation by his own labour, by labour of his family, by servants on
wages payable in cash and kind or by hard labour under personal supervision or
supervision of any member of the family; the definition of the ‘family’ is there in
the law. But what exclusion is there is left to the intelligence of the people. But
this exclusion of the definition for the purpose of taxation points out two things.
Firstly, shared cropping is now going to be taxed under this Bill. Even though the
tenant’s right over a portion of produce as wages or bonus given to them in the

form of wages is a natural practice in our country, this Government wants to
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include it in the tax net through this Bill. Widening the tax net is a different thing.
Punjab had vehemently objected to bringing agriculturist within this Bill and
imposing tax on them, but this objection was not accepted. Haryana, where the
BJP has its own Government, also objected. They will face the music now.

Secondly, items like dairy farming and poultry have not been included in
the definition of ‘agriculture’. In the absence of a formal ‘exemption list’, the
taxman can argue that these items are not in the list, hence taxable. Farmers’
bodies have raised their concerns with the Finance Ministry and the Agriculture
Ministry. This needs to be addressed. Despite objections from States like Punjab
and Haryana and other States, the Council and this Government have refused to
address this issue.

Punjab’s suggestion to add a sub-clause for inclusion of ‘agriculture co-
operation’ through any usufructuary mortgage or lease or otherwise and include
cooperative societies within the meaning of ‘agriculturist’ was not accepted.
Telangana suggested that the definition should not be limited to those who
cultivate the land personally as small landholders and marginal farmers they also
pool in land from different farmers and do cultivation. This suggestion was also
not accepted. Haryana said that no restriction should be put and even contract
farming should be allowed since landholdings are very small; that was also not
accepted. Delhi claimed that tenancy was quite common in India and to make
them taxable under GST would be a very big decision which needed to be
discussed; but it was only and only Gujarat which stated that a company that
entered into a tenancy agreement should be registered and pay GST. We have no
objection to that. But what about the land laws of West Bengal, Odisha,
Jharkhand, Punjab, Haryana and what about their farmers? You are going to bring
them under GST and expand your tax net.

The hon. Finance Minister would stand up and say this is a unique thing in
the Council and every State has unanimously agreed. Here are certain States

which have objected and their objections were not accepted. I am not going to
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challenge the decision or the wisdom of the Council now. But it will be
challenged at some point of time unless a consensus builds up. It is because a
large section of society is going to get affected when you are defining the

‘agriculturist’ and bringing them under GST.

HON. CHAIRPERSON: The reply will given by the hon. Minister at 1830 pm. I
request every Member to adhere to their party’s timing.

... (Interruptions)
HON. CHAIRPERSON : Whatever has been decided in the BAC and whatever is
the direction of the hon. Speaker, I have conveyed.

... (Interruptions)
SHRI MOHAMMAD SALIM : On innocuous Bills also, we have taken time and

you have allowed many hon. Members to speak. ... (Interruptions)
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SHRI JAYADEV GALLA (GUNTUR): Sir, today is the new year for Telugus,
Kannadigas, Marathis and Sindhis. Shri Hevilambi naama samvatsara Ugadi
subhakankshalu. A very happy Ugadi, happy Gudi Padwa, Cheti Chand to all who
are celebrating the New Year’s Day today.

Sir, we could not have asked for a more auspicious day to pass the most
important economic reform since the dismantling of the ‘Licence Raj’ in 1991.
Back then, this created a face change from the Hindu rate of growth of 3 to 5 per
cent to a new level of 5 to 7 per cent and even touching 9 per cent a few times.
With the GST tax regime, I am sure that the stage is being set to touch the double
digit growth rate in the very near future.

Sir, I thank you very much for giving me this opportunity to take part in
this historic debate. It is historic because it is the biggest tax reform that the
country has ever undertaken since Independence and this tax reform is the need of
the hour due to existing complex web of taxes, complicated tax structure and
cumbersome compliances before multiple authorities. It is equally historic -
though only procedural - that never in the history of Indian Parliament has ever
four Bills been discussed together. So, we are sitting here to create history and I
am happy to become a part of this historic move which is for the betterment of the
people of this country. So, I, on behalf of my Telugu Desam Party, wholeheartedly
support these Bills and congratulate, compliment and bow before the patience the
hon. Finance Minister exhibited in 12 marathon meetings of GST Council and
every meeting lasting between 10-12 hours before giving final shape to this
gigantic and Herculean task and bringing it before the House for its consideration
and passing. So, hats off to hon. Finance Minister and his team for ushering in a
new economic era of efficiency, transparency, accountability and compliance.

Sir, in PPP terms, India becomes the largest single market that has such a
tax regime. Only the US and China are larger economies in PPP regime but
neither of them are single markets. So, we are moving ahead of both China and

the USA in terms of implementing this historic change.



29.03.2017 137

I can say with authority that no power on earth can stop implementation of
this tax reform. I am saying this because the Constitution Amendment Bill which
was blocked by the 'Elders' in the Rajya Sabha last year on trivial grounds, now I
do not think that they have any weapon to stop this as the hon. Minister has rightly
said, while replying to the Finance Bill that, at all costs, GST will become a reality
from 16th September, 2017, since the Constitution Amendment Bill we had passed
permits only one year to collect taxes and after one year, you are barred to collect
any taxes. Of course, it will become a reality from 1% July this year itself. Had it
been cleared last time we would have been sailing on the GST by now. Anyhow,
as the idiom goes, 'better late than never’, we are going to clear this tax reform
now.

Earlier, GST could not sail through when the UPA tried in 2011 because
four of its own CMs opposed the Bill lock, stock and barrel. They were opposing
because there was a tremendous trust-deficit between the Centre and States. Now,
the situation is entirely different and States have started trusting Modi ji, more
particularly, after increasing the devolution of taxes and giving emphasis on
Cooperative Federalism.

Now, that every word of these legislations is scrutinised and approved by
the Finance Minister of every State, including Andhra Pradesh, there is little room
to find any loopholes. But, taking advantage of this opportunity, I wish to make a
few points which need clarification from the Finance Minister.

Sir, here, I remember what one of the Founding Fathers of America and
renowned polymath, political theorist, scientist, author, inventor, Benjamin
Franklin said in 1789 and I quote:

“In this world nothing can be said to be certain except for death and taxes.” So,
taxes are certain like death and taxes are here to stay. But the only point is, in
which form and to what extent. The House should agree with me when I say that
taxes are inalienable in the growth story of any nation and India is no exception to

this.
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Sir, I begin my submissions from my State of Andhra Pradesh as to how
GST impacts Andhra Pradesh which, after bifurcation, is reeling under severe
financial crisis. GST benefits consuming States. But, it is the other way round
when it comes to Andhra Pradesh. Due to implementation of GST, we are going to
lose Rs. 2,000 crore annually even though, after bifurcation, we are reduced to a
consuming State. Andhra Pradesh is losing because there is reduction in tax from
14.5 per cent to 9 per cent and exemptions given in CST, R&D Cess, HRBT,
Entertainment Tax, Luxury Tax and due to removal of tax on foodgrains. Once
GST is introduced, the State of Andhra  Pradesh would lose Rs. 2,000 crore.

Before coming to various clauses of the Bills, I have a couple of points to
make on the Constitution Amendment Act as a consequence of which the Bills we
are discussing are before us.

The first point I wish to make is relating to Section 19 of the Constitution
Amendment Act which says that “Union ‘may’ compensate States for loss of
revenue arising out on account of implementation of GST for five years.” Clause
says Union ‘'may compensate’ and not ‘shall compensate’. Andhra Pradesh is
doomed and gloomed and reeling under this very word ‘'may’ which has been used
left, right and centre in a clumsily drafted AP Reorganisation Act and now a
ridiculous argument given by some sections that ‘may’ does not bind the
Government of India to discharge its obligations towards it. So, I want that the
word ‘'may’ be substituted with the word “shall’ and only then it is binding on the
Government of India to compensate States.

Secondly, I would like to request the Finance Minister to favourably
consider extending the 5 years period to 10 years for Andhra Pradesh, as a special
case, looking at its pathetic fiscal position.

Sir, I said in the beginning that the Finance Minister has rightly said, while
replying to the debate on GST in Rajya Sabha, that States were not trusting the
UPA-led Centre at that time because Centre did not pay them the CST dues

running into thousands of crores, apart from other things and he convinced the
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States by giving an assurance that Government of India will pay CST dues one-
third at different intervals to bring States on board. It is not at different intervals,
but it should be paid in quarterly instalments just as the Centre’s timeline for
collection of taxes from subscribers.

Now, taking this point further, I wish to submit that AP also has huge CST
dues and I had also raised it in this very House earlier. The dues of Andhra
Pradesh in regard to CST compensation are to the tune of Rs. 7,269 crore. Let me
give the break-up -- for the year 2012-13, Rs 935.74 crore was the undivided
share of Andhra Pradesh; for the year 2013-14, Rs. 2,247 crore was the share of
Andhra Pradesh; and up to January 2014, it was Rs. 618 crore. So, if we calculate,
till the division of the State the dues were Rs. 3801 crore and after bifurcation
from July 2014 to March 2015, the dues are Rs. 1,467 crore. In 2015-16, the dues
are Rs. 200 crore. The figures of 2016-17 have not yet come. So, if you calculate,
the total comes to Rs. 7269 crore. Now, as per my calculation, Rs. 6000 crore is
yet to be paid to Andhra Pradesh but I request the Finance Minister to inform us as
to how much the Centre has so far paid to AP, how is the balance going to be paid
and by when the CST dues are going to be cleared.

Thirdly, since the threshold limit per registration is enhanced to Rs. 20 lakh
from the existing Rs. 7.5 lakh, about 75,000 dealers out of 2.4 lakhs will be out of
the GST system in AP. So, AP is also losing some amount due to the increase in
the threshold limit and AP was demanding for keeping the threshold limit at Rs.
10 lakh but the CST Council pegged it at Rs. 20 lakhs. So, with this, the
subscriber base shrunk in AP and I am sure the Finance Minister will do
something in this regard.

We all know that we are graduating from the existing complex tax web to a
more rationale tax regime. The IT infrastructure during the GST regime for
compliance has to be put in place as early as possible for successful
implementation of GST. It is not an easy task. I welcome that a Special Purpose

Vehicle is proposed to be set up to provide IT infrastructure and service backbone.
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I only suggest that every State has to be equipped to be ready for graduating from
the existing tax structure to GST.

Here, I wish to make a point. The Report of the Select Committee also
contains this in para 3.38. The SPV that the Government is going to create under
Section 125 of the Companies Act is supposed to provide IT infrastructure to
States and the Centre. Here, you have given 30 per cent shareholding in SPV to
private banks like HDFC, ICICI and HDFC Ltd. and conspicuously, not even a
single nationalised bank has been given any shareholding in the SPV. What are
the reasons behind ignoring our own PSU banks which play a pivotal role in GST?
I request the Finance Minister to explain this.

Sir, the basic principle of any taxation is to have similar taxation on any
two similar sectors to have a level playing field. There are two sectors namely the
NBFCs and the Chit Fund Companies which do similar activities of collecting
money from subscribers and give them as loans to earn profits and distribute them
among subscribers. But under taxation, there is discrimination between NBFCs
and Chit Fund Companies. For example, while 90 per cent of the earning of
NBFCs is exempted from tax, only 30 per cent of chit fund companies is exempted
from service tax. The treatment in spite of the fact that they are doing similar
business is different.

Secondly, there are 30,000 registered chit funds in the country with an
annual turnover of over of Rs.40,000 crore while there are ten times of this
number which are unregistered.

Thirdly, now chit funds attract 15 per cent service tax and it is going to go
upto 18 per cent under GST. So, the all India Association of Chit Funds request
for exempting them from service tax or keeping them at four per cent slab is
genuine and hence, I request the hon. Finance Minister to consider their demand
favourably.

Sir, there is no doubt that GST brings smiles in some sectors and agony to

others and it impacts one of the flagship schemes as well.
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I will give you one example. The solar industry is a sun-rising sector where
the Government is putting a lot of emphasis and aiming to produce one lakh MW
of solar power by 2022. But, if you look at the study of the Ministry on the
implications of GST, it increases the cost of renewable energy. For solar energy,
it 1s likely to raise costs by 12 to 14 per cent because the industry is currently
exempted from countervailing duties and Central Excise Duty on import of solar
modules. These exemptions will be removed once GST comes into operation.
There is no doubt that this will help our domestic PV module manufacturing
industry by making it cost-competitive when compared to imported ones which
otherwise is 30 to 40 per cent more. Whereas, the raw material and intermediaries
needed for module manufacturing are exempted from Customs Duty and Central
Excise Duty but countervailing duty on them at 12 per cent. Secondly, VAT is
levied by various States at various rates and the same is not applicable to imported
modules. Therefore, it adds an extra cost to the domestic solar modules and makes
them less competitive and more expensive by the time it reaches the consumer.
15.00 hours

Thirdly, the proposed rate of 18 per cent is also much higher than what is
being paid by the industry. So, I request the hon. Minister to consider policy
implications of GST in areas of strategic interest, such as Make in India and the
National Solar Mission and find a way out for this and protect domestic solar
industry by prescribing discounted tax rates uniformly for domestic and imported
modules or exempt this from the purview of the GST as is being done in the case
of alcohol and petroleum products.

In conclusion, I would like to say that I am sure the GST will usher in a
new horizon and play a crucial role in the growth trajectory of the country. I am
saying this because the law is logical, clear, practical and convenient to comply
with. But I only caution the hon. Finance Minister that implementation mechanism
must match up with ever evolving business dynamics.

With these words, I once again support the Bill. Thank you.
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SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): Mr. Chairman, Sir,
thank you. This Bill has a long history. It has been 17 years since the making. In
2000, the then Prime Minister Shri Atal Bihari Vajpayee formed a Committee.
Last year we passed the 101% Constitutional Amendment. We had various
meetings, Cabinet meetings as well as meetings with the State Governments and
the GST Council. The result of the above meetings is that we are right now
discussing the four new Bills that the Finance Minister introduced. They are, the
Goods and Services Tax Bill, which repeals many old laws, including the Central
Excise, the additional duties on textiles, etc.; the Integrated Goods and Services
Tax Bill; the Union Territory Goods and Services Tax Bill; and the Goods and
Services Tax (Compensation to States) Bill. Finally, we are going to pass these
four Bills today.

Today is also the Ugadi, the Telugu New Year day. In Ugadi, we prepare a
ceremonial concoction, a drink made of tamarind, water and little pieces of
coconut, pieces of mango, sprinkling of salt and neem flowers. It is khatta, meetha
and kadva. In the Bills also, there are a lot of meetha things, little bit of khatta
things and a few kadva things also. But at the end, this Ugadi Pachadi is healthy
and wholesome. So also I feel, at the end of this, it will be healthy and wholesome
for the nation.

The main benefits are the uniformity of tax rate structures, removal of
cascading effect, improved competitiveness, simple and easy administration, better
controls of leakages, increased revenue, free flow of goods across the nation.
Faster movement of goods also leads to smaller inventories both for traders and
manufacturers because they do not need to stock larger inventories. It also
increases the profitability because the capital locked up in inventories is freed up,
the credit and the loan cost comes down. These are all very meetha. There will
also probably be less corruption and we will become more tax-compliant and law-
compliant nation. While all these are very sweet, there are many issues that need

examination.
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15.04 hours (Shri Ramen Deka in the chair)
Firstly, let me talk about the risk of exemption. Section 11 of the CGST Bill

provides for exemption. GST is truly a value added tax. If I am a businessman
purchasing goods and services from a supplier and then selling my own goods, |
will ensure my supplier will charge me tax and he pays to the Government so that
I get the input tax credit which I can subtract and pay. My supplier will do the
same to his supplier. So, it will form a tax-compliant self-enforcing chain. But in
case of exemptions, it does exactly the opposite. If I am a builder building low

cost housing, [ am exempt. So, I will force my supplier to sell me steel and

cement without tax. ffa & fa=1 T &1, <& & a1 < rland he will force his suppliers.

So, the exact opposite may happen. It will influence the final consumer to make
everyone in his supply chain tax non-compliant. But more than this, it applies to
builders, health care services and hospitals. Many hospital bills are tax exempt.
Hospitals have so many inputs like stents, catheters, etc. So, compliant hospitals
will have a competitive disadvantage. The very essence of the GST, the very
principle of the GST gets defeated in this manner. This can be a little bitter.

Section 171 provides for anti-profiteering and many people raised this
point. I think it is just a political appeasement or playing to the gallery. It is
absolutely not necessary here because profiteering implies something illegal or
unfair. In a free market, who decides what is fair and unfair? The market decides.
Who decides what is legal and illegal? The Judiciary decides. So, I think, it has
been simply inserted here. It is unnecessary to include it because it gives way for
harassment. While it has no benefits, it gives way for harassment and it can be
potentially quite kadwa, because the Prime Minister said, ‘Maximum Governance,
Minimum Government’. It can be the opposite.

The place of goods in the supply chain is another such thing. For example, |
run Infosys and if I buy 1,000 computers and 300 to Infosys, Bengaluru, 300 to
Infosys, NOIDA and I use the rest in Hyderabad, who gets the input tax credit?
Which State gets the input tax credit? So, this is a little ambiguous. If I buy a
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Subway sandwich in Delhi and eat in Gurgaon or NOIDA, how does it matter? It is
the payer who pays the tax. I think there has to be clarity on this.

There are other ambiguities that require clarification. For example, one of
the ambiguities is that as a commodity trader, I keep buying steel or some
commodity which is taxable and the price of steel keeps fluctuating. So, I can
offset the highest price of steel which I purchased against today’s sale price and
there, there may be an unfair advantage to the trader and the stock in trade will
always have the lowest price in which he purchased. So there are some
ambiguities like this which require clarification.

Then, the most important thing is this. Suppose I am a very compliant
businessman, I buy from a supplier, he gives me a bill, but he does not pay to the
Government, do I get the input tax credit? Why should I pay for a crime my
supplier committed? So, I think, this needs to be avoided. Another thing is, if [ am
going to get a refund finally, am I going to get the refund or is somebody else
going to get the refund?

On tobacco, we are charging per stick. On every other product, we are
charging on the basis of value. But on tobacco, we are charging per stick. So it
gives undue advantage to high price cigarette manufacturers who are mostly
MNCs and undue disadvantage to low price cigarette manufacturers who are
probably local people.

Then, India is a diverse country. Just small, medium and large T-Shirts do
not fit all of us. ... (Interruptions) Yes they have added Extra Large also. There
are four tax slabs. So, will it fit all the products and all the commodities?
Absolutely not, and this is something on which the States have no control. It is in
the hands of the GST Council. = There is another thing which I really do not
know whether it is good or bad. $H®T <X Wt WA TE TS @ 7 fF Wea © AT Hiar 7l

are § Ao ws after the GST Council passes the rates for each slab. For example,

coconut oil in Kerala is an edible item and in Rajasthan it is hair oil. The tax there

is 14 per cent just as the tax in Kerala. So there are certain things which need
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attention. We are India. We are not Canada, We are not United States. There are
certain things on which we are different and, definitely we cannot compromise on
what we call ‘fiscal federalism’. But anyway, we need to go on. I think that is the
spirit of the House today. We want to move on and probably take a great leap of
faith and faith in our Finance Minister, faith in our Prime Minister and, that is
why, probably, there are not many people objecting to this.

Lastly, coming to compensation to States, not all States are growing at 14
per cent. Some are growing less and a State like Telangana is growing more than
16 per cent under the leadership of Shri K. Chandrashekhar Rao. So, we cannot be
hampered down with the 14 per cent refund.

HON. CHAIRPERSON : Please conclude, now.
SHRI KONDA VISHWESHWAR REDDY : Sir, there are just two more points
more from my side. I am concluding.

There are larger issues like fiscal federalism. I think, everyone has covered
it. Another important point is the probable hikes in the dispute cases before the
Tribunals, High Courts and Supreme Court. Due to paucity of time, I would skip
through the points.

Sir, the hon. Prime Minister said that ‘the consensus over the GST is
proving that Rashtraneeti is above Rajneeti, and I congratulate the Government
and the Finance Ministers of different States,’

Sir, a lot of money of Telangana is pending with the Government as there is
a dispute on it. But, at least, what they agree, let them pay us.

Finally, Sir, it is definitely a leap of faith. I hope, it takes us to a new era.
There are many concerns, apprehensions and ambiguities but still we are going
ahead. Nevertheless despite of all this, we support this. We have faith in this
Government.

Today is the new year for the Telugus, but let it also be a beginning of a
new era for the nation and for a strong India.

With these words, I conclude. Thank you.
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$it WigHg Wl (IREW) @ QU 7ele, I8 9@ od o 9 difdd g 3R agd S+
SN gY & oMY aR fAgde Ush Wi off 2 | 59 |fqer denes gon o, aWl §R gedlsT
oI, g9 I a9 <o, S g9 A B AT B S qad W hel AT IWH §HA WA &l
g, O ol faw wt St 7 wE, TN Wfage o R 8 S99 &9 e M & fo wee
AfSTReraR 3R 98 & AfETIR &1 U W19 gal fham 21 991 &t ArarfIet et &1 2 ‘we

the people’ 3R S & UiferIic & WIRY &deR # o 2 U 3iee I8 ¥ wife 39 faa
H BBl a1 ATS, ¥ & IR | 318, § S9 fqwdl W s, PR 99y AT & &1 &1
TiferRme & Rerd @ T8 &) ® 87 I8 99 qF ©, SRR HHe, Bisd ffRed & $ae,
NTAS B, S/ TR I 1 B 2l O a9 BR A g=oit, ™ T doR 91
W T, 4 B I o W § A1 g9 7 O He@ @ A1, oy & e, how we do

these legislative business, dd& &1 IR-4R A& QAT ST 8 & SART B DI a1
gl BT T BT 59 TN TBRUN Pl SMSCAN Al Tl DR I8 87
39 STad) Rorce a@mal & fhadl IR 891 adics 3 wed & A9 @ g 3R uilkd fhu
& [ wow wRle PN, I8 3T b Bl AHeN &l a4 89 BR AR =S o & € @ gAN
3T JRYT 2| 31 B HA 1 Pl 6 [T S9 Sgregd gor A sal Siedl W i gall, 9@
Bfge ¥ U B AT o @1 899 39 d9dIse W Sl AT o a1 Sud! dea¥Tse H 9% ol
TMRY o, 99 B Fel fF SRS d » IR # Afew far ol § wawergT T &' @ |
Tofbel fagme § Fell<T BT 8, 89 WG Bl Felle GG Brai=el bl a1 § 3R 16 §
AT & SR IR BT FAlHT DT 91 791 fBY €, R fa= o=t Rl a9t § a1 e
& BT ALY, AT iy F on RART 8RN # Ul T e R @M €, Dlg ST T8
< %@ gl

3R MY X <% H oW, 4 70 A DI I A felrg il 8, 70 Aied A <% & oy
S A BT AT T 5, 99D WIS BH TGl B, b 98 Yoiiaral [ &1 I 2
IS YR TR AT Fd TAlgAsoie gall, Y folgerrgoied gar, dl IqHI I8 adlfordhd
Hhelold o] ‘T AYM, a9 TH,” csX I HIIIOR Bl RITehrs HRA1 TS| 31d W1 qaHe
3T e Us AfdASl BFT @12y, I TAGegore, SRS ASS H dcs @ dR H Hal off
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T gl BN W B IR H HEl g, ofed Al & IR § $u T8 werl onft gu W dar
o1 I 21 S AT I8 HE 8 ¥ 6 [ dee U A B, 3T J P W § (b 59 d B iR Al
TR SO US| ... (TIET) 319 BH 7T 9T Bl QoTg| ... (Taen=)3ny & arq § fewoft
RN BA &7 ... (FIgF) 9 W g1 fafics <gH gl .. ([@g) Mg Uar Sifvg fs Ao
H1 TS T9T gH ¢ AR .. (FaeT)
A | 2 Bad st Aiewe Feld @ sreal feft @t g W ad R § T8 Smh|
..(Interruptions) ..."

sft AigFE el @ |UIUN J8Iey, 1 84 969G § dla &1 8 g7 ...(FauH) § Fd &
IR H HT @ gl ...(FagM) AMUDT RAT WA 8l & 27 3 ARGl UferamieRaT g1
uifeRIe & a8l ol ... (@)

d g o W@ g 5 ew &1 1 Ik fomn 1, SudT 98 Ue geE ¢ SR Y Ud
& TH a5 Srd qF fRd 1 91 B IWd aR H wdT B, W @ 47 mufy B, ofhd Ig
P 2 99 89 UIY 99 BT Ul IR ® ¥, 9 9T & fad 7 7 daRE 7 IR @ off fF
31, 2010 ¥ SHUAS AN B SR ... (FaEr) Y G <o) .. (agH) o1 g4 die
HT BH B7 AMUB] AT WRHR, AT U, 0 FIHA & IR A BIs fewod wT @
PR & B, <IfhT 8 B TR 31T+ Ahdifd Iv”T B .. (Q1aem)

JHTIRT AEG, vl ATl |Ted 7 980 9N a1 ! 81 § 99 9l 4 FeAd T8l g,
Wb IBiF Sl Pal 5, IW H I8 QST T8l arsdl| Ugdl WaTel I8 © b o9 89 a9 A9,
T S B I BN ©, S W AR FATE HAT Sl HE W@ 8, WD IR IS B gAd b
TS & T8 THElesd g3 & [ I8 =Y $f$an, 31 4R gl ... (Fagr) BART A YRl 9IRA 2l
BH Ui BOIR AT B TFRT DI a1 PR I8 U U eRER, R FRIAl Bl 9 dR I3 A
_..(au) I8 W T 91 T8 2 o9 d9Hed (g o o W 9 gae W a9, @9 9
TTged SISAT HEd U | JATUDT I8 ATE BN Trelrged SiSAT H SId 9 HIA AT UIORITST T
DI JHRUT A1, A I8 Bl [P Trelrged iSAT & oy Uratrges wiferiist el &q dq &
TrTged el A 39 <Y $ieAT 7, A1 <Y urferdiST i

* Not recorded
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# @ e g & g wiferll =t 7€l €1 I8 U a1 W Tl 8, forwe da # vebrac Wt
amft B Wi e ft oY 2| Su® 91 g9 & USId Bl UR fhar g, # R% gae € &g <&
g ol b arfaehan €1 # dRIg § &0 S R8T g1 Wbl Aebwig a1 &7 S i q¥ fawg
Tl 8, SNl S/ ¥, dcS SHIAIHD BIRA A Hed &, BAR I8l Sl Uh & q1 Uh |y Bid
g, I9H S B8 ST &, A rifd, MR, qd™ &1 AWl 8, gl GAThT HAR™T Sl
UG 9 HARM, R AT B &l ITD! Th JAHIsS ATHe ol N ol 3R
AT M Uep W Fel, AT TS A 2l olfhd W BN AR, eRISR, ¥, g9 WRF,
3T 3R ARFACT B a1 B 8, 89 U goR Al ¥ X faeq  &ed o € fb I8 o
BIT &, ¥ adidl dogol ol 59 a9 gg 7 P8 W B, A1 98 9Ra, [9E8R, e & fog
J B N favg @ forg onl 0¥ & R B Tl S B S99 ¥ Bl AlbdAIg,
WIfPTATSS HR R & AR Al qI9R 8, AT &, IU JAaUASS PR B ¢l § I8 SrghieHl
H A R W T AT I I 7l ... (FAYH) T96 T Bl . (FIH) AT AGGR Bl
AISH, Tahdl T AIST, I8 A1 Tl ... (FAgH) 7Y A A I8 deb Ugd, dgd el a1
gl # 3! uTg <l g

7 S & fog o St W oaT j@ g1 T oRE W BW Wl @Y of T 8, 370 39D
IR W A-TFs! §Y W of I8 ol H ufeew det | e g I8 PV TR ARG ©, Al o9
Uofrg, sRamom Sk Sffeen 4 59 W Uy & @ § T8 SHar B M WReR 7 39 W
JMURT AT &l BT efR-eR MY T N dg1 B 911 W, T Hold?| &1 & A IR, Wl
DI I SIBAYT & 3feX o BT BRI BR L & # WHe § [ saR <2 & HiY F 0 &
T 7, 8 PN figs w 21 fiwd 70 anf § o oo™ gom g 9 @we 9 97
TRBIE, Yoiibi=d iR Bacddf=d g3 8, I8 Wi, fh-Ardbi~=a SR Tabf~=a i
T 2| I8 S 3 T WA SR AET SWod D AT @ Sl Ao g 7, S
eI BRI BT F [T o7 & U U & 918 U ds ARBR AR AT WREN $
TRATS, S AT-g¥e Wl H g9 <o Blefled, oo UIOTIer od I ST o9 39 ad
SRAT a7 TeF T T @ T A TR STATHS B X H FB Aol 3T 91 S ¢ IR FB Ao
e 81 g ©) PO HUSEN AU SHH W §, H§ S9! feed § T8 o @M g, offp S
AR fies g0 soe 8 a8 faem o @iy, S9er e = gfear # wnfya & a1 =8
ID! fhe ke A A H? § IR e A 311 gl sad &A1 d g9t | Iz off
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AR HRA & A &, I a1 S R Bl Al I aRE b1 ol (A1 a1ieg| § qHsen
5 oo 89 U® gfae A @S B $9d S fa¥Y gaRer fhy O ¥, S aR H H WHR |
WEEIHRUT ATedl § b Al Wi Bl R B @ (ol 89 DI A TA9 DAl | Agell it o
oS iR THsole F) a1 wEl g, AW He § S fiss gu am € e fou oft oo
yIaeT™ B ARy ... (rae)

AT [HTALT ¢ 379 37T Dicre]S DI

it AgwIg WellH : TR, B 38 §v¢ &t 7t ARl off, & Sigad! & IR fiew =R v @
AT HY g & 3R ST & 9P U HT| Hed g [ & oy 89 99 9o U a1 &
$9® foy W99 U& gvel 981 991 Wohd | I8 91 [ <9 DI ATGH Bl ARy

A |uEf =@l & fog feiRa w99 5 goe 21 e et a1 & fiee 7 @ @il

SN AEFIe WA ¢ R, # A9 g [ Sl HHaaeE Bl ard 3fg ot fb ISy ARBR B
HHEEAEA QAT S| 3179 9gd A Al H WRPR IAl 5 &l I GRI YA I B AN
B TAHR B oy RARIS AR H & 96 JIRETIR & ax # & Al dzieT 4
R AFAT AT| SH HFAAC B B S19 a7d 37 AT 3MT T X I8 87 i FT Wreded vd
TSR T[S UR 40 U 3R A FUR <RI X DI AT 8, ID U Iivell H Ueb balad
g - WY Jol AT HIST| S AT IR € S forg oR Weel @ a7 &Y a1 # S -
T STel T GSH, 37Aid T Sft & gt | & I S by gt HeAr] ok @3 Sft 1 asie o

THT gl T fh SRNGE 3R gTeRNae CRIg § gRoid 8 gTerNde ¢ad |l &l <1 gsdr

21 GST is essentially an indirect tax. 39 HI 87 FT IR I o, SANGC DI
DHH B DI IV Bl 8, oAfh STFST H 317 1 W o oG, 8 MRERDR A & FWR
B BT 2l R U8 goR & fearse dedt 3, gl 981 | 89K wfda™ & SRRfaca fifided
# a7 frew 2 5 o0 RS @1 39 a8 9 Aifdass & 6 91 & (Siege o f&a
TE ¥ REET=ge fhar 91g iR TWRe-/R & d19 &I @Ms DI HH AT 1Y 3R 37 {eel
25 ATl DI & A UAT 81 & gl... (Faem)

AT [ATART ¢ 31d FHATE DITg |

SHRI MOHAMMAD SALIM : With folded hands, I am asking you Sir, please

allow me. ... (gqem)
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AEA QUM 2 IS U Udlice 990 @A 1 141§l 319 3T [ DI

M AEwe Wow ¢ W A Ppo Wedcd Hqa fdu €1 1 will not touch upon the
amendments. g3 & e drer SfTL. . (@)

AT [aTafa @ 3T &1 fFe # @ S|

SHRI MOHAMMAD SALIM : When the amendments will be taken up, you will
allow the Members who have given them. I8 HI ITh JHSHSH & qR ¥ dle faan

S |... (@@gr) Amendments will be taken up and you will allow them. 519 srisHcH

R fSTHI BN a1 SHPT IHSHE & IR H gloH AT MU, oifhT 31ue ooy 3fge=d |
diel a1 Al e fhar 81 @<t | fha IS | &M BRI 81 H O & @ S g SR
BT We # W T AN 2l 3 RS & Wi AT BT Sl HHICRE § A1 IRE D [ Sl
FHHIENE T,... (Taem)

i TP ® Raams g AfhT T died 3 ad TR Ww Bl R I Sl qhE D
foU 3o fdbel &1 deaw far 87 S g9 Afedd € 59 & § TR 4 W | B
B &, § qHT g b U8 Sl G 31 & YoR &, 3OH & 4 HH disl & oy Wikifthsd
3SHT Bl 3T IS B I¥d deR | H gHS@r g P (FauH) WS S ed. L H
WRifhd sdshc g SHafelT ©, SAd! dia & for 89 aid ® g1 9% oy <Rau, A
THT A d o o Bl (FIUF) AR, .U BT W AN ey Wenfy & e aR @ 2
..(c7auT™) oI g @1 1 g iR RAT 8 98 oA T8l 81| gIarel

HON. CHAIRPERSON : Nothing will go on record.

...(Interruptions)... "

* Not recorded
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N gomm fig area (o) @ A | S, S SN.uw.d. e WeR @8 §, 8
T € 5 B WRER B AW AME Adhe BN, AfhT g ft g A # wE w € fF S
o o W81 8, 98 9aW UGl Hel A A1 @ §| qg o7 widl, T&i AR fhami & o @1 8l 9
Y BT fvman <d € e T aret € el W god gl S8 § A Ford € Al | 3 S &
TAA gl D [lU WBR DI 0 AT @MY AT § FHeA1 arsdl g b ARbR a8 e
gge 3R fAe oeR MY, Sf@ d% [HAM qR= el BN, %GR T8l BN 72 Wida
fram U ©, e 19 Tl 2 3R 65 il fhae W €, 9 W WAl BT B B ol
RIS @ IR F 98d I Bl | SRS Afe DI @H AT HH R @ ¢ A1 98 fhae 2l
d WG DM BR W | 65 BIal (B AU B A Wil B W® &l I§ el § (b 72 BIAA
RN & 9T W g

319 4 St 9D U @MY €, BH ST Ted & [ S TR &, dRIGIR €, HOI &,
INER §, I (oY My &1 oY gl fhad e & 9 2 fF up-al T & arg IS
AMHTATY B I &l U MHABAG TR & BRI, AR BT @A 7 e & SR A1 AN &
SR Bl &, ol el ¢ UT B 8, SUI doig A ATHSIY 81 Wl 2l SUh IR H WRBR B
DS DA ol T8l Feb! 6 89 fhll M Big R b WY A &1 TR & DR, & D
DR, G B AT B DRI IJTHSAT T81 81 i1 | VAT DIg DI el A1 I8l &1 AT DA
3T AMfRY| I8 HIT Faawifa § a2l anf St #v Areft ardt <2 8, 9 fky 78 R w
g1 9 gIMa 8 < IS 21 31 Feai R AT AU ATIRT 8 IS B, SAlIY AT H HEA dAredl g,
STH Bls o] 989 Bl AMAThdT T8l 2l

# S g 6 WReR S Silga.dl. fagge a5 O avg Ud a1 R ded ol 3
MU 39 SILGR.EL R fear| e drel A1 wHSH 8 B SiLuR.dl @ g aa I8 forge]
A {6 v U9 AT AR AGAP | ISP R BReb AW Al 9 Wi arel A e, sifey #
WRHR A el dredl g [ S WHR 7 RoMR & folg ASMR < &1 e fear o, a8
qrgeT Hd QR BIN? Hd 15 BIFG 1 20 BIFal Sl W ARGR - Bl o1 [ 87 A B B3,
I8 BT I TP WHR T8 B IS & 3@ MU IRIS 31 IR STt | MTP! TS gAd e,
Afee ot IR off f5 TR A W S| ofdh o@ Swfie 781 @ & € 6 oo it anig
frd € 3 o W |
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SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): I thank the Chair as
well as my leader Shri Jagan Mohan Reddy for giving me this opportunity.

Sir, the hon. Finance Minister deserves appreciation and congratulation
because although they are in majority, they did not adopt majoritarianism and they
went in a democratic and consensus manner. I also congratulate the hon. Minister
for his persuasive nature.

Sir, the GST Bill will, undoubtedly, have lots of benefits like concrete tax
structure for the Centre and the States, broadening of tax base, simplifying tax
procedures, avoiding duplication and cascading effects and creating a single
common market. The GST Bill has also contemplated to dispense with the concept
of declared goods of special importance which we all felt was necessary. So, this
is a good step.

Sir, I just want to ask the Government if there are any future plans to bring
the alcohol and petroleum products within the gambit of GST.

The State Governments have to carry a lot of social security responsibilities
and they are answerable to the people. At present, the Central Government has
agreed to compensate the States for five years but what would happen if even after
five years the losses continue? I, therefore, believe that to continue and maintain a
strong federalism and to honor the commitments made to the people, the
Government of India would think of it as well.

One challenge that is still there before the Government of India is of
categorization of commodities as well as of companies; whether the share between
the Centre and the State should be 90:10 or 50:50. Then, the issue of jurisdiction
over businesses with less than Rs.1.5 crore or above Rs.1.5 crore of turnover is

also extremely challenging. I wish that the Government of India should have
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brought this Bill after resorting these important issues of categorization and
fitment of the commodities.

Sir, the Government is now considering for everything, whenever there is a
question of compensation to be paid to the State Governments for the loss of
revenue in the process, additional cess on demerit and sin products, but they
constitute an extremely small proportion. Luxury cars or tobacco products etc.
constitute a very small proportion. So, if the loss exceeds much more than what
can be recovered from these products, how could you compensate the States only
from this collection of additional cess on demerit goods? Of all, charging luxury
cars is good and charging tobacco products is also good. Why does the
Government want to charge aerated drinks, more so the non-alcoholic beverages?
It is good to charge alcoholic beverages, but why does it want to charge small
drinks like Pepsi etc.? All the families, even in village also, are resorting to these
drinks. So, I think that the Government should reconsider putting additional cess
on aerated drinks, particularly non-alcoholic beverages, because the common man
are also taking them in big quantities.

Sir, categorisation and splitting of jurisdiction between the Centre and the
States is good. When it comes to the offshore jurisdiction, earlier it was vested
with the Central Government. Now, they are giving the power up to 12 nautical
miles to the States. If the sea is shared by two States, for instance, Andhra Pradesh
and Tamil Nadu, since my State shares border with other States as well, every
time there will be a big problem for the fishermen of both the States. Tomorrow, if
the marine products are to be derived and taxed and you are giving the power to
tax to the respective States, | am sure that it will become a contentious issue,
which needs to be resolved. This should be kept in mind.

Now, the Government is putting additional cess, whenever there is a loss of
revenue by the States, on consumable durables which also include a small
refrigerator, air-conditioner and all that. A middle-class man is also availing of

these facilities these days. So, I think, this issue of going on putting additional cess
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should be re-looked at. As of now, basic tax and additional cess comes to as much
as 48 per cent. So, the Government should look at this issue.

Presently, the tax base is about 9,00,000 crore. In a federal system, till now,
the base 1s shared by the Government of India and State Governments in the ratio
of 50:50, but now with the advent of GST, the entire base is likely to go to the
Government of India. In the long run, the concept of federalism may disappear as
far as financial matters are concerned. That is why, the Finance Minister of West
Bengal was asking that at least the companies, which have the GST turnover of
less than Rs. 1.5 crore, should be given to the State Government.

I think, the date of implementation as 1% July, 2017 seems to be extremely
difficult for the simple reason that trade and industry as well as the Government
officials will not be able to ready themselves within three months. The
Government should also look at this aspect.

The Government is taking the pride telling that in all probability, there will
be additional GDP growth of two per cent. I hope that it would be kept up right
from the beginning so that development takes place.

With regard to the penal-arrest provision, when there is evasion of more
than two crore rupees, non-bailable warrants may be issued against the defaulter. I
think, we should not be lenient to the tax defaulters. We should be tough on them
because every time the Finance Minister tells that India is a non-tax-compliant
country. So, stiff rules are required.

A special purpose vehicle GST-Network has been created and Rs. 3,000
crore have been given as a grant for that. We should not forget that 51 per cent
share in GSTN is going to be held by the private companies where the people
behind may be FlIs also. So, I think, it should be looked into whether the security
clearance for that has been given.

With these points, I thank the Chair and conclude.
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SHRIMATI SUPRIYA SULE (BARAMATI): Sir, thank you very much. I stand
on behalf of my Party today in support of the GST Bill.

The Goods and Services Tax Bill was something, which came during the
UPA regime. It is a very well-thought-out Bill and I think that it is truly the need
of the nation and requirement. I am proud to say that I come from a State, which
has consistently supported this Bill and has been quite in a rush to make sure that
it gets implemented in the entire country.

In Maharashtra, when the Congress and NCP were in power and now that
the BJP is in power, but Maharashtra’s line, as a State, has been consistent about
the GST Bill and its implementation. I must admit with great pride that this is one
Bill that our State is fully prepared for. We have trained a lot of people, and our
software is ready. [ have been hearing a lot of other States complaining and having
issues, but Maharashtra is one of the few States that is absolutely open and very
keen on implementing the GST Bill.

This morning, I was going through the Question Hour reply, as the entire
GST is going to affect our GDP and our FDI. So, I would like to mention that the
hon. Government and the Finance Ministry, in a reply given today, have given us
sector-wise growth rates. In that, mining and quarrying is down by 11 per cent.
These are data given by the Government. Manufacturing is down by minus 2.9 per
cent; trade, hotel, transport, communication services related to broadcasting is
down by minus 3.4 per cent; and financial, real estate and professional services is
down by 4.3 per cent.

Now, with the GST implementation, as we are going to implement it soon
in the nation from 1* July, my first pointed question to the hon. Finance Minister
and the Ministry would be this. Everywhere, data proves that wherever GST has
been implemented there have been hiccups. It would probably take a hit may be a
year or two, by the time inflation will be going up and down. With these kind of
numbers already in development, which is being a challenge, how is this going to

hit our GDP at this stage?
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The second question is about FDIs. This Government keeps talking about
FDIs. 1T would like to ask this from the hon. Minister. What would be the
repercussions on FDIs? With full humility, I would really appreciate what the hon.
Finance Minister said earlier in his opening speech today that we are giving all
these powers, which are Parliamentary powers, to the Council. So, the powers are
not with the State and they are not with the Centre. Actually, after hearing him, it
was quite a worrisome situation that first of all Parliament is the supreme authority
in this country to make legislations, and judiciary does their job and we do our job.
If we start stepping on to each other’s job, then what is really the final role of
Parliament three or five years from now? There is nothing wrong in sharing
power. It is nice that we are empowering the States. The States must be
empowered, but to give this kind of power to a Council in finesse legislations,
which are related to the nation; which are going to make a huge difference; and
which are inter-connected.

Yes, today, BJP is in power in the Centre and in all the States, but what
happens five or ten years from now? It is not going to be a scenario where there is
going to be a single-minded Government all over the country. What happens then?
I am asking this because these legislations are not short-term legislations. They are
not for 5-10-15 years. These legislations are long-term legislations that we are
making. These are Constitution amendments that we are making. Has really the
Government thought it through? There is nothing wrong, and I am not objecting to
give power to the Council at all, but we must rethink while doing such legislations
that at what cost is it going to come. It is because looking at States now anyway
service tax is going to go up as we know and as we all know provision under
Section 171 where you have made profiteering an issue, but there are 40 crore
people who are poor. If you look at all the marginal farmers with our poverty line,
our poor people or average people in this country are over 60 crore. Now, what
happens if this inflation goes up? How are you going to be accountable for this?

How will the common man survive in this inflation? I agree and I know that your
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answer will be that it is only going to be a hiccup period till we settle down. But
what are you going to do to make sure that the prices do not sky-rocket till we
settle down?
The second most important point is the ‘data privacy’. Today there is a new
fashionable word saying ‘data is the new oil’; most people are using it quite
generously. The kind of data that is going to get generated with this, through the
GST which is a private body — only 49 per cent is the Government and 51 per cent
are outside players — I am sure you have thought it through. Crores of data is going
to be generated every day. What precautionary measures are you taking so that
none of this data will ever be leaked? Every State is going to have its own
authority for this data. There is a 1.1 per cent chance that in a weak moment if
anybody in that system who has access to this kind of information -- I am not
saying it will happen and I am sure you have thought it through — leaks it, it will
be at a huge cost for our country. There is nothing specific that talks about privacy
in this.

Next is compensation to States about which most people have talked about.
I come from a State where, unfortunately, in the last five years, we have had
drought after drought after drought. Once GST is implemented, if there is an
economic crisis, are the luxury items going to be good enough to pay for the
compensation? Even the Mumbai Corporation, I remember the hon. Finance
Minister, Shri Arun Jaitley, in his last reply, had clarified that all the big
Municipal Corporations will be given money and will be looked after. But in the
Bill, there is no clarification as to what the roadmap is going to be. About an
economic crisis especially in drought and in floods, what is your Plan-B? All
compensation is not going to come from luxury items, so you may clarify what the
plan of the Government is going to be.

Another problem that is going to come through with GST is compliance.
Shri Mahtab Ji talked about 30, but if my knowledge and whatever I have read is

correct, there are not 30 registrations, but there are 36 registrations that people will



29.03.2017 160

have to go through. The whole idea of having “One Country, One Tax” is not
going to work. If I am doing business in Maharashtra, Punjab and Karnataka, I
will have to register in three different places. The soul of the Bill is to make things
simplified, to make it rimless and seamless. So, if I have to register in 36 places,
the compliance of this is going to be a challenge.

I am more worried about it because more and more automotive machines
are going to come. More automation is going to come because of all this. What is
going to happen to the jobs? I remember the hon. Prime Minister consistently
saying in all his election speeches that there are going to be two crore jobs
generated every year. Sir, the jobs are not in crores, not even one crore, but they
are only in lakhs. If manufacturing numbers, as the Government themselves admit,
are dropped by minus 2.9 per cent, how are we going to have jobs? I think there is
going to be a serious crisis. [ urge the hon. Government to come back with a plan.
It is wonderful to make jumlas and they sound wonderful, but they have to become
a reality. After all, advertising is wonderful, but if it is not going to fill my
stomach and get me a job, all this is going to be an empty promise to people. I do
not think that is what GST is for and that is not the soul of GST. I think you really
need to look at employment because this multi-State registration is going to be a
challenge.

In regard to education, our State has aggressively looked at educating
people. Rules and regulations, the hon. Finance Minister has said that he is going
to make them in the next 15 days. Sir, I will do a couple of points very quickly. I
would urge him that he could get these rules and regulations quickly because still
there is a lot of speculation and there is no clarity about GST in people. A lot of
things have been changed from the first Bill, which was submitted six months ago.
There have been a lot of changes through the Council, which are not in the public
domain.

The other very important point is about GST Composition Levy. This is

one levy which is not available for the supplier of the services. The Government is
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very proud about their Mudra Yojana, Stand Up India, Start Up India, etc. These
are various things you have done for people to start up on their own. They are not
going to get the benefits because the benefits of this Composition Levy have not
been extended to the small service providers. Today Shri Rudy Ji in his speech
talked about women empowerment. He talked about women starting new
businesses. If a woman starts a Beauty Parlour through the Skill Development
Mission, if she is not going to get the benefits of this, what is the whole point of
having this? So, this clause is very, very critical. I urge the Government to look at
the GST Composition Levy which is there under Section (10).

The other one is taxation of Works Contract. The taxation of Works
Contract is a rearrangement of words and because of rearrangement of words, the
whole service is going to be in big trouble. So, I would request the Government to
look at it. For instance, take one service say, my car has got spoilt and I sent it for
servicing. If I send it for servicing and I take a mix supply of a service — suppose
the tyre is changed; the tyre is in a much bigger bracket while the service is at a
much basic bracket — then the higher tax will be implied on to this. Having this
mixed service is going to be a huge challenge which is going to get into a lot of
litigation. Probably, people will not want to pay them. So, this mixed supply bag is
very critical. I would urge the hon. Minister to look at the taxation of work
contract and re-think of'it. ... (Interruptions)

HON. CHAIRPERSON : Now, I call Shri Ramesh Pokhriyal to speak.

SHRIMATI SUPRIYA SULE : There are just two points. Please give me one
minute. I would come to input tax credit availability. This is the draft Bill of the
CGST law. In this particular draft law, this section was not there. This has come in
the CGST Bill. So, why are you not giving this input tax credit? This directly
affects the telecommunication towers and the pipeline.

You have talked about Digital India. If this tax benefit is not going to go to
these common people, then what is the point of having all these great programmes

like Digital India, Ujwal India and all these infrastructure projects if they are not
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affordable and they are not going to get the tax benefit? In that case, the cost of all
this will be given to the consumers. This is also a very important point which is
going to hurt the poor people of this country. None of these dream projects that the
hon. Prime Minister and the Government talk about can succeed.

(Interruptions)

HON. CHAIRPERSON: Shri Ramesh Pokhriyal.

... (Interruptions)

HON. CHAIRPERSON: Nothing will go on record.

...(Interruptions)...”
HON. CHAIRPERSON: You will lose your time Shri Ramesh ji. You please
speak.

... (Interruptions)

* Not recorded.
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FUMIRT AEIEY, A B H AN Ggd HH B IHl BRU B b gA o forep Bl
FgheraR el a0, 98 et g Sroierd bl SIewc! fde qrer <, Blelierd Sid 31
I T IFH AT IABT WIThe & A W & <o o1 & dTebl ST HiSe el SIgm, i
WRARTT 9189 & I @le &1 a8, I diec et Sl a8 dey #§ o gfee
HAT,  SAT SU CRT <A1 TS| 98 31 HH Bl 2 b dris ff el 39 99 W 9=R
e & oy T8 Araem| TSt S Ha SA1eT R AN 81 j&! &, 9 R Ah R |
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AR FHTAfT wRIed, AW e § f6 swH T Sow A @1 <@ gl 98 Y R,
T wWHIH A AN B e 2] VA1 W B Hhal & f6 Yo A g9 P fagdd IR | AR 31U
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980 IR AR U §, S 91U 39 3 SRR W 9El & 9 @I N w 'R 3w @t fRufy
g 2 b B a9 drel uiferaidie § 99 €1 R I8 $297 © b SHMGR HRal Bl ddhallh,
e 7 8 &R A e & At J e TR §1 91 B 99 ATt B9 8, lfhe
BT A B dlel IH GEX &1 I ofd 81 BT R BT dlel Sl BIHS B 8, S W
Rich eIt S |

JHTIRT AEE], Al 99 Hd ®E ) U 6 g Aaard &1 37 Re=d W=t ol
Pl & fp 7 9IR Rexd $ Re=i Bl safev S Red W= 9 35 997 981 o T #=1 I8
3ME 2 fb 59 a1 & @ g & SR 6 o & akig # e 1 S-gioleR a1 g-
Re 80 € TR 9 Feed & 8 A BT ¢ B B, I9H odl Arg ol & T FH FEger
B B O R, @ uiE-urE o 9% Se W T STl TR FE ? R O fRufa T @
3R HANR FIHREFIR TR &1 & AT

JHIfT 7RIS, § Udh a1d Mue "egd ¥ fad #3 St & e # arr @red g 6
SIUAE HISRA 3d YT T DI dlell 81 3F BT DI AR A dlel Woli]fesq 8, 9
JTH-ITT I ¢ 2 8 fp 59 W 31 SR AT © 3R SS9 W sd91 < ot 21 § U
BIC] A JEIERY AT AT8dl § b 31O I8 I WRA H PV B d1G AGH SATGN AR &
qreT TN Tl IS B IRE § g IS H FHISl I dF Bl a9 T8l g, oAb ol d 8x

I HUS I VS MRAC g9 8, d 99 WR o ofIdl 2l $Hd A1I-91 39 HUS Bl o

BISER T1 8, S R S oAl &l 3T HUS B BgaR AT I W < el 8, 54 I¥

B TR IS Uh-al IRAC & S oFdl 8, <lfehs S 7 IS U TS § I@T STRATT

3t S Ui Tlsd--5 TRWT, 12 TRC, 18 URWC, 28 TRIC 3R 40 TRC a1 T A IME T
fF R AT &1 oic YT 2 AT 3 WRAT 3N @ 8, a1 S Ui WAT H 7 o S AT H
forn S| & e aed § P TR 99 Wid & A1 W SIET WACH & o 99 FWR dTell
WSS H fo 9 iR TR &H WSS B A1 S A arell wid d o S| shged
FHISAS H T4 g A 3R, I9 9 $9 ISl Dl o, Hifdh VEHT TRAC H HUSI dad 10
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RAC B ST 8, Sdih 90 URHT |l HUSl & WG ol SAGY I W VShiC TRAC @
fee & daAgere T B I, Ifcd (Fgd HUS & A | < ol S |
FHIIT FBIGT, ATI o7 e o1 98I &1, IF@ fY 3uehT agd-aga g=are|

2t T AR Tl (Aamdt) ¢ [T JEIGd, U 3T 39 We@yyl [ WR drel B AaR
oo, Sua forg oMUl 9gd-9gd g=ag| S ‘UH W, UH HR, UH o, Th aN X
TR WA §1 U8 GUR B IR H AFAG GO HA SN SR A A §E gR Sorn
T U I81 HeA 2 TAN AR ILEAR & [d6g ofels oS W@ 8 AR I§ I B GIR &
e aman 8, 99 [HiPEd U ¥ 39d Bl wEAnT Ao | SHTwdt R el SaHl ARel
IR FE B ARy 6 BRdwT &1 Bls WH 7 Bl YRA I BT ARG edfaid 3R
A € IR WXBIT &1 N gl 98 Ffdd BRIl b1 S FHIT T8 BRAT BR AR IAD
WU & faeg Bl

# <Edl g 6 A9 &1 add av 41 g9, IR @A), Yol iR AfKal # fad
GIaH) el gl a8l AN WHR S TS & Adrd & folg orer anes & 3 &
HRAl Bl H geargdd by Wbl g [ Al Al W I8 fIear g 81 WY & IR AneE 998
fem # R @1 [fPad S0 ¥ WREHR BT GAS © gRT HIH! S Fear el | a9 aoaar
WHR 7 39 2 # 51 & §r7 F w) fwaw S @& W R g 9w wae e g
FTe HRU AR § &R & & @HE | [Hiead w0 4§ uRad gl 81 ARBR 1 < 3 SIgee!
SN B & fy TR e wed # o {6y € g1 gD A U TOR 31 &l Yeb US| g
I8 AT © b WRBR 59 el dI W=-=1 @ve # Fab AR | A AT drsdll 6, b
DT GO U AT © b 39 UK &1 1ol fawdR qreiensr Uar &, gifcai A 8l iR
3 H Al THRIE Q|

U T Y fAgTehi & SITAR SHYAC! & 3faiid Bxi & Uid wig giiRa fey 1w &
- g gfeE, 12 9w, 18 Uiiee, 28 URiR 3R 40 Uied| 9 SffaRad, 15 kR
SUFR B A A &1 WA 7l FTad w0 4 SRS AR B A el W sMie s en,
I UGN B gRI T fHAT SIUT /A U 1 AT AR Bl @ b SIUAS & §RI AT
¥ B ARG DI AMD Wed e B AU H po B gl FiTad w0 q BR ael o
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3R ARBR DI B s Al S IUBR & GRT ABTH RN W B g B S BT Bl YT
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AEEd], UGIfe &3 ¥ B AR B U guTe M B W gl 9 a3 &
SR T G AR 7 U IATal IR {U-U gferad 3R AU-U1 It
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o @l ol SIUHE! BT Sl See ® - U BY, U o, S WN] B H Atherdl TE el
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SHRI SURESH C. ANGADI (BELAGAVI): Madam Chairperson, I thank you
very much for giving me this opportunity to speak on the very significant and the
biggest reform measure in the field of Indirect Taxes in the history of independent
India.

At the outset, I congratulate our beloved hon. Prime Minister Shri Narendra
Modi for his strong commitment to take up this major reform initiative, that is, the
implementation of the Goods and Services Tax with utmost priority as it was
pending for over a decade. Among the various other reforms, the GST is one of
the biggest reform measures introduced by our NDA Government. Our hon.
Finance Minister Shri Arun Jaitley has introduced four Bills relating to levy of
Goods and Services Tax. The hon. Finance Minister has introduced four
supporting Bills, namely, Central GST, Integrated GST, Union Territory GST and
Compensation Bill.

I am glad to mention that after the passage, the GST regime will come into
force from 1* July, 2017.

Madam, the Goods and Services Tax in the country would certainly help
the Government in realization of the objective of ‘One nation, one tax, one
market’, which would also improve the ‘ease of doing business’ climate in the
country.

Madam, GST would also help the common man indirectly. It is beneficial
for the common man as it would reduce the tax burden, especially on the daily
consumable items. In this way, our NDA Government is strengthening the hands
of the common man and making all efforts to improve the standard of living of all
sections of people of our country.

Madam, I would call it as a revolutionary step by the NDA Government
under the stewardship of our great visionary leader, Shri Narendra Modi-ji for
taking bold decision to bring this singular tax reform in the country after

Independence.
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Madam, by amalgamating a large number of Central and State Taxes into a
single tax, it would mitigate the cascading or double taxation in a major way and
pave the way for a common national market in the country.

Hence, I am proud to state that this is a landmark reform in the economy
of India after Independence. The GST is expected to boost our GDP growth by
about two per cent. As of now, there are various kinds of inter-State barriers,
which are causing great inconveniences in having smooth business transaction
between one State and the other. The good thing is that the GST would not only
remove the inter-State barriers but also help our country to become a single major
market by way of boosting efficiency and slashing costs.

Madam, introduction of GST would also make the Indian products
competitive in the domestic and international markets. By ‘Make in India’, today,
India should produce its own products. Studies show that this would have a
boosting impact on the economic growth. It is expected that the implementation
of the Goods and Services Tax law will lead to an increase in the Gross Domestic
Product (GDP) of the country by one to two per cent. This, in turn, will lead to
creation of more employment and increase in productivity of our country.

The GST regime will be bringing in more transparency and efficiency with
the minimization of human interference in the tax administration of the country.
The GST regime is also likely to lead to reduction in tax evasion as a result of the
computerisation of the taxation process. This tax, because of its transparent and
self-policing character, would be easier to administer. This will, in turn, lead to
increase in revenue collection for the Centre and the States.
HON. CHAIRPERSON : Mr.Suresh Angadi, please conclude, now. There are
many Members from your party yet to speak on it.
SHRI SURESH C. ANGADI : I am just concluding.

Madam, the CGST Bill makes provisions for levy and collection of tax on

inter-State supply of goods or services or both, by the Central Government. On the
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other hand, IGST Bill makes provisions for levy and collection of tax on inter-
State supply of goods or services or both, by the Central Government.

The UTGST Bill makes provisions for levy on collection of tax on intra-UT
supply of goods and services in the Union Territories without legislature. Union
Territory GST is akin to States Goods and Services Tax, which shall be levied and
collected by the States/Union Territories on inter-State supply of goods and
services or both.

The (Compensation to States) Bill provides for the compensation to States
for the loss of their revenue which will arise on account of the implementation of
the Goods and Services Tax for a period of five years as per Section 18 of the
Constitution (One Hundred and First Amendment) Act, 2016.

I would once again like to thank you Madam for giving me this
opportunity. This Bill will boost business in the country under the leadership of

hon. Prime Minister Shri Narendra Modi.
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SHRI SIRAJUDDIN AJMAL (BARPETA): Thank you hon. Madam very much
for allowing me to speak in this august House.

I rise to highlight my comments on the GST Bill. I, on behalf of my party
AIUDF, appreciate the efforts towards reducing the complexities in the regime of
indirect taxation. It is said that GST will be a game changing reform for the Indian
economy by creating a common Indian market and reducing the cascading effect
of tax on the cost of goods and services. It will impact the tax structure, tax
incidence, tax computation, tax payment compliance, credit utilization and
reporting, leading to a complete overhaul of the current indirect tax system .
Currently, we have multiple tax windows as illustrated by my various colleagues
in this august House. I would not like to repeat them. It is said that GST is the
best option for reform of the economic system of the country and its
implementation would give relief to people of the country. Its positive impact
would go a long distance. The suppliers, manufacturers, wholesalers and retailers
will be able to recover GST incurred on input costs as tax credits.

This would reduce the cost of doing business, thus enabling fairer prices for
consumers. So, the Government has taken several measures before implementing
GST; otherwise it would badly affect common and poor people of the country. So,
the Government needs to work at various levels for successful reform in its true
meaning.

Fixing the rate of GST was one of the basic challenges in the way of GST.
However, a four-tier GST tax slab has been decided by the GST Council. The
GST, being a consumption-based tax, states with higher consumption of goods and
services will have better revenues. So, the co-operation from State Governments
would be one of the key factors for the successful implementation of GST. So, the
Government has to take State Governments into confidence.

One of the most significant challenges for successful implementation of

GST is to have good IT infrastructure in the country. We know that we are far
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behind in having electricity, internet connectivity in our country, especially, in
rural areas. So, the Government needs to work on that problem.

It was expected to be in line with slogan of the Govt. "One Nation-One
Tax" but it seems that GST excludes Jammu & Kashmir.

Madam, albeit, there may not be separate constitutional status for North-
Eastern States like Jammu & Kashmir, but special attention ought to have been
given for developing trade & industries which helps generate employment for
youths of North-Eastern States. It is very unfortunate that except for the lower
threshold limit to North-Eastern States for the tax payers there is no special
provision for North-Eastern States, in spite of the fact that the Constitution (One
Hundred and First Amendment) Act empowers GST Council to make special
provision for North-Eastern States.

There is no seamless flow of credit considering the place of supply
provisions. There should have been a mechanism of seamless flow of credit of all
the taxes paid in any State. They ought to have been allowed to take the credit
without any negative list.

The strength of our Indian economy is in the villages and a number of
villages are deprived of electricity and internet connections. It makes things worse
for them. They will have to take the help of professionals or tax return preparer or
application service provider or GST Suvidha provider, which will be extra cost
burden on them. It was expected that the Government will take measures to
educate trade and industries not only in towns and cities but even in far flung areas
of rural India. This has not been done.

Composition scheme is announced but any person doing inter-state sales
will not be entitled for composition scheme. In the North-Eastern States a lot of
trades happen inter-state and they will be deprived of opting for composition
scheme, thereby a lot of hardship will be faced by them. Further, they are neither

allowed to take input tax credit nor collect tax to be paid to the Government and
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hence they will not be able to compete with dealers around the country. It seems
that the Government wants to kill poor dealers and help big industries.

Respected Madam, though GST has been implemented in a number of
countries in the world there was unrest in each of these countries and hence there
was inflation. While anti-profiteering measures clause has been introduced, it will
be used for harassment of trade and industries. There is no mechanism to prevent
any harassment.

I think still there is scope for changes and modifications in the current
drafted GST Bill that was highlighted by many of our colleagues. So the
Government needs to think on those lines.

There are many objections from trade associations such as the GST will
make life more complex. Every month, three returns have to be filed. Small traders
will find it extremely cumbersome. Many trade associations have made
representations but they have not been discussed in detail. The rules are not
notified as yet but the Government expects the traders to absorb everything in four
months; that is not enough for such a historic reform. If one has paid GST, but the
collecting party has not paid or has not filed the return, then the first party is
penalized. He has to suffer for no fault of his own.

As their objections have root and base, therefore, the Government needs to
redress their concerns and problems. I would request the hon. Minister to remove
the anomalies in the present Bill and adopt the required rectifications for a
simplified and more beneficial law.

I conclude my speech with the hope that the Government will keep the
interest of poor people on top priority while implementing GST. The process
should not be a punishment.

Thanking you, Madam.
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SHRIMATI POONAMBEN MAADAM (JAMNAGAR): Thank you, Madam for
letting me speak on the much awaited and a historic tax reform that our country is
ever going to see through Goods and Services Tax Bills, 2017.

At the outset, I would like to congratulate the hon. Finance Minister for

making GST possible. @&, # fag w31 St &1 SivAd! fda o & Furs gafew < &
T e gag A e s § 9 A el 7 oo 9l 3 S B g W) B
I/ SNGEET TR U a1 @ &1 8, dfdhs g1 et geb QR 4 Sfue o e @l aR
araT| Rl e 7 el [ AT A SR AT AT 2 SR AT Bl prg a1 AR TR
TS B forel w1 wer 5 oAt @ 95 Surer utaR & TS ¥ SR WSy § Iy fore a)E 9
3 Giad Bl el B, I€ Uh dgd I8l U Bl fdue © Sel-3fel YR g9 a1 Bl
aiReNd &= & 6 g9 fa= w30 S 7 9gd doi¥ W™ & Y SgEe! Hirgd AR IqD
HeTT {39 9 @1 |efe e gl

HEIGA], Y8 aId G4l B Al & b gl 39 &t &l oM & oy 84 agd 3wy @l
[T AT Tl | # s wreds | e WA S bl W Al DR @i b gHR WabR
IR fa 731 S 39 el @1 @hx 31U | U8l Bl WRBR Iodl Bl SR TR bt axg &1
ATPR & <l | AR S Ul U [aRaRT & =o€ 3R [aRaRn Wi S
Tt @ A8 © 6 FeR M 99 2| WRAR S Tt @ fauRaRr # 9 gt mee 2 SR T &
PTs aafdd a1 IRAR g 2l 88 <0 B f3ad & forv 39 e &1 wiRa &1 =nfeu otk u&
AR o w5 Sft 91 AR AT e off @ AnfedH # fhar B

17.00 hours

I congratulate the political magnanimity and tenacity of our hon. Finance

Minister, ST 371 a8 IS A9 F ¥ ¥ I8 [ SgSYS A & QA 910 HE @ 9,
sae@H H ft S/ IT 919 Fal T fF TRT b sfae § ugell IR U Hrefia &1 e
T 2| 9 SRR § dg iR Ial & gaad I3ed A M €l v IRk s & iffeR #
3T T8, A1 ST Bl JHAM 7 B Y s o A & 8, A1 Ub URreiies wed € 3R
T 3 H WRBR 7 U Bexdl BISRIe Bl sHeiie fhar g
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BI-MRfeT Hefersd o TAR WeR 7 w99 & 78 31, afew I A foman ik
IR DI 3HEs BT, HRifh Sg I grrEas 81, a4l b T8I S &1 T Gqfod faard
B T | AfE B fRRl o Y SRR T N iR RIm s @ Wierw 9 8 SR N, 98 9
B AT # Al <5l § 6 Sud {6l 15w 1 SR 9w @ Aqfera faer gen @1l swferg
AR o w51 S 9 S 9 gaE Fel (b Ud Be’d DISNA DI TS (Al AT 8, 98 9
A 78l R gRenfud el Bl

IfE B AR T P TR W, A IAH AT BT HF, S IR ¥ HT dee T 3,
98 Udh Sdolte Ui g Sdfh $dd Ugc digs ¥, Sl W) Ar-s% A9+ adr g, 98 59
SIATHE | dfed R8T 8, gAY AR Uiferdls Ul RE1 8, O AR <X Bl Agfod faer &
et I 21 BT VAT gl © o Rl s bl wmar el € iR el 5w @1 @ e g
Sy 39H W 29 SR ©d Aled &1 Udh 19 gl el WY J[uITed 9 & U e o D!
a0 BI| 89 IR 29 Alcd H Joid o Bl e § SuAdt v A9qd Hed 8, U Aol i
gl

AR Tolc & AIETH A 3R yadra & uiferfisr & #1erw 9 899 984 oresl A A
diH-3M3c fhaT | 39H SNgHc! ‘A U FEr ST S BT SIYEST & Jreqd 3 |94l
UHR & CHE U & IRl & <i1d 3743, e A1eqq 9 3 aTel &A1 #, SRR &l 31T
3T fAURT H 7 SR ®ael Yeb & fIURT & el Sl BT BT $91 A g7 e &
foTg St AU 31T <R 3¢ €, J YAdbld H aRg A1 BT B T8l &l 99 Wik Bl
AIH B D Y, ITBT AR db g B oy 89 9l dew ol @ ©l H A g 6
I faum H Uep A 3R S Hed Jardl AT 8, e Wes | U (e favsr e,
SOl 311 g1 faomd snfe @t =iol el gl Ol AYhaasd € 4 SHIN Uh BRATE B
w® ¢ 5 facel dieaeq S ars, AeIlRrn onfe <@l & Wieded & Wi &4 T T8 aR
U €, ifh BAR AR ggd & g1 SAEl B © b 9 Wl <R Sl gs rede, i Tew
J, I IF YA IH UZAS A, STEl FHeARR, AT MR 3R Aidhed & W HAle T8 & Ui
9, WA 89 SUTET TaiUIe SMRUTES Bl WE U gHIc SRUfES ShIAMH! add ST %8 I
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SIUES & A1 A 3R 789 BH BN ¥, M dTdd Al # A_haerd & dfied
SIXTHT HH BN A Sl §8 Uieded B, d SeHANHel HAIC BR Ui | IHD AT A BN
TRTIICH & 91 &I 9gd WU Bl

fiocl ae anf & X favg # Usp df¥ges HS &1 d1raRel a1 g3M 21 3R Hel W) Al

P THAMAD Jo Jgd, M o I UBA A1 USH sHEIAD g g, after
demonetization and the State elections, India is all set to fly. I8 a1d fdcpa @@ 2 &
India is all set to fly again.

X faeg & a9 31 gfe § U gige Wi R @I W @ 8, 1 98 9Rd @ @l
gl 3ot e §91 & g oo, Ra famel fieed, #d 39 sfear anfe diferis &
AT | S e < 32§, S 9Id! U uifvifed smsegd IX fava # firen ¥l tdliaett amw
fdereh BAIR Q¥ B TG W@ I8 © | BAR < 7 GaW WD GHY I <], Sq 2012-13 3R
Tef 9% 5 2014 F Foora # AN Fowe fagel § 91 S aR @ I W 9T AR Q™
®1 I facel & e 81 @1 o1l AR 9F & Rl s N uiforiT 9 g' 3l Rk wid

T8 @ T Al There was a total policy paralysis. There was total tax terrorism. 39
ATATERYT A A AT WA | AR DT o @1 AT b I & < H 31 41 eIk 78 2
9 QX IAER0 Bl 99 HR b Gl e § gHAR A var w3 SN, A fad @3 on
3R T WHR Ta RTRIR arararer & fafor # wwd g8 2l

HeIGd], PV AT UEel HRA B W fIed 4 U SRe 399 oY 6 Wl Hgmarie
3R UTRIerer 9gd SuTaT € A8 el Ol AT fh WRd e 3iaRell uigaifes <o 8, ot |9
A I Hlee™ YGRS B R A geE qA ofg ot fRl < # g, A1 S Wy
fIeg # WRT BT IT 910 IUMR DI § AR & H9 R AT 2 [ ITHT <« T &9 9 B,

Hifh I <o 9 ¥9 I el Jared 21 In our country, 65 per cent of our population
is below 35 years.
17.07 hours (Shri Ramen Deka in the Chair)

HeIGd, BN T Sl WUy 2, 98 g¥ favg # {5l iR <o & Uy 78l ©l 89 39 WUy
DI I H ITASS BT 2l M I fIeq 3§ FRI-oel 41 4RSI ¢ 8, 9 T8l U a1 AR«
R & gl
HON. CHAIRPERSON : Please conclude.
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SHRIMATI POONAMBEN MAADAM : Please give me two minutes more.

TEIey, IS AR < I 39 I fad Bl pfer iR tHdradic & #1599 9 Uh
w9 firel, @1 ¥8 Wl 39 <2 BT Pl UgATl, I§ AU ArE [ebhdl §| BAR T HA SN A
7y faeg # a7 919 FH& 2 T gari o1 gf fen # o 9 g aife S A 39 R &
qeH W STal Ui e e | 86 I8 BIRIe W Bl § b Uh. L. & wemd § AR
<9 W e e Myl oSl wE v g, we o gfsar ok fSfired Sfear @ wmer ansif
P SSH 3N @M BT BRI AHT < BT HIAT g AT JGO9 F31 S & AFGYH § AR
WRBR I8 HH R e o

RIS, 3 aTet faA1 # SN.ua. &l @ #eas & 9gd & 9ol dean| # gaa! fSea |
TE ST SR TR ¥ & AYHhaanT diHe d W 9gd el R o] 39w oiw
e wofred fashia 8 ||
HON. CHAIRPERSON: Please conclude.
SHRIMATI POONAMBEN MAADAM : Sir, please give me one more minute.

SHY WIS AR A1 9 3R SR bt a1y, but once we overcome those initial
teething issues, I think GST will be the biggest boost or the biggest regime or
change we would have ever seen or cherished, and through which the country
would stand to benefit to a great deal in the long run.

Sir, in the end, I would, through you, like to congratulate the hon. Prime
Minister and our hon. Minister, Shri Nitin Gadkari Ji for reviving a sector which is
the most important sector, which is the road and transport sector. I8 Ugal & Rid
e ol gae! Rarsa fbar T &, because connectivity is a key to progress. 4 el
& iR B o TRe W TSl I8 J7HT U IR @ ©, 59d oy H I Afvefed o |
AEA Ui SS9 HER|
HON. CHAIRPERSON: Please conclude.

SHRIMATI POONAMBEN MAADAM : Sir, I am concluding.
In the end, I would congratulate our Finance Minister, our Prime Minister

and wholeheartedly support these Bills. Thank you so much.
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St daN FAR (qfPrEm) @ AEEE 99l Heled, ofue el URieriNe SiLuwd. 3,
g SiLga el faa, & Shua.dl. f9ar vd Sihud &l e e f9d, 2017 &R 9eq 4
B @ Tal § ¥E o & SrgAfa &, ewars|

AR TaT A AT IR $AR S ORE A 8 SRS © JROR TR 38§ S
W HeH W SN TAE. & w5 21 39 R I & B # 89 B A9 TR o7
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ST U B DI Y9 2| a1 | ST DI PR D AW W el AT 2] 59 U H 3 TP Uh
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Tg W & Phedl 6 N.ud S & qe 9 W B S| W 4% saqr & wer ©
TG §9 TRE & SISIINGC ¢RI ©, foeh] SILUA.S. H FHAEY &R fear T gl &

IR RIS <o Sl oIl €, 98 Wl SLUA.SL & 918 WA B S| SH AT HIS]
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SO E BrefId [¥edT 3fféhel 279-A & T8d Tod gl 8, I8 WRA Bl Ugall
Haufe 91t &, S fF og wd Il B ShLuw. . @1 gua | e /v T S e
ATSIERN BT &2 $9 < & |HEA @I AT, L Bel 1 bel Sl b1 ufdfew gl

UG WA W UH gEmd ¥ B Shuadl sefd § te wda faRe d3 2
MRY] a8 SR & N A A B IR IAB! TAMEGE] ARBR DI Bl ARy, IHl I
SI1.OE.E). BT WEl AR H AN R Fad ol
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TeIgy, TR fQuer & el wRaE g € 5 wewaferT @ Saeedl d9e @ B
IRy | AT 7T 2 P I7 |dern Sfud 8NN IReGR 39 WR THidl W AU 3R 88 & oy
SI1LUR.EL BIERIE & Wl YRl W USel Wed § Tl 8 3R IW o] A Syl $9 B
B Q@ TAEe! S.U9.E. BHISRT Bl 81 S &1 21 3 SN.UH.EL brafiel QUi e
Bl 3R T 9l UBR B IS oF B AfABR a1 aifev] by Sh.ua .S &1 3ifse o1 9
IR H1 A Jrae 81 ARy

Heqy, # 3 W WRPR A B HRAT A8 [h Al bR & Wre uare], awdsd U
SIqeTh Sar3l, BIC algdl Bl AENMEH, S 3| ANl © af¥d B & W H 8 g
ST.UQ.EL. H 377 I W DIy <HA 7 oY | S/A 3H ANl DI 9gd IS A8d fHel M, S
TS B AR e @ &

S Y&l & WY AUS AR (G B WA BT gl garg|
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2N Gelter oo R (SiRTaTE) @ qurdfa 7giey, # smuest srgafd & J& A e arga|

A FHORT S, # MY g=Idie BRA1 § b AU JI AT R AT PR fAgTD
S HE@qUl vy W FEl W 9N o Bl AR AT # WReR gR1 N By MY AR fAeggent
& 9T H der @ oIy @sT g g

# wduH ¥ © AU YA SR gF AN b ar seref Al A wig Hiar ot
3R A AR foT w3 2t areur Sieell St @1 gurg o =gl e Aed, gRafdn
3R G eaT & Wekawy IS I8 fATTd A & FHel @ T ¥ 3R IR & 39 W g4l
PR E Bl

# 3UT g S Ukl @ W Y DHRAT AT - I8 U F1, Ui Pl T,

o vt # faey g 7 @, Tifae & R e &=, 99 gR| gfigd T 8l

I8 Yfdx AR g HA S & perel FeeE SR 2 310 Sieell St & RAaR was
®I S 2 A fad w3 S A ASres dves & WY @ 39 fAgas & merfiear & sk
19 fGAWR, 2014 &1 1229 Wfge FeNew [(9¥® FeT & AWT U fHar a1l S9 wR g4
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HeRGHU SI.GH.E. B AR @l T8 3R SL.ga. 8. B &1 Teq gonll I8 9t agd
7@yl g Rife I8 dRiRfed heforsd @ de@d a1 8, S g9R Jg H#H S gw
uRaferd 21 Sy oReg § ot woat &1 afaffda 7 ok gl 9 ddfaa o oaa
3 Feafd a1 dF-dlers qgad 9 ford | # uRug & 9l el iR fad HaTery e 1y
BRI B AMBINAT BT 418 <l § b e A 12 bl § 39 FEAY! DI DI JeAyd
e AR fHATl I8 9 91 BT YA § b 3R @ 3R I WRDBR FAGHIT & A1 DA
HY AN S W & g TR G 3R 3MMiF AMRNDBRUT B 3R AR BT

HEIed, 39 fI59 & AEd &1 A 39 9d ¥ a1 S dear § 5 9% 9Rd &

gfIE &1 |a Hed Ul e PR GIR 3| SIL.TA.E. P $9 G BT A 3AeH ATMH
GIR W A ST Dl &l §9D AN B A GHASI & &R G & AT AI=ad 81| 39 e
@ TIRA B & 918 IT 17 THR & D=l AR TN & PR DI FAG BT 9T T AR A
Teh AT AT 3R AT DR BN AT G, Sl HIUF D qRS a1 &, J4) 98 FaT H &
2 /9 98 UM 91d @ e I A S Ioriast @ vy # ue 9 bE, See
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AT BT DIT fHAT iR FHal & IoHfag @ I €, S 9 1 @red 2 § S9! a1
A 0 geAld e el g SR bel =medl g fb ¥g Sl Sfdd &, 98 ¥ aRe | Sl urel
W ] B 2] 3R Algell WIgd oI aRss |l &1 @Td a1 19 IS et 7 & AR
dl S MY RN Bt I AT T8 S, S oS g1 HIN uIet U Wi R4 AR U
4o U &l Ul 5 BT Bl 87 ANl 7 Y AT, BH AN g A A@Ed 9,
dftes § qar @ 6 R 98 39 99 ¥ If@d T8 © {6 Siga . @1 g |9 2000 #
YR & dhlells YIF HAI, U IR0y, 9Rd ¥ #ft 3fcdt fagnt ao:ft st g’1 =t 18
off| AT S B WBR B BIIDIA | IAoT & (o AR B grarEgs HHS IS T,
FSTAehT S AHI DRI I BEIDR Ueh <A1 HiSel Bl a1 AT IH THTaS HHCT B fedel
A B qcplele ot w201, 37 AR w1 A1 TS 39 Fad H 89 (e Sl bl M &
T AlG PR W ¢ 3R I3 SRR w1 aRomm I8 e 5 B 40 w0 & &1 oW
3RO weme w3l S IRsTS A1l S @) SRR 7 fhar g1 S aret &1 ol JF U1 Bl
AT, Ul BT A B, Safh TN ALRAT qATT HA SN BT A A AIDT A1, FIDT A
gl

9 f399® & $o AeaqUl U €, 9 W # Wau H F|l SR Agq, a9 R
Hs AR 7 gAH! TGl B gl TEY YR 9 YD dI6R H desiel 8l S 3R SARRR
T FHY SgFS! # AR B S| Sivedt fad u @9 & 9 dd gase <93,
TSI UeRiTsSl CI, Afdd o, Ul e SCIY, e YRl Sl 3iith heeH,
e, Ao oa, Agd U oo, SoReie oad, TSI U9 Ugl Oa, TNUW oo JTfS W
B S| §e 3felTdl SNUEE! & BRI ISAl Bl B dlell IoRE Bl Bl 9RUTs & o o
AME 3R Al TR Yeb IYBR AT ST | J3MAST d9 I Ui [Tl B 3fafd & oy g
fpam STgm, S99 IS H g AR A T8l BT 2] ARBR AT JS9 W escad
S R AT DI B DI ARG B, A ARG ARBR - AT & 3197 el b1 9 g=1

T 3T 2l

HEIGY, $YC < Hisc & AT H§ FHed1 A b UAd PR IS BRI Bl
A B FHI Ygel YA BT 7T BRI BT 217 oAbl &1 $HBT W Jrag saNl WRDR
J fha1 Bl yAS BREET BT TP MMYR W WY BT fibel AR g Resd 1 8, god
faeRur wer & g g, W YRy 1 faaRer, R w1 YA HiRih & Srerrar Red g
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HEA] B g Uh Ny e SiRad o1, 59 ed ¥ IRBR F heardell MR 3 o &
FR Teb AR ST &, U faward fhar & f6 9 vep dob srefRes a1 dow Red o, WRaR
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el & oy, FxeRlt & oy ve 9gd 378t o Bl
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& UrE SR A 7 S # R S &, St U RUIE & SR Siudel oy 811 9 &
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A AU @ G ST AUt F9g FHT eidl
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PROF. SAUGATA ROY (DUM DUM): Sir, I rise to speak on the four Bills,
namely, the Central Goods and Services Tax Bill; the Integrated GST Bill; the
Union Territory GST Bill; and the GST (Compensation to States) Bill that was
moved by the hon. Finance Minister.

Our speaker, Shri Kalyan Banerjee, had earlier supported the Bills. I also
do support them because our Party in our manifesto in 2009 had supported GST.
In the GST Council, our Finance Minister, though he fought for many rights of the
States did support the GST. Though he was able to bring some modifications, but,
today, I support the Bills with a lot of reservations and a heavy heart. I think that
the GST basically is a transgression into the powers of the Parliament when we are
giving our taxing powers to a GST Council, which does not have a representative
character.

As far as the States are concerned, they are not empowered; they will have
no freedom to decide on the rates at which they choose to tax commodities. If they
want to raise the tax, they will have to approach the GST Council. With GST and
FRBM, the freedom of State Governments to pursue divergent economic
trajectories will be cut. While we speak of federalism, basically, both the Centre
and the States have been curbed in their respective areas a little.

Now, it provides for a levy of GST on supply of all goods and services,
except for alcohol for human consumption. The Central Government will have the
power to impose GST on tobacco, in addition to Excise Duty. Also, the petroleum
and petroleum products have been kept out of the GST, though they will be put
under GST at some point of time.

Why did we support the GST at all in the Inter-State Council? It is because
we considered that it would benefit the country, the people; it would bring down
the tax related inflation; it will also bring down tax which is very high in India,
roughly 30 per cent; also, GST would remove inefficiencies in supply chain due to

savings on transport, warehousing and inventories.
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But I must remind you, Sir,that while GST may be good, this idea of a
common market has not appealed to USA, China and Japan, the three big
economies of the world. Well, Germany, France and UK do have GST, but in the
European Union, different countries have different rates. The idea of common
market did not appeal in Britain which is why they went for Brexit. So, while it is
being hailed as a historic step, I think we should have GST experimentally with
reservations because Brexit did happen. We do not know what view the States will
take in future.

Sir, now, there is this BJP-like slogan: “Te& <1, U Sl 37fq I8 |G| Yo <9,

Ueh o, olfch Ush <o i gl el [” There is zero per cent tax on food; there is one
per cent tax on gold and jewellery; there is a five per cent tax on vital inputs; there
are the two basic rates of 12 per cent and 18 per cent; and then there is higher rate
of 28 per cent. We have to see that the States’ fiscal condition does not deteriorate.
Here, in this Parliament, when the Constitution (One Hundred and First
Amendment) was being debated, it was said, “The Centre may compensate the
States”. We fought for making it “shall” compensate the States. Earlier, the Centre
was saying “up to five years”, and West Bengal demanded in the GST Council
that it must be for five years and it has been put accordingly.

How will the compensation to the States be worked out? At present,
cigarettes have tax up to 65 per cent; luxury cars, above 45 per cent; aerated drinks
(sugar added), 44 per cent; and pan masala, 50 per cent. After five years, this cess
will be used for paying compensation to the States. After five years, the standard
tax would be 40 per cent. Now, the point is that the revenue expected from these
cesses is roughly Rs. 65,000 crore. The Centre says that environmental cess will
be there to the extent of Rs. 24,000 crore, and thus the total comes to Rs. 79,000
crore. It has been estimated that with the revenue of the States falling, the amount
might well go to Rs.90,000 crore. Now, where would this extra money come from

to compensate the State? That has not been made clear in this.
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As I said, we had always felt that small businesses must benefit. So, Rs.20
lakhs have been kept as a threshold for registration and a large number of
businesses will be out of GST for this purpose. About the composition scheme for
traders and manufacturers, you do not have to pay back if it is below Rs.50 lakhs.
You can pay half per cent, one per cent and two per cent. If your turnover is below
Rs.1.5 crore, then 90 per cent is with the State and ten per cent with the Centre.
Now, as Shri Moily mentioned, there will be a turf war as to which items will be
with the Centre and which items will be with the State. If it is above Rs.1.5 crore,
they will say that it is cross empowerment. The States will get half and the Centre
will get half.

SHRI N.K. PREMACHANDRAN (KOLLAM): Centre will get 50 per cent and
the rest 50 per cent will be distributed among the States.

PROF. SAUGATA ROY : If it is above Rs.1.5 crore, it will be 50:50 and if it is
below Rs.1.5 crore, it will be 90 per cent for the States and ten per cent for the
Centre. Shri Moily is a very respected man. If he makes a comment, I must listen
to him.

Again, Inter-State GST is cross empowerment and the input tax credit is
given there. Now, what do I envisage as the problem in GST? Let me mention
clearly that the Centre seems to be in a hurry. ¥ gsa<! # g1 I9 f&7 g2+ &4 dlan &
UH T # 39 U SR g, SR R S IS |WT H WO € iR R weTw # Wor gl ey
It % geas! A &l Till now, he has not fixed up the rates. There are almost 4000

items whose rates have to be fixed. He has fixed the basic rates. But what is the
rate of individual commodities? He has not fixed those rates. He has also not fixed
the rates of services. Now, there will be a problem of fitment. Suppose, there is a
tax rate of 15 per cent, how will it be fitted? I would like to know whether it will
be fitted in 12 per cent or in 18 per cent? These basic questions have not been
resolved. They have only had ten meetings of the GST Council. Who will fix this

rate which will be the most contentious issue? The business is totally unprepared
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for GST. They do not know about the tax. Basically, they do not know about the
rates that will be there.

I want to mention that some big companies like Emami has fixed Price
Waterhouse Cooper. How will it determine the value of this GST? What will the
small businesses do? The biggest problem of the GST is the GST Network
(GSTN). I had mentioned earlier that the Government formed a Section 25 private
company to run the GST network. It is not yet ready. They have put Infosys to
manage service provider at Rs.1380 crore. It has to operate in 17 languages. I
would like to know whether it will be ready. It will be a world’s biggest computer
system. As Shri Moily correctly pointed out, it will be a technological nightmare.
If there is a break-down in the server, the GST will go fut all over the country. I
want the Government to be very careful. The Government has said that they will
train 60,000 officers for this job. For that at least six months will be necessary.
You have to train the businessmen in all the States for the job. For that another six
months will be necessary.

Sir, a single market is good but you see the examples of Australia and
Malaysia where GST is facing serious problems. We have delayed this by ten
years already. So, instead of hurrying, let us put the systems in place. No political
party in the country has opposed GST in principle. We are worried about the
fallout this will have.

Lastly, Sir, prices should not increase in this year of transition. The
Government has imposed the draconian clause of 171(2), as Mr. Mahtab pointed

out. But prices may increase and that has to be taken care of. Thank you, Sir.
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S J&aTs WreH (ER) @ A U AEIed, 0 991 S.g9.dl. I ) arem &t
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gl feHIMCgoeM &1 BRIEl g1 & aA1 SILH.EL U AU H U FTeRNae <o H §9
ed Bl ST, & A 33T B9 ¥ 39 < B FHHHEN Bl fa3g W’k W o 9 & forw
Teh YIRE! HeH ATfId B

AN WRBHR S.GA.SL. BT 1 TS, 2017 A ol AMST FA & oy TR T 3R g4
RATdd STl A @ Sfeas seHm # 2 Wi &1 gfg B &I G9E gl uifaarie qen
U B [ W TATHCH DI A3 WIHid I SL.TH.E. fIed B Fa9 g1 SR qolTed!
AT A T A2 99 <o “ATfad BRT|

SNuw. &), 2o ugld o 3ifaw Terg # of & foU GReR 7 81exoiiy wrgav fferey
& Igd H SN.gE.d. R e &1 ol form 21 39 Shgadl ssfia 7 W
TSR & W 96% PR I9d AR FaAlAl & GHEN B BT 9979 fHar 21 9gd | I
WRBRI T SLGA.E. Pl AR B B BRI, S.UA.E. BSA D AEH A bg WWDR A
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FI 2l 39 9t I D FEET 9 TH SNLGE.E. edd B R §s ©, Ol Udh SiSuse
HU BN | TS SLTAEL BT AT AT BRA & [fU g TAT IR ARBRI DI FBTIA D |

g Hefia A Shga.dl @ fay ifa ¢ s TR & 8 R SR w_ie, 5
e, 12 Tde, 18 Wic 3R 28 e &1 wagH fhar g1 Si.ud . Sefie 7 Silga.dl. e
& AfRH w9 & Nifaes ) 39 f9ar & 9199 9 &F 81 399 20 Wi ded S.ua.dl. af &
fou aer 40 wic géues W.ud.d. df & g yRarfad 81 59 yraer o widsy # {59 sl
H JHAN B, ITh Tl & folg @rawen &t 13 8, offdd anft ShLgw.dl. &) dfg
wieq Bl gSNae S H gl AT H 98 Ush bl o fdg AMGR fHar T gl
SIUAE! R YUMTell I el BIIel 39 STl DI (Aol BT QST &, il X < H U 9]
& folg Uep <o BT 39 AT o dTell axgall @ HiAd &d Bl

SIS e &Rd AT oS allforT dr «feT 3mse R fafesw, S fv amfdnd,
SR IR ISRd Siwiad &1 Afdis & SRR # @9 ¥ Siuad eyss gl 2l 39
e Siigwel fer & e oar & forg et @t ofe, grew fafesw, gejdeer wmadh @
SIS & SRR W 9Te} Y@ &1 WA 2l I8 A= Sl & f2d # 71 I8 wiged fAfex
& gRI IO T I A 2

3 A Bisw AR A g8 W v A oA g i o dR 9 fear wdt
B B Y THdheaRe ofs Ueh aRE A SIS & d=d ¢] a1 {6 o1 41 39 iidbearel
s ST & fIT SHuwd) & SRR | I SO A7 UTiidhoaRd e ofiforT @l Siivddl e
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H HERTSE IS ¥ I §| HERG, S 3 Al H W IRE offsd &, oy wg o
12 IR AT 9 & ATIR I 31 TASC ¢ Dol & Bl aidl gl 39 Sigad) faa #
g AMRHR gfecs Sivadt & gh d S &l Gurar 94t i & fog a1 &1 o vy 2l
U 99l TR T I8 SR HoldR ST BT AR AN Bl AN BB R A Bl
AR T & S9N B IR H W [/ A GANT B AR IS HUHH TARSE J 3
Sired &1 RA®IRY &1, T 59 ARERT BT Ferar fenfi?

ST TH B B UUTell | A Ta-He b <, AfGH S, 5T B Ie-3TelT ST

3R B9 ¢ & =T \eu, 39 AW CHl P BCBR a9 -I¥H, a9 <o YUTTel Sl 6w
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ST @ o W 8, U 99 7%, a9 <o WUMell B (FHI0T SR BT URT A ERV FerH Al
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R IE el 59 T B @ & OY & fIaR &1 87 a87dq B & 3BT F9T 80 T 9 B,
FRNfF a§ 2011 # 39 9 B &F & Y I . (FIu) MY AT 91 Ruae HR | €, AMdh1
9gd gIAIG] ... (AGH) SHDHI Adcd SId 89 9 9 BT ¢ &, 1 MU 31 UBHR A IAqDI
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12 eI iR 28 T, S aremar 99 &1 g 39 T U8 99 SE & 918 89 a9
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P 3T P o H CHAUIR D A1 AT TIPREFAR Pl a1 a1 | I8 gHiiad &,
Fife SiuaSt &t T & VAt 8, forast ugelt smavadar ® iR gafey w9 # yoe qastt St
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SHRI N.K. PREMACHANDRAN (KOLLAM): Mr. Chairman, Sir, thank you for
giving me this opportunity to discuss and take part in the debate on four major
Bills, i.e., Central GST, Integrated GST, Union Territory GST and the GST
Compensation Tax Bill of 2017.

Sir, absolutely, we are having discussion on GST from 2005 onwards.
When the UPA Government was in power in the year 2005, it was announced that
the introduction of GST is the need of the hour and the debate and discussion
started. We know that it is a paradigm shift in the indirect tax regime. In the years
2011 and 2014, the then UPA Government had brought out some legislation but it
was defeated only for the political reasons by the then principal opposition party
which is now ruling and taking advantage of the GST Bill at this juncture.

Sir, you may kindly see that this is a structural change in the indirect tax
system. It is a significant improvement in the indirect tax reforms also. We hope
that it will definitely benefit the national economy. According to me, this tax
reform is well appreciated among the public at large because it is bringing
transparency and also accountability in the indirect tax structure. It will also be
benefiting in the case of tax compliance. That is why, it has got much popularity
among the public and we are all hopeful that the country’s indirect tax collection
will be benefited. That is the hope and expectation of the people at large.

But unfortunately, my apprehension is regarding the federal structure of the
Indian Constitution. The hon. Finance Minister vehemently argued in his opening
remarks that for the first time in the Indian history, we have formed a true federal
organization in the country which is the GST Council. 1 do appreciate the
argument of the hon. Minister because the sovereign functions of Parliament
cannot debated by the State Legislatures but it is being given to the Assembly and
the sovereign functions of the State Government can be dealt with by Parliament
also. That is why, he has described it as a true federal organization or structure.

But what is the real thing which has happened? You may kindly see that

the constitutional powers of the State Government to levy and impose tax
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according to their political philosophy is being abrogated by means of the GST
legislations. The States have the freedom to pursue their own fiscal policies
keeping in line with their divergent political policy. Unfortunately, by virtue of
this GST legislation, if the State Government wants to raise the rate of tax, the
State Government has to approach the GST Council for getting the rate of tax
increased. That means the fiscal autonomy or the financial powers or the
constitutional rights of the States have been abrogated by means of GST
legislation.

I would like to read the book 'GST Fiscal Centralism in a Federal Polity'. It
is a collection of articles regarding GST in which Prof. Prabhat Patanaik has
agreed that it will simplify the procedure, rationalize the tax structure and reduce
unhealthy competition among the States to lower tax so as to attract the private
investment.

18.00 hours

He is agreeing to all these qualifications in his article. Finally, he is raising
a question. I would like to quote — “Should we sacrifice the basic structure of our
federalism for some unspecified benefits that may arise from the simplification
and rationalisation of our system of indirect taxes”? The question is very relevant
at this juncture. It is because federal character is the basic structure of the Indian
Constitution. Only because of rationalisation, simplification and avoiding of
unhealthy competition amongst the States, can we sacrifice the principles of
federalism? That is the pertinent question which the Government has to answer at
this juncture. For reasons of simplification of the procedure, rationalisation and
avoiding of unhealthy competition amongst the States and also because of
transparency and accountability and for the reason that it will help boost the
national economy, there is a popular support for this Bill. We all are supporting

this Bill in such a way.
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Sir, coming to the provisions of the Bill, I would like to raise a very serious
question. This point was mentioned by Shri Veerappa Moily ji today morning.
Article 265 of the Indian Constitution is very specific.

HON. CHAIRPERSON : Hon. Members, I have a list of 12 hon. Members to
speak on this Bill. If the House agrees, the time of the House may be extended till
the passing of the Bill.

SEVERAL HON. MEMBERS: Sir, yes.

SHRI N.K. PREMACHANDRAN : Sir, according to article 265 of the
Constitution -- no tax shall be levied or collected except by authority of law.
Clause 9 of the Central GST Bill stipulates that the Central Government shall levy
and impose tax at a rate not exceeding 20 per cent and this will be notified by the
Government on the advice of the GST Council. The legislative supremacy of
Parliament is being taken away by the GST Council and the Government will
notify the rate of tax. According to me, it has no value at all. It is because in the
122™  Constitution amendment, we have not amended article 265. After the
notification there is not even a single provision that the notification shall be laid
before Parliament. Such a provision is also not there. So, the right to decide the
rate of tax is being vested with the GST Council. That is in violation of article 265
of the Indian Constitution. That is against the basic principle of our Constitution.

Sir, I would like to make one or two points with regard to the
Compensation Bill also. In the Compensation Bill, I would like to draw the
attention of the hon. Minister to item number 6. Item no. 1 refers to goods like
Paan Masala, tobacco, aerated water and then comes “any other supplies’. What
does it mean? ‘Any other supplies’ means the Government is empowered to
impose or levy cess on any supply or any service. That means, GST Council is
getting arbitrary discretionary authority to impose cess on any item. Who will be
the beneficiary of this? The Central Government will be the beneficiary. I would
like to urge upon the Central Government to delete and omit “any other supplies’

which is totally arbitrary and discretionary. I hope that it will benefit the nation as
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a whole, but unfortunately when the reality comes the Central Government is
benefited more than the States. Even then I support the Bill.
With these words, I conclude.

Thank you.



29.03.2017 210

AN faga axor vl (SFWRIEYR): Wl HElE, STTUN g9 STl HeqUl Siuwrd! wanee e,
2017 W dIe &1 HidbT for, g9 fog siuep! ewgare <dm g

RIS, 3 QW H Py I8 W YA W I8 el N B gl [ Ue Afde o
AT SQEE & &R Use] W a9l s ol 3U 9RA H 3T qb Fa9 T IMIPH IR & AR R
G IR

& <9, Udh cad drell srfaaven, SElf 3R BRER & @ $9 AUl garR &l
AR D16 dd T F B B A1 SL.UF.E. BRI DI a1 IR T SiLgd. L [ @
AR W IR R 17| MR e aR FaRen fAsiid <9l & gdEel T HH § IR T &
SATET | SATERR (A <o § 15 I 20 UIe &1 JA®M YT & Salh ARA 18 | 20 Ui
& 99 SN.U9.4. AR WHR T B TN H B

TR SR fdd 1 ST ¥ H UP AN SR URSRN o @aRRl B ol
HRAT © dlfdh BRIAR BT A 8l b | T 99 9¢ T 3R WDR B IAoRd 96 b | [
aftha Gav 3R P WRI R o dTed <o I Hfad frel | SRERAT & foly Sa ST =T
3T BT eI BH 81 3R SIS, &l T fret| 98 Si.uq. &) e § vergs e,
BRI S, AT ST O 17 Dold IR T B I o, de, 3ATacrs MR o
o I ST BRI DBl SHTE o |
18.07 hours (Shri Hukum Singh in the Chair)

SoEd. d e o a8 B f6 SRR avgelt @ Red @wa &H gl
SLYL # 1-2 gfeera &1 gfg sRMt| &dl sm@afd § garepifa et ISR & SAmaT SR e
BT ATbe # 5-hd d (R #oigd 8RMT| SRRT 96 W 3Tidel HR |U8 dei| didl a3
PR AU BT &Y VT BRI B MR B Tedel faeesht a9 g iR siaRi=y frasrat &1
WRINT GET | SATERR AHa awgall & @ &1 8, R S9! | el | 8T, $v
JAqRA B RIS SR ¢ ST | STl SYHTEIR Bl SATET @d HRAT 81, 89 Jgi a1 38 &
for Aok & e I fH9 BrIer el driviRefpa ol ¥ 9ed s-hHd & A1 ‘Jd 39
Sfear o gedl Hiveht ¥ AfRead d &M &R W@ DUl Dl a9 A&l BRE Bl
HeTR HRUNTA A6 AT, gexvald vfauem, Afasm, thm diiviiRed, et T.3.57S,
ORI furarg Sift SufeEl § aoi g |




29.03.2017 211

JfeHETS daex 3§ BICI HR a1 dTell HUMA], S ATS(, g8 AR TIel Alcd &
AT ERY Ble, JMSIR, qoITot ATl B W agd o fe aren Bl 399 Hiai § frmae av 2

U uA. LS. fegear eoftey, didesll, Mevst ofR os. Sl oiRfl o<l gy Ao
ST W g9 TN W o SR ARIRETRT AR R R qb |

SUHITT S 39 Waex Bl SIEIAR BUAl bl o 3R difRedd d1 oiTd BH
B BT BRIET el | Ahe ATHE 99 dldl, Soidcided TR & daer Bl Jad SITal
o BT

diie g < A e e AEYUl Ucd 2| SAER diHe Hufial @ AR H
TN BT ATHAT HIAT TS| SH.UA. S B aolg W AN HH 81 BT BrIaal 77 984 @ diR
R HeR T S99 9RA A IR S @ AN BH BN BAN ARBR ATEdl © [P b Ty
2017 ¥ ST.UA.EL. gR <% ¥ A0 far S|

UG WY WY IWE W TE W OGS F SRR ¥ R &, A 3 W S
T B T I RPN WA BN BTl Uald, Siofel, BRI, JATS I UR T IT-3Te T
IR A I CHE A B, A B I $B ATl ab SN | ATAG Dy IR AT WD
M1 ey 39 W o At =t

HEGY, 39D oY BId & By Dl o drell UaTgS i, Aldw <o e W Bl
SITQT| Il BT e aren de, ARSI &R, oo <o, dledl ¢ad, Ul <o, gl dilke
WA B ST SLGE. &L N 811 IR BUfRl &l Wl SR gRenfai W oF 2| @ararkal b
ATAT Teh SIS | A S8 of S d iy faeaeha 81 8|

TR, UHh 3R Ueq ¢ fb g9 ar] g & Rem @ R® d gfg arfll <o 9
T, PHIAETSN G BRI AR Bl g9 W AP AN §HD A Bl 8 Uh WRd, Uh

IR 3R Th SR BT JIT ATHR 81 T |

Helqd, H Ueh IR UGHR YU A A HRAT AT

DU Y A gY Hellg, M AT H

HIF & IS H T g Hebh-Theh DR G|

A St 3R Sreelt St @ R goom B g
e feat & 9 @, 95 Bl



29.03.2017 212

SHRI C.N. JAYADEVAN (THRISSUR): Mr. Chairman, Sir, thank you for
permitting me to speak on the GST Bills introduced here.

Let me bring to the attention of the Finance Minister some of the areas in
the Bill where more clarity and assurance on the part of the Government is needed.

The loss to the States will be compensated only for five years by imposing
cess. After this period, there should be a clear direction as to whether the Centre
will continue with the cess and how the States have to manage the losses
thereafter. I suggest there should be a permanent mechanism for the same.

In case of GST, the proposed 40 per cent tax is abnormally high. Let me
highlight the fact that some countries in Europe also have very high tax rates, but
at the same time it must be noted that education and health facilities there are free
of cost. In countries like Australia and Sweden, the private sector is a prominent
player in health sector. But there the Government pays the entire medical expenses
of patients.

In this context, I would like to assert that taxation under the GST for
essential services alone cannot be justified. The Government should make proper
utilisation of the funds received from the new tax regime for the universal
provision of essential goods and services.

Industry needs time to adopt the new system in terms of getting used to the
process and the heavy investment for the digital infrastructure, accounting
systems, etc. They should be given adequate time for this and they should not be
harassed for slow compliance, particularly the small and medium scale enterprises.

The multiple tax slabs itself goes against the Government’s aim of “One
Nation One Tax”. This again complicates the tax system which the GST intends to
simplify. I would also like to remind that the 13™ Finance Commission had
recommended a uniform rate of 12 per cent keeping the essential goods and
services outside the tax net. Also, what would be the broad criteria for
classification of different goods and services under the different slabs? Many

disagreements are likely to occur with each interested party trying to get its
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product into a favourable tax slab. The Government must be very particular that
the lobbying by different interest groups does not influence this classification and
also not to complete the process in a hurried manner.

Regarding the formula for sharing the unused money collected as cess, the
Centre must clarify as to why it is not following the devolution formula as
suggested by the Finance Commission.

Finally, I would like to remind the Government about the constitutional
provision regarding taxation. The Constitution does not allow a tax to be levied or
collected except by the authority of law. Then, by what intention is the
Government proposing to notify the CGST rates on its own without the prior
scrutiny and approval of the Parliament? The GST may be a historic reform in the
country. But I would like to once again remind the Government that whatever
rules and laws be framed, they should not surpass the Constitution and any reform
should ultimately benefit the common people of the country and not some selected

business entities and corporates. Thank you.
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ADV. JOYCE GEORGE (IDUKKI): Mr. Chairman, Sir, thank you for letting me
to speak on these four Bills, the Central GST Bill, the Integrated GST Bill, the
Compensation to States Bill and the Unionx Territories GST Bill.

Much has been said about the transparency, accountability and about other
benefits that will accrue out of these Bills. There are references to the benefits that
will accrue to the farmers and agrarian community also. My concern is regarding
the two clauses of the Central GST Bill, that is Clauses 9 and 10 and Clause 6 of
the Integrated GST Bill. By these provisions of law, the powers vested with the
State legislatures and the powers vested with the State Governments are being
taken away. We are surrendering our priorities meekly and mutely to the GST
Council. The GST Council has been empowered with the powers to decide the tax
rates. The Central Government has been entrusted with the power to notify
whatever is being suggested by the GST Council even without informing the
Parliament, even without having any deliberations in the Parliament. Sir, this is
our privilege. The parliamentarians’ privilege is to deliberate on the tax which is
going to be levied on the people. That privilege is being taken away by this Act.
Here, we should remember that the International Treaties are not being vetted by
the Parliament. According to article 253 of the Constitution, it is for the Central
Government to make legislations. But there is no specific stipulation in our
Constitution to ratify the International Treaties, Conventions, Covenants and
Agreements before implementing them in our nation; whether it is ASEAN,
whether it is GATT, that ratification clause is not there.

So, without being ratified by the Parliament and the State Legislatures, all
these Agreements are being implemented. As a result of such provisions of law,
the poor farmers, especially the farmers who are growing cash crops are affected
and particularly the growers of cardamom, tea, coffee, rubber and all other cash
crops are affected. Even in the provisions of this Bill, there is no specific mention
about the cash crops as to under what category it is being treated. Actually, cash

crops like cardamom, coffee and tea are being used as edible commodities all over
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the nation. But under the Value Added Tax of various States, these are being
treated differently. So, how can we include all these items under one slab? This is
not clarified. Therefore, I would like to seek a clarification from the Finance
Minister as to under what category these spices and all other cash crops are being
treated because already there is confusion regarding coconut oil.

Sir, I am not arguing for a particular section of the political dispensation. I
am arguing for the entire Parliament and I am arguing for the privileges of all the
hon. Members of Parliament because it is our privilege to legislate on the taxes
which are being imposed on the people. But now, through these three clauses,
Clause 9 and Clause 10 of the Central GST Bill and Clause 6 of the Integrated
GST Bill, the sovereign power conferred on the Parliament and the State
Legislatures is going to be taken away and in future we will not have any say on
the tax which is going to be imposed on the people. So, I urge upon the
Government to have a re-look on this. Actually, this is an attempt of the
Government to take away the powers of Parliament. Without even amending
article 265 of the Constitution, the powers vested on us are being taken away.
Therefore, the Government should think over it because everything is being
entrusted with the Executive. Ultimately, there will be anarchy and chaos because
the right of the people is being taken away and we, the elected representatives of
the people, will not have any say on this issue, as the International Treaties,
Covenants and Agreements are being imposed and bulldozed on the poor people
who are at the receiving end.

So, for ensuring the benefit of the people who are at the receiving end, the
Government should have a re-look on this issue and I hope there will be some

amendments on this issue. Thank you.
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SHRI RAHUL SHEWALE (MUMBAI SOUTH CENTRAL): Hon. Chairman,
Sir, I am grateful to you for giving me an opportunity to speak on the package of
the GST Bills.

The GST Bill on compensation law provides that the compensation to
States for loss of revenue for the period of five years will be released initially on
bimonthly basis. But it is requested that instead it should be released on monthly
basis, as in the initial period of GST, there would be uncertainty in the inflow of
revenue. Hence, if the State GST revenue would be received not as expected, then
in the initial period, there would be a shortfall, which may affect recurring
expenses of the State. Therefore, at least, for the initial period of two years, it
should be released on monthly basis; and thereafter, if the situation stabilizes, it
can be released bimonthly.

Sir, Maharashtra has abolished the Local Body Taxes (LBT) since August,
2015. The Local Bodies, therefore, had to be compensated since then. For the year
2015-16, the compensation paid by the State is to the tune of Rs. 3,000 crore to Rs.
4,000 crore for which the State has been seeking to add the said amount in the
base year revenue, 2015-16. It is humbly requested to consider the same.

Sir, the loss on account of Octroi getting subsumed would be considered
while calculating the base year revenue, 2015-16. It is requested that the
compensation to that extent be directly provided to local bodies instead of routing
it through the State. The Finance Minister has assured this House on the issue of
devolution of funds directly through the Centre to Municipal Corporation of
Greater Mumbai. Kindly reassure us.

Maharashtra VAT laws provide no turnover limit for composition amount
to be paid by restaurants and builders. The CGST law limits it to Rs. 50 lakh only.
It would result in higher tax load in the price, the buyer would pay. As a result,
there would be a rise in the real estate prices. Also, the common man will have to
pay more for his restaurants bills. The GST should certainly not be an injustice to

common man. It is, therefore, requested that the turnover limit be increased to
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Rs. 1 crore so as to compensate small builders and small restaurants in order to
protect the interest of common man.

Sir, Maharashtra as a manufacturing State, stands to lose much of its
revenue as GST is a destination tax. It will be a boom for the consuming States as
they stand to gain from the very date on which GST will be made applicable.
Therefore, loss of revenue for my State of Maharashtra needs to be compensated.
As assured by the hon. Finance Minister that the compensation against loss of
revenue would be much more than shortfall, it should be followed and observed in
letter and spirit.

Earlier a proposal of additional one per cent tax was allowed to be levied by
manufacturing states to make up their shortfall in revenue
but with unanimous agreement in the GST Council this proposal of one per cent
tax was deleted from the Act. Hence, the compensation from the Centre to the
State becomes very important to enable my State of Maharashtra to carry on its
development projects and retain its number one position in the country.

Thank you Sir. I support this Bill.
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# IO AT (ARS): ARV | Sff, M0 91 39 a4 & FHel WR dla &l JFawR
ve fhan, s9@ forg # SMud! g=1are od1 B I8 S¥ 125 RS B Sl dl faend <% 7
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AT B AT & UL B 59 ¥ B W5 AN Ya [haT1 8l T4 IqDb AJoU qaveTadi
&1 fmfor fama 2

HEled, SI.Ua. 8. & U fdd W d BIg e Hed el ¢ YRMER Bl T PR o 4§
T YR Jad adreaxyl & A0 &A1, qRERAT JFT iR 9 %A H 3Md $HeA g
TRBR - IO 2| I8 ITH A U 91 HaA ol § 9 HAl P Qe T8l aredl gl TWDR

g9 B 91€ SHBT YT O TS AL BT ST HRAT ATl SHYS Aol b AT I TS
gHfeaa fear = o 6 W9 el 96 IR o o9 Ugarl o 9@ | VAT T-31d

Ao a1 7 J81 oo T8l BRAT ATedl §, Rt qHd B WA B

wRIeY, Hdl fidax 39 U & W afdadl & forg A s A St ok &R
A B EF 7 Up eyl IareR YA [HAT § R 97wl @rgRensti o1 i G g
R IR F9T@ 81 9ol Bl 991 89 Sl g gfer # g <9 €19 @ea € 5
MR} I8 faet S & g1 IR fHam = e, ifhd 9 S0 U i 981 B IDb | 59 fawy
W Sl T b IRTER & |68 H ITHT HiACHT R AT 3R 0 HRY 9 39 [ BT 1T
TE 9a1 D |
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7egy, fUoer fodi SHTiegore™ gl SHHegoRH & Jdg # ) 3 TeR @
gfagr gaN i & Bl | fewg <l 81 9 U % bed o 6 9 dreed & Raad g,
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T o & g WA e A S 7 yrER & Rae® U Fofie wen & vu § 97 ded

Jor 2l

HeIed, # I HEl d1edl g 6 I Wl S.ud. 8. Bl e Sl ThR a1 g wi
§ faarg <l 81 I8 39 <0 B sRfadwl & fAWR SR 99 IRacdq 61 9Hd g1 I8 39 <
4 foag & o &1 957 21 Shoa. & g & S A o T 'l 3 sid-aer
DTSN T Fhall 8, UG < & Y URac & oY | 31 gear fean amfegl 9 94 &
fAaTel iR BT adaTe) 39 S & S F B PR T H Fo e T8 FHE
= 6 SN.UA.EL §RT 9 o¥ & AT URacd § | BT Gean e Ay |

# 39 9 B aeT B Y I8 AT ATEdl g b A8 ¥ & gRace P 99T 8, <9
B! AR B fAWAR BT 9T B, < B IR fqzary A0 B B wHg ©1 Siwa . [
P I AT AR AT | ST 7 NG © 6 BIE-A HfSAgai o bt g, MU,
WY <% B P9 IRadT & ol T Fear e, S A qear el 9 a9 Hered, Siaai
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A |t @ A gRel AJigT A/ |
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SHRI M. MURLI MOHAN (RAJAHMUNDRY): Thank you, hon. Chairman, Sir,
for giving me an opportunity to speak.

While our TDP party is extending fullest support to the Union Government
in passing of the Central Goods and Services Tax Bill, 2017; the Integrated Goods
and Services Tax Bill, 2017; the Goods and Services Tax (Compensation to
States) Bill, 2017 etc., in the larger interest of the country, I, on behalf of my TDP
party, would like to ask an important question.

Andhra Pradesh stands to lose Rs. 4,700 crore revenue per annum, once the
GST comes into force and it would stand to lose Rs. 23,500 crore over five years
as, after bifurcation, Andhra Pradesh has become a revenue deficit State.

In view of this, I want an assurance from the Government as to how it is
going to compensate the revenue deficit, given the fact that it is ultimately the
Centre’s responsibility to bridge the gap. I want a clarification on this issue.

Sir, today i1s New Year’s day for all our Telugu people. lkkadiki vichhesina
Parliament Sabhyulandiriki maa Telugu prajalandari taraphuna Nutana
Samvatsara Subhakankshalu teliyachestunnanu. On behalf of all the Telugu

people, I wish all the Members of Parliament present here a very happy New Year.



29.03.2017 222
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iR § 20 Ui & S| 39 dRE FEI 87 W AR BT arsl HH BN <% S,
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Pl DR FARAT JAT Al US TSR Bl <@d ol § FHsR g 6 59 SN.ga.d. | &R gorell 4
Tqeear Y| gaHE 8T § <% H fdvdhdl Bl bs BfSAIgdl BT AHEAT BRAT Usdl o, S
Ps JIAHRAT Td BRITHA B TR-EGR TFB M T=d I R faff = &% gomel &) @ra=en
Pl TS § B3 AT o S | HET U HAT SN gRT <9 b AEAR0T 3R < B
b 1 T Ya™ B 3 arell Bl Bl 39 fdd & A1ewH § R A b1 yA b
T 21 39 ol o1 1 AT a1 984 TRINT R @1 2] S H o1 qferd famm @t s
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SHRIMATI KOTHAPALLI GEETHA (ARAKU): Thank you Chairman Sir for
giving me an opportunity to speak on the most awaited historic Bill on GST. The
proposed Goods and Services Tax is supposed to replace all the indirect taxes
levied on goods and services by the Government. I sincerely would like to
congratulate the Union Government and the Finance Ministry for introducing
these Bills in this session so that GST will be implemented at the earliest from
July, 2017.

The GST will consolidate all the State economies. It is going to be one of
the biggest tax reforms to take place in India after Independence. The basic idea is
to create a single, cooperative and undivided Indian market to make the economy
stronger and powerful. The GST will make a significant breakthrough paving the
way for an all-inclusive indirect tax reforms in the country.

Introduction of GST is very much essential as it is the emerging
environment for our economy. In this GST system, when all the taxes are
integrated, it would make possible the taxation burden to be split equitably
between the manufacturing sector and services sector.

GST will be levied only at the final destination of consumption based on
VAT principle and not at various points. This will help in removing economic
distortions and bring about development of the common national market.

It will also help to build a transparent and corruption free tax
administration. Presently, the tax is levied on when the finished product moves
out of the factory and again, it is also levied at the retail outlet. Such duplication
of taxes will be curtailed.

By implementing the GST, India is said to be gaining around 15 billion
USD in a year which will be profitable for the country, which will also be good for
the country and this can be spent on many welfare activities for the development
of the country. It will also provide for more exports, create more employment
opportunities and boost the growth. It will divide the burden of tax between

manufacture and services.
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As regards the benefit to a common man in GST, taxes for both Centre and
State will be collected at one point of sale. Individuals will be benefited by this as
prices are likely to come down and lower prices mean more consumption and
more consumption means more production.

For every surgery there is a pain and for every reform there is a bottleneck
that needs to be attended to. We understand that the GST Council has been
working very hard on implementing this historic taxation policy. I appreciate the
Finance Minister for calling the GST Council, India’s first federal institute, which
is keeping up and upholding, in letter and spirit, true federalism. As the tax is
basically consumer-oriented tax and consumer States are benefitted, the
manufacturing States have many doubts about this but I thank the Union
Government, the Finance Minister, for also coming up with compensation to the
manufacturing States.

I would like to present before the Finance Minister only three things of
concern. Is the present Government machinery efficient enough to handle this sort
of tax reformation and the enormous change that the GST will bring in? Second,
have we taken enough care to educate the people of the country on these reforms
and whether the tax-payers are ready for this change? And, third, what will be the
ultimate effect on the manufacturers as well as small and medium entrepreneurs?
Will the present structure be helpful to them? These are the three things of
concern.

Regarding the industry, they are mainly concerned because of the slabs. Sir,
this 28 per cent slab is a major concern of the industry. So, whatever may be the
structure of tax, they should be intimated well in advance. The industry must be
intimated well in advance so that they will come up with their own GST impact
analysis on their own business. So, time should be given for the industry to come
up with their own schemes and programmes. Not only that, basically, education
and health should be put under zero slab because they are more connected with the

common person.
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I will be thankful to the hon. Finance Minister for addressing all the
concerns and for implementation of the reforms. They will be taken up and they
will be addressed by the GST Council. Not only this, basically, when it comes to
my State, it is a newly formed State today. Telangana is not newly formed. Andhra
Pradesh is newly formed and we are now suffering with huge deficit. So, these
concerns also, I wish, will be addressed by the Union Government and the GST
Council, and 10 years compensation will also be provided.

With regard to four-tiered structure also, rates should not come as a
surprise. People should be given enough opportunity to represent before the
Council when they want some discretion in the tax. So, with all these concerns
addressed, I hope these Bills will cater to the needs of the common man.
Definitely, it will boost the economy of the country, and I wholeheartedly and
fully support these Bills. Thank you.
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B, I HEYRY Bl HedqUl ANTE gl STel 89 Yol BRd 8, 3R XEd 8, SUD HRU g
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S A IR-IR AN ol o 3R | ol b a1 8 b B ¥ Bl ffeaRen § g Al
faqer # forll = W T Ay 21 gAY, ool @ aRhie #, 39 e & ddw # H Jw
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URUMRERY IeTE 3R AR B SAARIISBIA ATARET Bl MaD A Y& T8 Bl S
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TSH 3R |dH S HRAIA 9, 2017 & gR1 fBar 71| g & AT 1 gig Al db
HIATIST < BT Jragr fbam 71 &, S WA & 1019 FAed & 3iqvd fbar i gl

3 U fda &1y o g Wi <o @t Tfoefier sreferaven @l paerdl
IS HEN| O ‘UH IR - U I, AN a9 AdHS - a9 AW, Fhd X S| B
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SRV YerT H3 Sff Ud foxy w1 ol areur Sicell Sff @1 siegeran # iod Sigwc]
uRyg, Fa-d4, IR d Tgirl & Fem < & AT B RO IR IeE B B H
U ge (e @ Al g1 39 Siude W WalEd uikd gu aR Aewyul fagge & forg #
aexvfla ger #3 off, fac w3 oft, faw oy 5 Sft iR fat #@3mery &1 aga-agd sifiad
BT gl H et ddentep g f[dad o1 qul w0 3 qHeT Bl gl g=are|

SHRI RAM PRASAD SARMAH (TEZPUR): Thank you, Sir, for giving me this
opportunity.

At the outset, I must thank the Prime Minister of India, Shri Narendra
Modi, and Shri Arun Jaitley for bringing this marvelous piece of legislation in tax
reforms. This will not only merge all other 17 types of taxes into one, but it will
also create huge employment generation in the country, and it will help small
traders, farmers, agriculturists, big industries and even middlemen by merging all
the taxes.

I hail from Assam in the North East where there is a problem of inter-State
border check-gates where for days together trucks are held up and there is huge
extortion by police, by Taxation Department officials and by Transport
Department officials. As a result, the rise in prices is to the extent of 25 per cent.
By bringing this Bill, there will be one-nation-one-tax. The country will have
sufficient scope for reforming the taxation in the country, and bringing in

development and employment generation. India will become the fastest-growing
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economy in the world, and we may surpass the other developed countries like
China, USA and Britain. There will also be rise in GDP to the extent of 7.2 per
cent, which the World Bank has already anticipated so far as our country is
concerned.

India needs to be number one in economic development. We must surpass
other economies. The UPA Government have slept over the matter for the last 10
years. They kept the matter hanging and could not bring about any change in
taxation thereby leaving this Bill almost dead and defunct. Now, under the
leadership of our Prime Minister, Shri Narendra Modi, this reform / marvelous /
classic piece of legislation has been brought. These four Bills are beautifully
drafted comprehending all the situations that may arise in future and giving
sufficient power to this House as well as to the tax collecting authorities. Since it
is one-Bill-one-nation-one-tax, we will be happy that there will be enhancement in
taxation as we will be earning more money. The Governments in the States as well
as at the Centre will be earning more money.

Sir, I must thank you for giving me this opportunity. Further, as there will
be enhancement in tax collection, so all of us -- either sitting in the Opposition or
in the Treasury Benches -- will be happy as there will be hike in the salary of

Members of Parliament also. Thank you.
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SHRI ANIL SHIROLE (PUNE): Sir, I would like to thank hon. Prime Minister,
Shri Narendra Modi and hon. Shri Arun Jaitley for helping bring such a marvelous
piece of legislation that will help not only the Central Government, but also all the
State Governments as well as the country as a whole.

Our Government is committed in passing the Goods and Services Tax Bill,
and in its right earnest hon. Finance Minister, Shri Arun Jaitley, is doing a
commendable job. I think that the introduction of the GST would be a very
significant step for the history of indirect tax regime in our country. By
amalgamating many Central and State taxes into a single tax, the GST would
mitigate double taxation and would eventually pave the way for a common
national market. The biggest advantage, therefore, would be in terms of reduction
in the overall tax burden on goods, and it would boost economic growth.

However, may I take this opportunity to urge the hon. Finance Minister to
give stress or an iota of help to the consumers also?

19.00 hours

I feel detailed data of anticipated taxes of a few States, including the major
States, be collected to ensure better understanding of the GST by the consumers.

When implemented, the CGST, SGST/UTGST and IGST would be levied
at rates to be mutually agreed upon by the Centre and the States in the GST
Council. However, I would like to suggest that the details of all these taxes may be
made more simpler so that it does not sound vague to all of us.

Regarding the GST and the Centre-State financial relations, I find that the
additional duty of Customs, commonly known as CVD and SAD may
counterbalance Excise Duty, Sales Tax, State Value Added Tax and other taxes
levied on the domestic product. All these areas need detailed advanced estimation.

Regarding the Committees under the EC on GST-related tasks, I find that
the business processes under GST regime will be examined by a committee, and
that committee would examine issues pertaining to registration, returns, refunds

and payments. May I suggest that the payment to Government and subsequent
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refunds be minimised or kept at a minimum possible level. Secondly, the
Committee will draft model GST rules on registration, returns, payment, refund
and invoice and they should be put in the public domain after the comments and
feedback on these rules are examined for incorporation. I believe all these rules
need re-examination.

Regarding the Goods and Services Tax Council (GSTC), the existing tax
incentive scheme of Central or State Government may be continued by the
respective Governments by reimbursing via the budgetary route. The schemes, in
the present form, may not continue during the GST regime. May I propose that
this be referred to DBT before a decision in this regard is taken? Similarly, a cess
of 28 per cent on luxury and sin goods would be imposed for a period of five years
to compensate States for any revenue loss on account of implementation of GST.
The Council would ask the Committee of Officers to fit various goods and
services in four slabs keeping in view the present incidence of tax. I suggest these
be included as plan funds.

For a single interface, administrative control over tax-payers having a
turnover of below Rs. 1.50 crore would vest with the State tax administration, and
the remaining administrative control over tax-payers having a turnover of above
Rs. 1.5 crore would be divided equally in the ratio of 50 per cent each between the
Centre and the State tax administrations. May I suggest that this division of
administrative control need to be reconsidered?

Regarding the power to collect GST in the territorial waters and its further
delegation to the States, I feel the Act should specifically mention this and it
should be made a part of the Act itself.

Regarding the role of CBEC, based on the legal provisions and procedures
for GST, I find that the content for wok flow software such as ACES (Automated
Central Excise and Service Tax) would require reformulation. It would be

desirable in case the same will bring changes and the Parliament be informed of
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the developments in each forthcoming Session for a period of at least three years
from the date of implementation of GST.

Regarding the organizational structure and deployment of human resources,
a working group was formed and the said group, after extensive deliberations, has
submitted its report which will be considered by the Board. I feel the Ministry of
Finance should place the report on the Table of Parliament so that we all can know

the details on which the group has come to the conclusions. ... (Interruptions)
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19.11 hours (Hon. Speaker in the Chair)
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19.13 hours

MESSAGE FROM RAJYA SABHA
AND
BILL AS PASSED BY RAJYA SABHA

SECRETARY GENERAL: Madam Speaker, I have to report the following

message received from the Secretary-General of Rajya Sabha:-

'In accordance with the provisions of sub-rule (6) of rule
186 of the Rules of Procedure and Conduct of Business in
the Rajya Sabha, I am directed to return herewith the
Finance Bill, 2017, which was passed by the Lok Sabha at
its sitting held on the 2omd March, 2017, and transmitted to
the Rajya Sabha for its recommendations on the 23"
March, 2017 and to state that the Rajya Sabha at its sitting
held on the 29" March, 2017, recommended that the
following amendments be made in the said Bill:-

CLAUSE 51

1. That at page 26, Clause 51 be deleted.

CLAUSE 52

2. That at page 27, Clause 52 be deleted.

CLAUSE 53

3. That at page 27, Clause 53 be deleted.
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CLAUSE 154

4.  That at page 52, line 34, after the word "section", the words "which shall not
be above 7.5 per cent of net profit of the last three financial years," be
inserted.

5. That at page 52, after line 40, the following proviso be inserted,
namely:-
"Provided further that there shall be a requirement for a company to
disclose the names of the political parties to which contributions have been
made by it".

Madam Speaker, I lay on the Table the Finance Bill, 2017, returned with

amendments recommended by Rajya Sabha.
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19.14 hours
CENTRAL GOODS AND SERVICES TAX BILL, 2017
INTEGRATED GOODS AND SERVICES TAX BILL, 2017
GOODS AND SERVICES TAX,
(COMPENSATION TO STATES) BILL, 2017
AND
UNION TERRITORY GOODS AND SERVICES TAX BILL, 2017 Contd.

SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam Speaker, from the depths of
my heart I sincerely thank you for giving me this opportunity to participate in this
historic discussion. This is a historic moment because this is the last opportunity as
far as a Member of Parliament is concerned for participating in a discussion
relating to taxation legislation. In the future we would not be in a position to
participate in a discussion on taxation legislation because the GST Council would
be taking over all the powers.

Dr. Veerappa Moily-ji while initiating the discussion has talked about the
crux of the matter. The Bill in essence bypasses the Parliament and legislative
bodies. Regarding levying of taxes, Clause No.9 in Chapter 3 says, “There shall be
levied a tax called the Central Goods and Service Tax as may be notified by the
Government on the recommendation of the Council”. There is no role of
Parliament. Every time we say that the Parliament is supreme. But, we ourselves
have delegated the powers of the Parliament to the GST Council. Being Members
of Parliament, how can we justify it?

Our learned Finance Minister is very clever. Just now, the Secretary
General announced that we have received amendments to the Finance Bill from
the Rajya Sabha. While introducing the Finance Bill, the hon. Finance Minister
has amended around 30 to 32 laws. That is also a historic moment in Parliament.
Shri N.K. Premachandran has already narrated this. In the same way, the powers
of Parliament are being delegated to the GST Council. As per Article 265 of the

Constitution of India, no tax can be levied or collected except by authority of law.
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I do not know whether this will have the locus standi before the Court. Actually,
this is against the Constitution. ... (/nterruptions) The hon. Minister is a better
person to reply it. There is a perception among the people of the country that our
entire powers of participating in the taxation process have been curtailed by this
Government. ... (Interruptions) Madam, of course, GST is a very good move
because it is our child. Those who are now sitting in the Treasury Benches were
vehemently opposing it when we brought it. Whenever they bring a Bill, it is
progressive: When we brought a Bill, it was not progressive. The same is the case
with Adhaar. ... (Interruptions)

I am going into the details of the Bill. I have one or two suggestions. In the
Schedule, at serial no. 5, it is said: “motor cars and other motor vehicles
principally designed for the transport of persons, other than motor vehicle for
transport of 10 or more persons including the driver including stations wagons and
racing cars...” I am told that in the GST Council there is unanimity that only
luxury vehicles should be included. But, here two-wheelers and small cars have
also been included. These are used by ordinary people. Maruti cars are owned by
ordinary people and two-wheelers are owned by youngsters and ordinary people.

The above Schedule gives powers to levy compensation cess on any supply
of goods and services. But, I am told that the GST Council had decided to levy
compensation cess only on luxury cars, aerated drinks, pan masala and tobacco
products. These wider powers to levy cess on any commodity or services have to
be removed. There is an interpretation that you can introduce cess on any
commodity. That is against the spirit of the Bill. We are talking of ‘One Nation,
One Tax’. But, it is ‘One Nation, One Tax’ and many cesses. That has now
become the reality. Therefore, the Government should come forward and rectify
the things; the Government should take into confidence the Members of
Parliament. Then only, this law will become fruitful.

With these words, I conclude.
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THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND
MINISTER OF DEFENCE (SHRI ARUN JAITLEY): Hon. Speaker Madam, I am
extremely grateful to Shri M. Veerappa Moily and several other hon. Members
who have spoken at length in the course of this debate. The actual number of
Members who have spoken is very large obviously because this Bill, once it
becomes an Act and is implemented, has a significant impact on the taxation
methodology of India.

The system that we initially adopted is a system which we are now trying to
restructure. In our system that exists as of today there are multiple indirect taxes.
We can keep the direct tax, which is the income tax, and the customs duty which
deals with flow of goods into the country, but other than these two taxes there are
several multiple taxes. So, for anybody who is engaged in an economic activity, if
it is manufacturing, he will have to pay excise duty to the Centre; if it is services,
he will have to pay service tax to the centre, for sales, he will have to pay VAT to
the State. Thus, there will be entertainment tax; there will be luxury tax; there will
be entry tax; and there will be octroi in some cases. These are several multiple
taxes.

The interface of each person doing economic activity is with multiple

assessing officers. T &fdx I XAATT HRAT &, IAD! Aecual AR SR & urd

S gsar 21 The nature of economic activity today is changing because a number
of these taxes, by their nature, are converging. Let us take an example. Somebody
wants to buy a flat. For the steel, cement, sanitary fittings, and electrical fittings
which are manufactured goods, he will have to pay excise; for the architect, he
will have to pay service tax; for the contractor, he will have to pay service tax.
How are these to be fixed if a person is doing an all-India activity?

Even though we became a political entity in 1947, India remained different
economic entities. Every State had its own tax and different tax rates because of

which a lot of economic resource is lost. When we enter a State, we see trucks
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waiting outside. &% oI Ueflel &R T B §, ©ei-gel iR feA-faAt a% weltenm o) w B
21 There is no free flow of goods and services in the country.

The object of GST when it was conceived was this: Can we have one tax
whereby each assessee has only one interface with one assessing officer? For that
one assessing officer also, the IT backbone must be such that most of the
assessments are self-assessments except some limited audit cases. It should
become a more efficient tax which is not easy to breach so that compliance is
higher. The other part is that when goods and services flow from one part of the

country to another today you do not get the input credit for tax already paid. St

CHF 3MUT Yo Tl W AT B, IHHT 3MMUDT $TYC HiSC a8 H T8l (Herdl| IHDI o8 | Sl
TR HUNe T g S9e SR W TRT odT B O STl oS §qdl ®, sS4l U8
R mar 6 AR I B TH FHHHG AHS B QAT MY, IR A F Th AW e T,
TS A BT UH JYRR B A1 Hadl sexbd all S99 ) IfIhdR das Ach-idic &
81 O, Sl dHadl PP Aelde BT I FUR MY Whel AT (ST & oY Wi | veb A=l
AT T D AR AT Y| T 39 IR AT 1 H S Fde1fyd iar o1, SHH Uh
9GATd DI TaIHar oA, FE A 3 H fewolt H e, ol

Shri Moily, this is the basic answer to a doubt which you have raised. Shri
Salim also has raised the doubt. The Constitution of India clearly divided the
power between the Centre and the States. You have the central jurisdiction, which
is the Central List. You have the State jurisdiction which is the State List and you
have the Concurrent List where both do not exercise power simultaneously. If the
Centre exercises it, that power prevails. If the Centre does not exercise it, it allows
the State and then the State can do it. So, in the original Constitution it is divided
between white and black that either the Centre exercises the power or the State
exercises the power.

In division of power, there was no grey area. The idea of GST actually
created the grey area. The grey area is that you will have a tax which will be

jointly imposed by the Centre and the States. It will be one tax. The Centre and
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the States will all merge their taxes into that one tax. So, when Shri Moily raised
the question as to what will happen to entry tax or purchase tax, I would say, ‘have
no illusions. They will all go’. In fact, an expert Committee has been appointed
to see how those bottlenecks are to be removed so that there is free flow of goods
and services. So, all these smaller taxes and day-to-day harassment before every
authority has to go. The Centre and the States have both pooled their power into
one tax and said let us jointly administer this tax in the larger interest of the
country.

You are right, Parliament has the plenary power. So do the State
Assemblies. After all, there is a shared sovereignty between the Centre and the
States. Just as this House is elected, so are the State Assemblies elected. They
also have the power. They have also agreed that henceforth what the rates in my
State are, because we are agreeing to a joint administered tax, we will jointly
decide that future. And, therefore, in the process we have created India’s first
federal decision making authority. The first federal decision making authority is
that the Centre and the States will sit together. The States have a two-third vote.
The Centre has a one-third vote. The majority required is three-fourth. By this
method of pooled sovereignty, the Centre and the States will jointly decide what
the taxation rates are, how the laws are and how they have to be administered.
What will be the effect of this?

Today, when you have tax on tax, there is a cascading effect. The goods
become costlier. Once all that is removed the goods will become slightly cheaper.
When the idea of GST was created, the States and the Centre have both pooled
their sovereignty into the Council. Article 246(a) says that both have the power to
impose tax. The recommendation of the law and the rates will come from the
Council. That recommendation is a condition precedent.

Let us assume that we follow Shri Venugopal’s advice and the last
comment he made. There are 29 State Assemblies, two Union Territories with

legislature and one Central Parliament. All 32 would say, ‘I will make two or
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three amendments to whatever is suggested’. So, you will have 32 different laws.
You will have 32 different rates. So, you can forget about GST. The fact is that
you have decided by virtue of the Constitution amendment and there is no conflict
between Article 265 and Section 9. Let us not rake up these created controversies.
Article 265 simply says:

“No tax will be levied without authority of law.”

So, every tax must be backed by law. What is the law? Article 246 says
that there will be a Goods and Services Tax which can be imposed by the Central
and the State Governments. The Central Government will create the CGST law
and the State Governments will enact the SGST law. So, once these laws are
implemented, this is the authority of law. Therefore, this is the authority of law in
accordance with Article 265. ... (Interruptions)

SHRI KALYAN BANERJEE (SREERAMPUR): The objection is that on the
basis of the recommendation of the Council, you are doing it but it is not coming
to Parliament.... (Interruptions)

HON. SPEAKER: Let him complete and then you can ask.

SHRI KALYAN BANERIJEE : I do not have any objection except in this part.
This should come before Parliament... (Interruptions)

SHRI ARUN JAITLEY: Mr. Banerjee, let us have a clear understanding of this.
Article 269(A) says that the rates will be recommended by the Council. It is very
clear in the Constitution that we have amended. So, the rates are to be decided by
the Council. Now once they are recommended by the Council, when every
Finance Minster of every State presents his budget in the State and when the
Central Finance Minister presents his Budget in Parliament, are not his own rates
and revenues in that Finance Bill that he will present find a mention? Every
State’s Budget is going to say that 39 IR T g3 © & YA Y€ 16 URT BN AT
TS T5g TR BT UIferImd) daldd d SHdl W, dfoRalfed hald S9dT 8, offh
T TSI B B Fad Wl Wbl I8 § b A gt i § a7 8, 32 B 32
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SHRI K.C. VENUGOPAL (ALAPPUZHA): That is not the question...

(Interruptions)
SHRI ARUN JAITLEY: That is the question... (Interruptions)
HON. SPEAKER: Nothing will go on record except the hon. Minister’s speech.

...(Interruptions)... ~
SHRI ARUN JAITLEY: Obviously, in the Budget it will come before you...
(Interruptions)
HON. SPEAKER: Nothing will go on record like this. Only the statement of the
Minister will go on record.

...(Interruptions)... :
HON. SPEAKER: Nobody can speak without my permission.
SHRI ARUN JAITLEY: The short answer to your question is that when every
Finance Minister presents his Budget, the rates are obviously going to come in for
Parliamentary control or State Legislative control... (Interruptions).
HON. SPEAKER: You cannot speak like this. Let him complete. Mr. Kalyan
Banerjee, you should not speak without my permission. Let him complete. You
cannot debate like this. You have already spoken. Now let him complete.

... (Interruptions)

SHRI KALYAN BANERJEE : We have supported the entire Bill. 1 have
supported the Bill from ‘a’ to ‘z’.
SHRI ARUN JAITLEY: I am extremely grateful to you, Mr. Banerjee. Every
political party here including your Party has not only supported it, but they are
privy to its draft also. Let us be clear about that.

* Not recorded.
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SHRI M. VEERAPPA MOILY (CHIKKABALLAPUR): My simple question is,
who gave the power or who empowered the GST Council to make law under
article 265 of the Constitution? We would like to know about it. Is the GST the
authority to make law under article 265? If the Government wants to amend article
265 and empower the GST Council, we do not mind. That kind of a power has not
been given to the GST Council. How can you say that it is a law? Ultimately it
will have a lot of other repercussions. The GST Council or the Government may
say tomorrow that all these monies would be kept in a separate fund and not in the
Consolidated Fund. A lot of questions will arise. Who will protect the fund? Who
will protect the taxes? It is because the Consolidated Fund is not out of air; it is out
of the taxes collected. Those taxes collected under a law framed by the
Government, not under the Constitution. In that case, what follows? It cannot go to
the Consolidated Fund of India. So many other repercussions may be there.

HON. SPEAKER: Shri Moily, you have raised your matter. Now, let the hon.
Minister reply.

SHRI ARUN JAITLEY: The answer to Shri Moily’s question is very simple. The
GST Council has been given the power to make a recommendation with regard to
the model law. Who gave that power? The Constitution Amendment gave that
power. The GST Council got the power under article 279 (A) to make a
recommendation with regard to the model law. On the basis of that
recommendation, this Parliament, under article 246 (a) with regard to laws within
the Central Parliament’s jurisdiction and the State Legislatures within article 246
(a) with regard to laws within their jurisdiction get the power to frame those laws.
The plenary power to frame legislation can only be with Parliament or a State
Legislature, as the case may be. Let there not be any confusion on this. But all that
I said in the beginning and I am repeating it, while framing that law we will have
to be guided by those federal considerations which have prompted all of us to
unanimously accept the idea of the GST. There will be parliamentary control;

there will be control of State Legislatures on annual financial statements and on
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the rates which were included in the Finance Bill. Those will again be the
recommendations of the Council. Ordinarily, those recommendations are to be
acted upon and the consequences of not acting on those recommendations are we
can refer it back for reconsideration. But not acting upon is that if then everybody
decides to fix a separate rate, or frame a separate law, then pragmatically and
practically the implementation becomes extremely difficult, if not impossible.
Therefore, read article 246(A) and article 279(a) harmoniously and therefore, the
authority of law that article 265 talks of is the law framed under article 246(a)
which Parliament and State Assemblies will approve on the recommendation of
the GST Council. That is the harmonious reading and the only reading of the
Constitution that is possible.

Let me inform the House as to what the consequences are. There are a
number of regional parties present here and some of those regional parties run
Governments in States... (Interruptions) Shri Moily, I am extremely glad you say
that. With all the State Governments, irrespective of the political colour of the
party in power, once you arrive at a federal arrangement, then the Centre has to
lead by example in following that federal arrangement.

Then if one of the contracting parties, certainly not the Centre, says that it
unilaterally decides to get out of it, it is not a great precedent for federalism that
we are saying. In these initial stages, the idea was that we can deviate or we
should deviate, or we can ask for a reconsideration if we have a separate view, but
deviation would be highly inappropriate and ill-advised. That is all that I have to
say.

Now, Shri Moily, you have raised several issues. You asked as to why we

must have multiple rates. We have gone through this issue in the past. #feeud e

FI F smavgdal gl If there were no multiple rates, it would become a highly

[N

regressive tax and I will give you the reason for that. 39 <o # Igd IR HANS

SIRY XYfes 21 fa9y 35U & U HHIfSSS W= & 2l 39 PANSEN & SR o T o Tl
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IW BF 18 AT 28 TWC H Slofl 37T ST AT @I 0 TRAC H Sloll AT 5 RIS H Sloil, oifh

Ifg BIg .S, TSl AT AT 8, Al 99 W R sds-a0e AT 961 S R U e
P <R AN T8l o bl 2 DI AT T DI Al G BT TAN HRAl 8, SHD <RI DI €

9D ATAR BT A1
MUt UTet o faem Fengs I U8 Pal AT fh Uh Wess ¥¢ 81 91y, oI f&h 18

WRRC A DA 8| BH S wHY W1 A8 T oI o1 6 geb v BT |wa el 21 39 & Y
B Bl FARCR &1 [d-GH T A U IR BT Febrel M1 {6 TS o9 3R AR
B TR TST 3R By g S TRT TRT OIdT 8, 39 9D oiidb! sSbe B IR fhe B
feam Sy A AT &9 A WSS YT W - 12 AT AR 18 WUT| I AR g & <A
B Pl AN B D 98 10 TRC, 12 WAC IT 14 WAC F9d1 &l FIT 84 S YhIYdh 18 WAL
FR S? 39 Garewia gl That will be highly regressive because it will be
inflationary. SAfelT I/ 12 H T[T IMY, offhe fHdl I91 R T[T 16 WHS, 17 TS, 19
TRAT AT 20 TR ST g1 2, Al 31T S 18 TRAT H ST ADhd &l S BRI 3D IRY H
Afeedd YCH BT 31U MY H SAET Wl | U= 99 ARl &1 |a-wwid & g off &6 g9
Uh YT PR G AT HA X IR Q| dicH fora & oy, a single rated gst, 3R 39 a1 &

FR T A &, there are multiple rates. For one commodity, there will be only one
rate in the country but then, if you said that a Hawaii chappal and a BMW car have
one rate, then it will be a regressive tax. That is not possible. You will have to
have separate rates for them. 3M9eT a1 o1 ... (@a@em™) A lot of comments have
been made on one country-multiple rates.

SHRI KALYAN BANERJEE : Who has said that? Nobody has said that. You

are putting words in our mouth.... (Interruptions)
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SHRI ARUN JAITLEY: Then Shri Venugopal ended by saying that there will be
multiple cesses. Now, as far as taxes which are being subsumed into the GST, the
cesses will also get subsumed in due course. Have no two illusions about it. But
why have we kept the cess? The reason being that out of all taxes which come to
the share of the Government of India, in the first instance there 1s a devolution
which gives 42 per cent to the States. Then, if it is a GST, it would be divided
50:50 between the Centre and the States. So, if we had not followed the cess
formula for compensation and followed the taxation formula, then to recover Rs.
50,000 crore as tax which would be paid to the States assuming Rs. 50,000 crore

as compensation, the tax levy would have been Rs. 1,72,000 crore. @ife Saa@T 42

IRAT ST B ST, IHTIT H F 50 TRA< I DI AT, 50 TRAT AR U 37T, I9 SITh
50 BYR Fodl B

That again would have been extremely regressive. So, this one cess has
been maintained. When you say ‘any other product’, it does not mean you can add
‘any other’. The simple legal precedent is that the general last phrase takes colour
from the preceding ones. So, when it says pan masala, tobacco, luxury cars, it is
either luxury products or sin products. ... (Interruptions)

Shri Premachandran, let me give you the legal principle in that. When there
are specific (a) to (e) and (f) is ‘any other category’, then that ‘any other category’
has to take colour from (a) to (¢) which means sin product or luxury product. To
be more specific, if you ask any of your legal colleagues this is the principle of
ejusdem generis. It does not mean that the last item can be vegetables. If the first
items are luxury cars, tobacco, alcohol or costly items or items disadvantageous to
health, then even Shri Kalyan Banerjee would have told you — and Shri Kalyan
Banerjee is agreeing with me and I thank him for that — that the last category has
to take colour from the preceding ones.

This is a well-known art of drafting that when the general follows the
specific it takes colour from the specific. Therefore, ‘any other category’ will have

to be in the category of luxury items or sin products. ... (Interruptions)
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QIET YD I T & fory T JREey §-I5c o) § I8 MW 781 ¢ I8 I
A9 dRiIST Bl oY o1 WAl W gv g | safoy s R dreaew § a1 R
® R 3R Tl Tl Weded 8, I T W 40 AT, 50 TRT AT 65 WIAT oI el
oT| 3T 28 YT <HI BN U Ui qul & oIy gl HuawE || Bl o fam
SUHIHT & IR T BUY Pl 1S STl gY, o AT T JHAH 8, I Jaaen 1 §
feam SIQe| Ste a8 gareaHr oy ot 1 &1 A7 9, Brefe d Wt 9 A ¥, lfe 3fd # i@

STH] FHSTAT {6 ¢ & HiemH 9§ sdcol & 4, there will be a burden on the tax
payer. Let us not put that additional burden and do it by a cess. Therefore, this is
one of the few indirect cesses which will remain transient for the period of five
years so that this can be used as far as the compensation is concerned.

Shri Moily raised two important questions. During the UPA regime, there
was no consensus and you felt that it was only on political grounds. I have said
this in the past that manufacturing and producing States were dissenting. It was not
only the BJP, within the BJP also there were States which were consuming States
which were supporting you at that time. But then you had States like Tamil Nadu,
Karnataka, Maharashtra, Gujarat which are manufacturing States. They said that
as manufacturing States they are going to lose tax. Since it is a destination tax, the
consumption States are going to gain tax. How are you compensating us? You did
not provide for a compensation package in your law. The compensation package
being absent was a deal breaker. Finally, when we made an effort and we brought
in the compensation package, States started coming around and that is how it made
a difference.

Again, you have raised this whole issue as to why this is a Money Bill. This
Bill seeks to replace the Central Excise Law, the Service Tax Law, the VAT Law
and the various other taxation laws. It consolidates them into one. I dare anyone,
and I am willing to sit down and give you an opportunity, from 1950 when the
Constitution came into force, please give me a single example where a law

imposing a tax and providing for a machinery of collecting that tax has been
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anything except a Money Bill. T& addre adr g fb o of &4 &+l fael = @
BTl R MY 3Nfédhal 110 B e @ 9T <& 1 article 110 of the Constitution
says:

“For the purpose of this Chapter, a Bill shall be deemed to be a
Money Bill if it contains the following:...”

So, the language of article 110 is so wide that it creates a legal fiction and
says that if a Bill seeks to impose a tax, it shall always be deemed to be a Money
Bill. Now here is a Bill which is squarely a taxation law and which replaces
existing taxation laws. It has become customary to say as to what is the taxation
law. The rationale is, the framers of the Constitution thought that when you have
taxation or expenditure laws, then they have to be accountable to the House of the
People and so it is a Money Bill in which the House of the People has a special
place. Therefore, there is not a single illustration where any Bill imposing a tax
itself has not been a Money Bill.

I Pl b JHT BT B IR §:F B IVRCIM IR Bl & afd daex
PUSIST Bl M-I oA H, S o AR ML HU-NST 7 Hal & g9 At B
Ty, AT BT 7 I8 o T SRigegst 8l a1ty SWd! TRIRH &1 Uh UiaeT gl 3

HRERIT 99 W T Bl fF SHRT URIoR fhg e W g ¥ W) dodl gl Some

Members were uncomfortable about the idea of an anti-profiteering clause? What

is an anti-profiteering clause? An anti-profiteering clause is that nobody must have

an unjust enrichment because of taxation. 3R CHRITE H AMYHT IR WS AT 4id AT
@I g Aol & A1 I Ui IRAT DI AUAT ol GATHT AFSR AU od H 7d Slferd, IqdhT
JUHIHRIT & 1 U 31 Hify| So, if there is a tax rebate, then it must be passed on
to the consumer. That is the anti-profiteering clause which is there in this Bill.
SHRI BHARTRUHARI MAHTAB (CUTTACK): There is a provision for that in
the Competition Law. Why should you have to include it here in the GST?

SHRI ARUN JAITLEY: The Competition Law deals with an entirely different

sphere. The Competition Law will come in only if there is cartelization, if there is
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abuse of dominance or if there is a monopoly or elimination of market competition
created. These are the conditions precedent for the Competition Authority to
invoke its jurisdiction. Now, assuming that none of those circumstances of the
Competition Law exist, but because of the interpretation of the law or what the
Council fixes as the tax rate, there is some amount of rebate that comes to a
particular industry. Now, must that industry pocket that and indulge in unfair
enrichment? Or, must it pass it on to the consumer? The Council has thought it
wise enough that it should be passed on to the consumer. Therefore, there should
have been a provision, which should have been uniformly welcomed rather than
being complained upon by any Member.

PROF. SAUGATA ROY (DUM DUM): The complaint is about the Authority that
you are setting up. What is the need for such an Authority when the Central Board
of Excise and Customs is there?

SHRI ARUN JAITLEY: Well, anti-profiteering @1 @i a1 HI-IeR B

M. W I : I9D fg A1 U SATwiad

#Y 3rBUT Jcelt : I oI ¥ fF YeRIRTa dimifeal ok soRe wARaHe & Y R @18
AT S B AT B9 § 3 fh-il BT S A W B B aeIShdl el gl... (@aem)

0. W I : TE BT B T (STaET)

SHRI BHARTRUHARI MAHTAB : Madam, I had mentioned specifically about

this clause 171(2) where it is mentioned: “The Central Government may constitute
an authority or empower an existing authority.”

Al gIONfReT MRS g1 3= I8 Uidiei @1 g1 So, the existing Authority is the
Competition. So, there is no necessity of having this provision in the GST Bill.
That was my point.
$ft IBUT ATt : HEAE Sfl, 98 DHad TG gfe F g 5 A% SRS =g A fed
HIgar SANRE B $qhT BM < <l dfbs, U UBIfafT &1 9b & & A9l &,

FAT-171 & N eI Hael 3o &
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U YT Higell I8 1 Sl b Rud see &1 598 = 7 Vs {har Sl Agen
|Tgq, § 3fUeh | YU W A HSAd g 3AH AMUHI 3R 3T Py AAWG ol ol Agell Arsd
S d@ o, 98 fAepd |8 9o o1 fh Raa gvee o 4 W <o a9 Bidl &, SWfay
RIct sxce &1 W SN.UE.E. § o &1 YA BT dlev| 3RS ¥, ST 949 &el fh I8 e
B TSl © 3R 3AH AT BT AT Ab) Il 8, Al AT BT 39 a1d b1 oepT off b ofR

gaH RIeT 3T o AT A1 AT B WY SYCT HldRM TIRE D HUR $9HT 3R G711 So,

the States had a concern as far as their revenue is concerned.

Thereafter, the Chief Economic Advisor prepared a Paper in which he said
that ‘the States can keep their stamp duty and other revenues that they get out of
it.” These are the advantages the States will get. He also made a brief presentation
to the Council. On the basis of his presentation, the Government of the Union
Territory of Delhi became the first amongst the State Governments and accepted
that proposal. The Finance Minister of Delhi then made a detailed presentation to
the Council, making a strong case why real estate should be included.

Speaking for myself, I supported him because the nature of discussion in
the Council has been that the Council has never been split on political lines.
Whatever they think, the best people take independent positions.

After listening to him and these presentations, the Council decided: “Let the
GST be implemented. In the very first year, we will take up the issue of real estate
whether we have to bring it within the consideration itself or not.”

Same is the position with regard to petroleum products. With regard to

petroleum products and potable alcohol/consumable alcohol,

IR BT HEl o7 [ SART $HH T9T ¥d=g, B 3R B4 Ui Hisded 3R Yeblaidl W Ul

& B Wbl | Teb YbR ¥, PR 4 I W TUE B a1 G8 7Y AT ¥ q7 dred arell fawg
o1l Tat & 91§ AT BT &H AN wRYUS A & afe, &9 vomldiar & T 8 g, ot
YeIfer® &1 S, & dfdg™ doew Rgaed § @ Qe afed, 9 W SR o &t
.U &), drefre @1 SRS aq omuefl, S drefier a8 @d &ft, when the Council

decides by a 75 per cent majority.
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So, today, petroleum has been constitutionally within the GST, but its GST
will be zero-rated. Once the experiment of GST moves forward, the Council will
have an opportunity without amending the Constitution to decide what is to be
done with regard to the petroleum products itself. They are already a part of the
Constitution; you would not have to amend the Constitution. It is now, for the
Executive decision of the Council as to when they take it.

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): What about the
electricity?

20.00 hours

#it Ul Wit : Hs WA vy § el dax defid 9 $o Il 6 gag off | ol d@
o1 aRE I B Tell 8, IUD! <@ R AT W I8 IuPad wHe © b - fofal w
M I T SY, FIARIT a9 91, T80 (077 89 od &l [ R qaa=fa 980 991 8,
B T dic & HIETH W YT 8] $R %@ © AR 7 & PR drel 2 SAfTy 519 3 g g,
3T S AGHT BT ABa B AT, JI 1 & 6 O d¢ & W dR-dik 157 917 9,
Ueh-Ueh R Sl Ql-diid 3MSSH d1ex &, d 31U ATq $/H T o |

A question was raised with regard to some provisions related to the
transition stage because people will still be learning this aspect. There is already
Section 128 which deals with the transition itself.

A question was raised by Mr. Mahtab about IGST and I was very surprised
that it came from you because you represent a regional party.

SHRI BHARTRUHARI MAHTAB: I represent a State.
SHRI ARUN JAITLEY: You represent a State, a regional party which governs a
State. You are right. The review of the Revenue Service was that as far as the

IGST law is concerned, it has to be entirely centrally administered. The reasoning
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they gave was from the language of the Constitution itself as also the fact that if
there 1s a dispute between two states then one of the two states should not become
the adjudicator. This issue was discussed at length and by a unanimous decision
we arrived at an arrangement. If you see Article 258 of the Constitution, if the
Centre has to perform a taxation function, which under IGST we can perform
under the Constitution, the Centre is empowered to delegate it to one of the States.
So, there will be some cases of IGST which the States will administer. It is
because one of the ideas also is to decentralize it and where there are some kinds
of complications or conflict of interests between the states — some cases have been
defined — those cases then will be adjudicated by the Centre. That is the reason
why we decided to share the authority. Many regional parties including the West
Bengal Government were very particular on the sharing of this power with the
states itself and did not want Centre to exclusively have this power. So,
notwithstanding a view which was taken by the IRS, we decided by a unanimous
consensus to divide the sharing of that power itself.

You have raised a question with regard to the authority of the C&AG. This
issue was discussed at length in the Council. It was there in the draft. In fact, the
C&AG at one stage was of the view that that power must be mentioned here. The
Council took an alternative view. S TSt @ 3ffelcl g a8 Afdgs | omch 2 8k
HIGSl & Tae # A ATl gl I8 Chie @l | 9 Tl ofar gl fhedl WY Sy ot | oSt &1
CHRITHE f & dgd uiax sel fAedr gl 1, then, had a meeting with the current C&AG

and I conveyed to him the views that your authority remains unchallenged or
unchanged but the source of your authority is the Constitution as also the
provisions of the C&AG Act itself. That jurisdiction remains.

TAH cRIZH f H TSt Bl AWSell THTas B, 3] TRl 8l gl Th favy
IR-IR I3 [ 9 BT § THGHARE B SHIgT HA B F1 Maeqdhdl §l THdheanee
Pl fSHET B B Ig JAIHT o fh U I 23 § UibedRe Bl DRI |
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vioie fhaT, wIfeh SAB! T fhar 8 s3falv I8 gRYTST § 31T fh &9 8, &I 78l
e =l & 916 39 gRWTT & HR 07T gal, d9 I8 BiRerer a1l

#it WJER WEamE @ U8 Heclder (o 8, Ulegy ol SR W QTR &1 &1 & 399 TR
B & IX ¥ fIopd =9l & T8 o 21 39 Wdg H I I § TS YA T B B ;R
PHIIR B FHdT T 3R 39D 2919 | STH! §a I o ) firerar 21 It is one of the unique

laws which should be adopted in other States also. SHY &1 faahd oI, T
Jerr gRamm # 8RI 1 am not mentioning about Bihar and UP but that is a greater
cause of concern.

N W e aguoRT (YR wifed) @ B9R ¥8 A9 ois BRil §, SR I8 TG A
PHI-ARICT TS B SRT STH oIhy 3T DM T &l PR SUH DI-3TRfed Frarge!
DI QO T8 fHAT S A TRIF AN W qreT I$ S| § SHE & ol aral & v |
FATRIBeb e aTed g

SHRI ARUN JAITLEY: The definition is there only for the purposes of

exemption from registration. If you now look at clause 2(7) and look at the
definition it says: ‘By own labour, or by the labour of the family, or by servants on
wages payable in cash or kind or by hired labour under personal supervision or

supervision by any member of the family.” 3FR 3Mue ®igae & foly ok & TH W

8RR AT BT &, <l et I8 31 78l b fTep! AU gur UiidhedRel disdae A &,
et anft ey i @) w € S W < @il They probably still will be zero-
rated. Therefore, when the Council decided on this definition, 39® Tw 32T I8 ©

5 ST ¥ S SR disaed &, T o 7% &R T €, 98 Had Ve[ & Jr[ag= &
e H ulRuTer 21 9 dieaed il Wl ST ¥Cs R8 Wohd & gl ¥ |HIEa g IR g
a3l gfe & ML (@) 99 o ® f5 39 @18 SReE T8 8 e 9
Aieded SR XCs H & drel 2l... (Faem)

SHRI M. VEERAPPA MOILY : The question of exemption of the agriculturists

comes only when you have to distinguish between agriculturist and agriculturist.

That gives room for the discretion of an officer. Why should they register at all
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till it comes to the mandi. 1 do not think you need it for agriculturists after it
comes to that extent also. ... (Interruptions)
SHRI ARUN JAITLEY: Moily sahib, I hate to disagree with you on every point
today.
SHRI M. VEERAPPA MOILY : I think there is a lot of confusion which is
created.
SHRI ARUN JAITLEY: There is no confusion; the confusion is only in your
mind.
SHRI M. VEERAPPA MOILY : There is total distortion and this is an instrument
to harass and exploit the farmers... (Interruptions)
SHRI ARUN JAITLEY: Sir, when the Council takes a view that agricultural
production is going to be zero-rated, where is the question of any compensation or
discretion to an officer?
SHRI M. VEERAPPA MOILY (CHIKKABALLAPUR): This is an instrument
just to harass the farmers. That is all.... (Interruptions)
SHRI ARUN JAITLEY: I am sorry to say, are you now presuming that 29 States,
two Union Territories and the Central Government all collectively have conspired
to harass a particular section which includes eight Finance Ministers of your
Party?... (Interruptions)

You should discuss it but do not read, into a provision, something, which

does not exist.

AN e ¢ wilol, i AIgell Sft, 3y Wige o1 d=drex & T 2

.. (o)
HON. SPEAKER: Moily-ji, your concern has been addressed, He has answered it.
... (Interruptions)

HON. SPEAKER: Nothing will go on record except the speech of the hon.

Minister.
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... (Interruptions) ...”
HON. SPEAKER: The Minister to continue.
SHRI ARUN JAITLEY: Madam, I was referring to the banking provision. With
regard to exemption from multiple registration, there is a overriding power under
Clause 148 which is there.

Mr. Galla raised the issue of difference between ‘may’ or ‘shall’ in the
matter of payment of compensation to the States. It is already a part of the
Constitution Amendment itself. Therefore, there is no discretion and this is
collectively to be decided by the Council. So, I do not think there is any scope or
any apprehension on that score that ‘may’will give discretion whether to pay or
not to pay. The Council has adequately gone into this question and come to this
conclusion.

Now, as far as the rates are concerned, the rates are recommended. The
Central Government only has a ministerial job of notifying the rates. The Central
Government does not decide the rates.

Under Clause 166, all the rules and regulations which are going to be
framed are placed before the Parliament and therefore, there is a parliamentary
control as far as subordinate legislation is concerned.

So, one question has been raised as to why the State of Jammu and Kashmir
has been kept out. S=] R HIR Bl SAY TR @M 8, Hild a8l d S Faanrs
AT 8, D% BT BT S W A & BT & S 3R HHR § b AU Yae el 4
AT U, S 6 S FaReN Bl be Bl AARJAT B A FEUT DR <, dlfh ITDhl W
§TYC HIScH B, I SUAIFIRI P AT I AJHhFad I ov ferdr g1 gaferg A1
UieR ¢ 39 SIINGRM US TR 8 D d8d g9 Tad Pl 8H q9 Hrac DR oil, SF
HeHR B fAar aw S¥d gl 6 a8 SH-eeHR Wt @y 8l That can be

corrected then under the power to make the clarification itself. I have explained

* Not recorded.



29.03.2017 260

with regard to the petroleum products also. Broadly, these are some of the
important questions which have been raised.

Madam, the Council is going to be, as I said, a permanent body and that
permanent body is represented by almost every State Government, literally by
every State Government. It has a political complexion which accommodates
everyone and it has been our conscious effort to make sure that all decisions are
taken by consensus and that is a formula which we have followed so far and that is
why, these drafts have been unanimously prepared by the Council.

I would, therefore, Madam, through you, commend to this hon. House that
these unanimously prepared drafts should be taken into consideration and

approved as they have been approved.
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20.13 hours
CENTRAL GOODS AND SERVICES TAX BILL, 2017

HON. SPEAKER: Now, Item No. 15.
The question is:

“That the Bill to make a provision for levy and collection of tax on
intra-State supply of goods or services or both by the Central
Government and the matters connected therewith or incidental
thereto be taken into consideration.”

The motion was adopted.
HON. SPEAKER: The House will now take up clause by clause consideration of
the Bill.
HON. SPEAKER: The question is:

“That clauses 2 and 3 stand part of the Bill.”
The motion was adopted.

Clauses 2 and 3 were added to the Bill.

Clause 4 Appointment of officers
HON. SPEAKER: Shri N. K. Premachandran, do you want to move an
Amendment Nos. 13 and 14 to Clause 4?
SHRI N.K. PREMACHANDRAN (KOLLAM): Madam, I am not moving
Amendment Nos. 13 and 14.
HON. SPEAKER: The question is:

“That clause 4 stand part of the Bill.”

The motion was adopted.
Clause 4 was added to the Bill.
Clause 5 and 6 were added to the Bill.
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Clause 7 Scope of supply

HON. SPEAKER: Shri M. Veerappa Moily, do you want to move amendment No.
4 of Clause 7?
SHRI M. VEERAPPA MOILY (CHIKKABALLAPUR): Madam Speaker, yes, I
am moving the amendment proposed by me and also by Shri K. C. Venugopal and
Shri Rajeev Satav.

Page 13, lines 17 and 18, -

for “as may be notified by the Government on the

recommendations of the Council”

substitute ~ “‘as passed by the Parliament on
recommendations of the Council”. 4)

HON. SPEAKER: I shall now put Amendment No. 4 moved by Shri Veerappa
Moily to the vote of the House.
Those in favour may please say ‘Aye’.
SOME HON. MEMBERS: ‘Aye’.
HON. SPEAKER: Those against may please say ‘No’.
SEVERAL HON. MEMBERS: ‘No’.
HON. SPEAKER: I think the ‘Noes’ have it.
SHRI M. VEERAPPA MOILY : Madam, I want Division.
HON. SPEAKER: We will have Division now. Let the Lobbies be cleared.
Now, the Lobbies have been cleared.
Secretary-General
SECRETARY-GENERAL: Kind attention of the hon. Members is invited to the
following points in the operation of Automatic Vote Recording System:-
2. Before a Division starts, every hon. Member should occupy his or her own
seat and operate the system from that seat only. When the hon. Speaker says, now

Division, the Secretary-General will activate the voting button whereupon red
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bulbs above the Display Boards on both sides of the hon. Speaker's Chair will
glow and a gong sound will be heard simultaneously.

3. For voting, the hon. Members may kindly press the following two buttons
simultaneously only after the sound of the gong, and I repeat, only after the sound
of the gong. These two buttons are the red button in front of every hon. Member
on the head of the phone plate and any one of the following buttons which are
fixed on the top of the desk of the seat, which are green, red and yellow in colour,
Green for Ayes, Red for Noes and Yellow for Abstain.

4. It is essential to keep both the buttons pressed till the second gong is
heard and the red bulbs above the plasma display are switched off.

5. The hon. Members may please note that their votes will not be
registered if the buttons are kept pressed before the first gong sounds
or if both buttons are not kept simultaneously pressed till the second
gong.

6. Hon. Members can actually “see” their vote on Display Boards
installed on either side of the hon. Speaker’s Chair and in the TV
screens in front of them.

7. In case, the vote is not registered, hon. Members may call for the
voting through slips.

HON. SPEAKER: I shall now put Amendment No. 4 moved by Shri M. Veerappa
Moily to the vote of the House. The question is:

Page 13, lines 17 and 18, -

for “as may be notified by the Government on the

recommendations of the Council”

substitute  ‘‘as passed by the Parliament on
recommendations of the Council”. 4)

The Lok Sabha divided.
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DIVISION AYES
Antony, Shri Anto

Anwar, Shri Tariq

Banerjee, Shri Kalyan

Bhuria, Shri Kanti Lal

Biju, Shri P. K.

Chandrappa, Shri B. N.
Chaudhary, Shri Santokh Singh
Chaudhury, Shri Jitendra
Chowdhury, Shri Adhir Ranjan
Datta, Shri Sankar Prasad

Dev, Kumari Sushmita

Faizal, Mohammed

Gandhi, Shri Rahul

$Gandhi, Shrimati Sonia
Ghosh, Shrimati Arpita

Gogoi, Shri Gaurav

$Khan, Shri Md. Badaruddoza
Kumar, Shri Kaushalendra
Kumar, Shri Santosh

Kumar, Shri Shailesh

Mahato, Dr. Mriganka

Mandal, Dr. Tapas

Meinya, Dr. Thokchom

Moily, Shri M. Veerappa
Mondal, Shrimati Pratima
Muniyappa, Shri K.H.

Naik, Shri B.V.

$ Corrected through slip for Ayes.
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Pala, Shri Vincent H.

Poddar, Shrimati Aparupa
Premachandran, Shri N.K.
‘Raghavan, Shri M.K.

Rajesh, Shri M. B.
Ramachandran, Shri Mullappally
Ranjan, Shrimati Ranjeet

Roy, Prof. Saugata

Roy, Shrimati Satabdi

Ruala, Shri C.L.

Sahu, Shri Tamradhwaj

Salim, Shri Mohammad

Satav, Shri Rajeev

Scindia, Shri Jyotiraditya M.
Sule, Shrimati Supriya

Suresh, Shri D.K.

Suresh, Shri Kodikunnil
Teacher, Shrimati P.K. Shreemathi
Trivedi, Shri Dinesh

Venugopal, Shri K. C.

Yadav, Shri Jai Prakash Narayan

¢ Voted through slip.
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NOES
Adsul, Shri Anandrao
°Advani, Shri L.K.
Agrawal, Shri Rajendra
Ahir, Shri Hansraj Gangaram
Ahlawat, Shrimati Santosh
Ahluwalia, Shri S.S.
Ananthkumar, Shri
Angadi, Shri Suresh C.
Badal, Shrimati Harsimrat Kaur
Baheria, Shri Subhash Chandra
Bais, Shri Ramesh
Bala, Shrimati Anju
Bansode, Adv. Sharadkumar Maruti
Bhabhor, Shri Jasvantsinh Sumanbhai
Bhagat, Shri Bodh Singh
Bhagat, Shri Sudarshan
Bhamre, Dr. Subhash Ramrao
Bhatt, Shrimati Ranjanben
Bhole, Shri Devendra Singh
Bidhuri, Shri Ramesh
Birla, Shri Om
Bohra, Shri Ramcharan
Chand, Shri Nihal
Chandel, Kunwar Pushpendra Singh
Chandumajra, Shri Prem Singh
Chaudhary, Shri C. R.

¢ Voted through slip.
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Chaudhary, Shri Haribhai
Chaudhary, Shri P.P.
Chaudhary, Shri Pankaj
Chaudhary, Shri Ram Tahal
Chauhan, Shri Devusinh
Chauhan, Shri P. P.

Chavan, Shri Harishchandra
Chavda, Shri Vinod Lakhmashi
Chhewang, Shri Thupstan
Chhotelal, Shri

Choubey, Shri Ashwini Kumar
Choudhary, Col. Sonaram
Choudhary, Shri Babulal
Chudasama, Shri Rajeshbhai
Danve, Shri Raosaheb Patil
Deka, Shri Ramen

Devi, Shrimati Rama

Devi, Shrimati Veena
Dharambir, Shri

Dhotre, Shri Sanjay

‘Dhurve, Shrimati Jyoti
Dohre, Shri Ashok Kumar
Diwakar, Shri Rajesh Kumar
Dubey, Shri Nishikant
‘Dubey, Shri Satish Chandra
Dwivedi, Shri Harishchandra alias Harish
Fatepara, Shri Devjibhai G.
Gaddigoudar, Shri P.C.

¢ Voted through slip.



29.03.2017 268

Gaikwad, Dr. Sunil Baliram
Galla, Shri Jayadev

Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shrimati Maneka Sanjay
Gangwar, Shri Santosh Kumar
Gautam, Shri Satish Kumar
Gavit, Dr. Heena Vijaykumar
‘Gawali (Patil), Shrimati Bhavana
Geete, Shri Anant Gangaram
Geetha, Shrimati Kothapalli
Ghubaya, Shri Sher Singh
Giluwa, Shri Laxman

Girri, Shri Maheish

Gowda, Shri D.V. Sadananda
Gupta, Shri Sudheer

Gurjar, Shri Krishanpal
Haribabu, Dr. Kambhampati
‘Hay, Prof. Richard

Hegde, Shri Anantkumar
Hemamalini, Shrimati

Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana Vikram
‘Jat, Prof. Sanwar Lal

Jaunapuria, Shri Sukhbir Singh
Jigajinagi, Shri Ramesh

Joshi, Shri Chandra Prakash
Joshi, Shri Pralhad

Jyoti, Sadhvi Niranjan

¢ Voted through slip.
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Kachhadia, Shri Naranbhai
Karandlaje, Kumari Shobha
Kashyap, Shri Dinesh
Kashyap, Shri Virender
Kaswan, Shri Rahul

Kataria, Shri Rattan Lal
Kateel, Shri Nalin Kumar
Katheria, Dr. Ramshankar
Kaushik, Shri Ramesh Chander
Khadse, Shrimati Rakshatai
Kher, Shrimati Kirron
Kinjarapu, Shri Ram Mohan Naidu
Kishore, Shri Jugal

°Koli, Shri Bahadur Singh
Koshyari, Shri Bhagat Singh
Kulaste, Shri Faggan Singh
Kumar, Dr. Arun

Kumar, Dr. Virendra

Kumar, Kunwar Sarvesh
Kumar, Shri Dharmendra
Kumar, Shri Shanta
Kundariya, Shri Mohanbhai Kalyanjibhai
Kushawaha, Shri Ravinder
Kushwaha, Shri Upendra
Lakhanpal, Shri Raghav

Lekhi, Shrimati Meenakashi
Maadam, Shrimati Poonamben

Mahajan, Shrimati Poonam

¢ Voted through slip.
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Mahato, Dr. Banshilal
Mahato, Shri Bidyut Baran
Malviya, Prof. Chintamani
Manjhi, Shri Hari

Marabi, Shri Kamal Bhan Singh
Meena, Shri Arjun Lal
Meena, Shri Harish
Meghwal, Shri Arjun Ram
Mishra, Shri Bhairon Prasad
Mishra, Shri Daddan
Mishra, Shri Janardan
Mishra, Shri Kalraj

Modi, Shri Narendra
Mohan, Shri M. Murli
Munda, Shri Karia

Munde, Dr. Pritam Gopinath
Nagar, Shri Rodmal
Nagesh, Shri Godam

Naik, Shri Shripad Yesso
Narasimham, Shri Thota
Ninama, Shri Manshankar
Nishad, Shri Ajay

“Nishad, Shri Ram Charitra
Nishank, Dr. Ramesh Pokhriyal

Oram, Shri Jual
Paatle, Shrimati Kamla

Pal, Shri Jagdambika
Pandey, Dr. Mahendra Nath

¢ Voted through slip.
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Pandey, Shri Hari Om
Pandey, Shri Rajesh

Pandey, Shri Ravindra Kumar
Paswan, Shri Chirag

Paswan, Shri Kamlesh
Paswan, Shri Ramvilas

Patel, Dr. K. C.

Patel, Shri Devji M.

Patel, Shri Dilip

Patel, Shri Lalubhai Babubhai
“Patel, Shri Natubhai Gomanbhai
Patel, Shri Prahlad Singh
Patel, Shri Subhash

Patel, Shrimati Jayshreeben
Pathak, Shrimati Riti

Patil, Shri A.T. Nana

Patil, Shri C. R.

Patil, Shri Kapil Moreshwar
‘Patil, Shri Sanjay Kaka
Patole, Shri Nana

Phule, Sadhvi Savitri Bai
Pratap, Shri Krishan
Radhakrishnan, Shri Pon

Raj, Shrimati Krishna
Rajbhar, Shri Harinarayan
Rajput, Shri Mukesh

Raju, Shri Ashok Gajapathi
Raju, Shri Gokaraju Ganga

¢ Voted through slip.
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Ram, Shri Janak

Ram, Shri Vishnu Dayal

Rathod, Shri D.S.

Rathore (Retd.), Col. Rajyavardhan
Rathore, Shri Hariom Singh
Rathwa, Shri Ramsinh

Raut, Shri Vinayak Bhaurao
Raval, Shri Paresh

Rawat, Shrimati Priyanka Singh
Ray, Shri Bishnu Pada

Ray, Shri Ravindra Kumar
Reddy, Shri Y. V. Subba

Rijiju, Shri Kiren

Sahu, Shri Chandulal

Sahu, Shri Lakhan Lal

Sai, Shri Vishnu Dev

Saini, Shri Rajkumar

Sampla, Shri Vijay

Sanjar, Shri Alok

Sarmah, Shri Ram Prasad
Sarswati, Shri Sumedhanand
Sawaikar, Adv. Narendra Keshav
Sawant, Shri Arvind

Shah, Shrimati Mala Rajyalakshmi
Sharma, Dr. Mahesh

Sharma, Shri Ram Kumar
Sharma, Shri Ram Swaroop
Shekhawat, Shri Gajendra Singh
Shetty, Shri Gopal
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Shewale, Shri Rahul

Shirole, Shri Anil

Shyal, Dr. Bhartiben D.
Sigriwal, Shri Janardan Singh
Singh, Dr. Bhola

Singh, Dr. Jitendra

Singh, Dr. Satya Pal

Singh, Dr. Yashwant

Singh (Retd), Gen. Vijay Kumar
Singh, Kunwar Bharatendra
Singh, Rao Inderjit

Singh, Shri Abhishek

Singh, Shri Bhola

Singh, Shri Brijbhushan Sharan
Singh, Shri Dushyant

Singh, Shri Ganesh

Singh, Shri Giriraj

Singh, Shri Hukum

Singh, Shri Kirti Vardhan
Singh, Shri Lallu

Singh, Shri Nagendra

Singh, Shri Pashupati Nath
Singh, Shri R. K.

Singh, Shri Radha Mohan
$Singh, Shri Rajnath

Singh (Raju Bhaiya), Shri Rajveer
Singh, Shri Rakesh

Singh, Shri Satyapal

$ Corrected through slip for Noes.
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Singh, Shri Sunil Kumar

Singh, Shri Sushil Kumar

Singh, Shri Uday Pratap

Singh, Shri Virendra

Sinha, Shri Jayant

Sinha, Shri Manoj

Sinha, Shri Shatrughan

Solanki, Dr. Kirit P.

Somaiya, Dr. Kirit

Sonkar, Shri Vinod Kumar
Sonker, Shrimati Neelam
Supriyo, Shri Babul

Tadas, Shri Ramdas C.

Tamta, Shri Ajay

Tanwar, Shri Kanwar Singh
Teli, Shr1 Rameshwar

Teni, Shri Ajay Misra

Thakur, Shri Anurag Singh
Thakur, Shrimati Savitri

Tomar, Shri Narendra Singh
Tripathi, Shri Sharad

Udasi, Shri Shivkumar

Usendi, Shri Vikram

Vasava, Shri Manshukhbhai Dhanjibhai
Vasava, Shri Parbhubhai Nagarbhai
Verma, Dr. Anshul

Verma, Shri Bhanu Pratap Singh
Verma, Shrimati Rekha

Wanga, Shri Chintaman Navasha
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Yadav, Shri Hukmdeo Narayan
Yadav, Shri Laxmi Narayan
Yadav, Shri Om Prakash
Yadav, Shri Ram Kripal
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ABSTAIN

Deo, Shri Arka Keshari
Jena, Shri Rabindra Kumar
‘Laguri, Shrimati Sakuntala
Mahtab, Shri Bhartruhari
Majhi, Shri Balbhadra
Samal, Dr. Kulmani
Satpathy, Shri Tathagata
Singh, Dr. Prabhas Kumar

Tarai, Shrimati Rita

¢ Voted through slip
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HON. SPEAKER: Subject to correction’, the result of the Division is:
Ayes: 46
Noes: 246
Abstain: 008
The amendment was negatived.
HON. SPEAKER: The question is:
“That clause 7 stand part of the Bill.”
The motion was adopted.
Clause 7 was added to the Bill.
Clause 8 was added to the Bill.

’ The following members recorded/corrected their votes through slips.

Ayes: 046+ Shrimati Sonia Gandhi, Shri Md. Badaruddoza Khan and Shri M.K Raghavan = 049 - Shri
Rajnath Singh wrongly voted for Ayes, but later on, he corrected through slip for Noes = 048

Noes : 246 + S/Shri L.K. Advani, Hansraj Gangaram Ahir, Shrimati Jyoti Dhurve, Shri Satish Chandra
Dubey, Shrimati Bhavana Gawali (Patil), Prof. Richard Hay, Prof. Sanwar Lal Jat, S/Shri Bahadur Singh
Koli, Ram Charitra Nishad, Natubhai Gomanbhai Patel, Sanjay Kaka Patil and Rajnath Singh = 258 -
Shrimati Sonia Gandhi and Shri Md. Badaruddoza Khan wrongly voted for Noes, but later on, they
corrected through slips for Ayes = 256

Abstain: 008 + Shrimati Sakuntala Laguri = 009
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Clause 9 Levy and collection

HON. SPEAKER: Shri Bhartruhari Mahtab, are you moving your Amendment
No.1 to clause 9?
SHRI BHARTRUHARI MAHTAB : Madam, after clarification of the hon.
Finance Minister, I am not moving my amendment. I have another amendment
with reference to The Goods and Services Tax (Compensation to States) Bill.
HON. SPEAKER: Shri Veerappa Moily, are you moving your Amendment Nos.5
and 6 to clause 9?
SHRI M. VEERAPPA MOILY : Of course, it is on the same principle which I
have already initiated. I am not happy with the reply. It is not satisfactory.
Anyway, | am not moving my amendments.
HON. SPEAKER: Shri Adhir Ranjan Chowdhury, are you moving your
Amendment No.15 to clause 9?
SHRI ADHIR RANJAN CHOWDHURY : Madam, I beg to move:

“Page 14, after line 11,—

insert "(6) The Central tax in respect of the supply of taxable goods
or services or both by a supplier, who is not registered, to a
registered person shall be paid by such person on reverse charge
basis as the recipient and all the provisions of this Act shall apply to
such recipient as if he is the person liable for paying the tax in
relation to the supply of such goods or services or both.

(7) The Government may, on the recommendations of the
Council, by notification, specify categories of services the tax on
intra-State supplies of which shall be paid by the electronic
commerce operator if such services are supplied through it, and the
provisions of this Act shall apply to such electronic commerce
operator as if he is the supplier liable for paying the tax in relation to
the supply of such services:

Provided that where an electronic commerce operator does
not have a physical presence in the taxable territory, any person
representing such electronic commerce operator for any purpose in
the taxable territory shall be liable to pay tax:
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Provided further that where an electronic commerce operator
does not have a physical presence in the taxable territory and also he
does not have a representative in the said territory, such electronic
commerce operator shall appoint a person in the taxable territory for
the purpose of paying tax and such person shall be liable to pay tax.

(8) Every notification under sub-section (2), insofar as it
relates to levy or increase of such duty, shall be laid before each
House of Parliament if it is in session as soon as may be after the
issue of the notification, and if it is not in session within seven days
of its re-assembly, and the Central Government shall seek the
approval of Parliament to the notification by resolution moved
within a period of fifteen days beginning with the day on which the
notification is so laid before the House of the People and if
Parliament makes any modification in the notification or directs that
the notification should cease to have effect, the notification shall
thereafter have effect only in such modified form or be of no effect,
as the case may be, but without prejudice to the validity of anything
previously done thereunder.”

(15)

Madam, I have moved my amendment, but I need a clarification. The basic
tenet of our Constitution is the supremacy of Parliament over Executive. But in
this legislation that power has been abdicated. No taxation without representation
should be the basic feature of our Constitution. ... (/nterruptions)

HON. SPEAKER: I shall now put Amendment No. 15 to Clause 9 moved by Shri
Adhir Ranjan Chowdhury to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 9 stand part of the Bill.”
The motion was adopted.

Clause 9 was added to the Bill.
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Clause 10 Composition Levy
HON. SPEAKER: Shri Adhir Ranjan Chowdhury, are you moving amendment
Nos. 16 and 17?
SHRI ADHIR RANJAN CHOWDHURY : Madam, I beg to move :
Page 14, line 23,--

for “one per cent.”
substitute “half per cent.” (16)

Page 14, line 25,--
for “two and a half per cent.”
substitute “one per cent.”.  (17)
HON. SPEAKER: I shall now put amendment Nos. 16 and 17 moved to clause 10
by Shri Adhir Ranjan Chowdhury to the vote of the House.
The amendments were put and negatived.
HON. SPEAKER: The question is:
“That clause 10 stand part of the Bill.”

The motion was adopted.

Clause 10 was added to the Bill.

Clause 11 Power to grant exemption from tax
HON. SPEAKER: Shri N.K. Premachandran, are you moving your amendment
No. 18? Please do not speak now.
SHRI N.K. PREMACHANDRAN : I am not moving it.
HON. SPEAKER: The question is:
“That clause 11 stand part of the Bill.”
The motion was adopted.
Clause 11 was added to the Bill.
Clauses 12 to 15 were added to the Bill
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Clause 16 Eligibility and condition for
taking input tax credit
HON. SPEAKER: Shri Bhartruhari Mahtab, are you moving amendment No. 2?

SHRI BHARTRUHARI MAHTAB : Madam, I beg to move:
Page 20, after line 15,--
insert “(5) A registered person, having any unutilized
tax to his credit which was paid under a law relating to
tax subsumed under the Goods and Services Tax levied
under this Act, shall be entitled to set off such tax paid
against tax payable under this Act.". (2)
HON. SPEAKER: I shall now put amendment No. 2 moved to clause 16 by Shri
Bhartruhari Mahtab to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 16 stand part of the Bill.”
The motion was adopted.
Clause 16 was added to the Bill.
Clauses 17 to 24 were added to the Bill
... (Interruptions)
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Clause 25 Procedure for registration
HON. SPEAKER: Shri N.K. Premachandran, are you moving amendment No. 19?
SHRI N.K. PREMACHANDRAN : Madam, I beg to move:
Page 27, line2,--

after “date”
insert “within a maximum period of thirty days of
application”. (19)

HON. SPEAKER: I shall now put amendment No. 19 moved to clause 25 by Shri
N.K. Premachandran to the vote of the House.

The amendment was put and negatived.
HON. SPEAKER: The question is:

“That clause 25 stand part of the Bill.”
The motion was adopted.
Clause 25 was added to the Bill.
Clauses 26 to 34 were added to the Bill

Clause 35 Accounts and other records
HON. SPEAKER: Shri M.B. Rajesh, are you moving amendment Nos. 7 and 8?
SHRI M.B. RAJESH (PALAKKAD): Madam, I beg to move:
Page 31, line 22,--

for “registered person”
substitute “taxable person”. (7)

Page 31, line 33,--

for “registered person”
substitute “taxable person”. (8)
Madam, as per the provision, only a registered person needs to keep books
of account, but a person liable to be registered, who has not taken registration,
cannot subsequently condone that and he is not liable to keep true and correct

accounts.
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HON. SPEAKER: I shall now put amendment Nos. 7 and 8 moved to clause 35
by Shri M.B. Rajesh to the vote of the House.
The amendments were put and negatived.

HON. SPEAKER: The question is:

“That clause 35 stand part of the Bill.”

The motion was adopted.
Clause 35 was added to the Bill.
Clauses 36 to 59 were added to the Bill

Clause 60 Provisional assessment
HON. SPEAKER: Shri A.P. Jithender Reddy is not there.

The question is:
“That clause 60 stand part of the Bill.”

The motion was adopted.

Clause 60 was added to the Bill.

Clause 61 Scrutiny of returns

HON. SPEAKER: Shri A.P. Jithender Reddy is not there.
The question is:
“That clause 61 stand part of the Bill.”
The motion was adopted.
Clause 61 was added to the Bill.
Clauses 62 to 64 were added to the Bill.
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Clause 65 *Audit by tax authorities
HON. SPEAKER: Shri N.K. Premachandran, are you moving amendment No. 20?
SHRI N.K. PREMACHANDRAN : I am not moving it.
HON. SPEAKER: The question is:
“That clause 65 stand part of the Bill.”
The motion was adopted.

Clause 65 was added to the Bill.

Clause 66 Special audit
HON. SPEAKER: Shri A.P. Jithender Reddy is not there.
The question is:
“That clause 66 stand part of the Bill.”
The motion was adopted.

Clause 66 was added to the Bill.

Clause 67 Power of inspection, search and
seizures

HON. SPEAKER: Shri A.P. Jithender Reddy is not there.

Shri N.K. Premachandran, are you moving amendment Nos. 21, 22 and 23?
SHRI N.K. PREMACHANDRAN : Madam, I beg to move:

Page 49, line 9,--

2

for “six
substitute “three”. (21)

Page 49, line 11,--

2

for “six
substitute “three”. (22)

Page 49, line 12,--

for “‘six months”
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substitute “one month”. (23)

HON. SPEAKER: I shall now put amendment Nos. 21, 22 and 23 moved to
clause 67 by Shri N.K. Premachandran to the vote of the House.

The amendments were put and negatived.
HON. SPEAKER: The question is:

“That clause 67 stand part of the Bill.”
The motion was adopted.
Clause 67 was added to the Bill.
Clauses 68 to 100 were added to the Bill.

Clause 101 Orders of Appellate Authority
HON. SPEAKER: There is Amendment No. 24 given by Shri N.K.
Premachandran. Are you moving your Amendment?
SHRI N.K. PREMACHANDRAN : Yes, Madam, I am moving the Amendment. It
is because this should be in accordance with the provisions of the Act.
I beg to move:
“Page 62, line 39,--

for “as it thinks fit”

substitute “in accordance with the provisions of this Act”.
(24)

HON. SPEAKER: I shall now put Amendment No. 24 to Clause 101 moved by
Shri N.K. Premachandran to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 101 stand part of the Bill.”

The motion was adopted.

Clause 101 was added to the Bill.
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Clauses 102 to 149 were added to the Bill.

Clause 150 Obligation to furnish
information return
HON. SPEAKER: There is Amendment No. 3 given by Shri Bhartruhari Mahtab.

Are you moving your Amendment?
SHRI BHARTRUHARI MAHTAB : No, I am not moving my Amendment.
HON. SPEAKER: Thank you.

The question is:

“That clause 150 stand part of the Bill.”

The motion was adopted.
Clause 150 was added to the Bill.
Clauses 151 to 170 were added to the Bill.

Clause 171 Anti Profiterring measure

HON. SPEAKER: There is Amendment No. 25 given by Shri Rabindra Kumar
Jena. Are you moving your Amendment?
SHRI RABINDRA KUMAR JENA (BALASORE): Speaker, Madam, the hon.
Minister has sufficiently addressed it.
HON. SPEAKER: Very good!
SHRI RABINDRA KUMAR JENA : There is only one point that I would like to
urge upon the hon. Minister to keep the tenure of the Authority to a maximum
period of 12 months, which is the world-wide practice and it will ensure that the
inspector-raj does not enter the country once again.

No, I am not moving my Amendment.
HON. SPEAKER: Thank you.

The question is:

“That clause 171 stand part of the Bill.”

The motion was adopted.

Clause 171 was added to the Bill.
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Clauses 172 to 174 were added to the Bill.
Schedule I
HON. SPEAKER: There is Amendment No. 26 given by Shri Adhir Ranjan
Chowdhury. Are you moving your Amendment or not?
SHRI ADHIR RANJAN CHOWDHURY : Madam, it appears in this Bill that
everything under the sun comes under the ambit of supply and hence is liable to be
taxed. ... (Interruptions)
HON. SPEAKER: So, you are moving it.
... (Interruptions)
SHRI ADHIR RANJAN CHOWDHURY : I beg to move:
“Page 100, omit lines 4 and 5.”  (26)

HON. SPEAKER: I shall now put Amendment No. 26 to Schedule I moved by
Shri Adhir Ranjan Chowdhury to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That Schedule I stand part of the Bill.”

The motion was adopted.

Schedule 1 was added to the Bill.

Schedule 11
HON. SPEAKER: There is Amendment No. 27 given by Shri Adhir Ranjan
Chowdhury. Are you moving your Amendment or not?
SHRI ADHIR RANJAN CHOWDHURY : Yes, Madam. I beg to move:
“Page 101, omit line 37.” (27)

HON. SPEAKER: I shall now put Amendment No. 27 to Schedule II moved by
Shri Adhir Ranjan Chowdhury to the vote of the House.

The amendment was put and negatived.
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HON. SPEAKER: The question is:

“That Schedule II stand part of the Bill.”

The motion was adopted.
Schedule Il was added to the Bill.
Schedule 111

HON. SPEAKER: There is Amendment No. 28 given by Shri K.C. Venugopal.
Are you moving your Amendment or not?
SHRI K.C. VENUGOPAL (ALAPPUZHA): Yes, Madam. I beg to move:

“Page 103, line 21,--

for “Actionable claims, other than lottery,”

substitute “actionable claims other than lottery issued non-
government agencies,”.” (28)

HON. SPEAKER: I shall now put Amendment No. 28 to Schedule III moved by
Shri K.C. Venugopal to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That Schedule III stand part of the Bill.”
The motion was adopted.
Schedule Il was added to the Bill.

Clause 1, the Enacting Formula, and the Long Title
were added to the Bill.

SHRI ARUN JAITLEY : I beg to move:
“That the Bill be passed.”
HON. SPEAKER: The question is:
“That the Bill be passed.”
The motion was adopted.
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20.34 > hours

INTEGRATED GOODS AND SERVICES TAX
BILL, 2017

HON. SPEAKER: Now, Item No, 16.
The question is:

“That the Bill to make a provision for levy and collection of tax on
inter-State supply of goods or services or both by the Central
Government and the matters connected therewith or incidental
thereto be taken into consideration.”

The motion was adopted.
HON. SPEAKER: The House will now take up clause-by-clause consideration of
the Bill.
Clause 2  Definition
HON. SPEAKER: The question is:
“That clause 2 stand part of the Bill.”

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3 Appointment of officers
HON. SPEAKER: Shri N.K. Premachandran, are you moving your amendment
Nos. 3 and 4 to clause 3?
SHRI N.K. PREMACHANDRAN (KOLLAM): No, Madam, I am not moving.
HON. SPEAKER: The question is:

“That clause 3 stand part of the Bill.”
The motion was adopted.
Clause 3 was added to the Bill.
Clause 4 was added to the Bill.
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Clause 5 Levy and collection
HON. SPEAKER: Shri Bhartruhari Mahtab, are you moving your
amendment No. 1 to clause 5?
SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, though this is an
identical one, I would insist that it should be voted by a voice vote. I beg to move:
Page 5, after line 22,--
insert “(6)  Notwithstanding anything contained in
any law for the time being in force, the
Comptroller and Auditor General shall

have the powers to audit collection of
taxes levied under this section.”. (1)

HON. SPEAKER: I shall now put amendment No. 1 moved by Shri Bhartruhari
Mabhtab to clause 5, to the vote of the House.

The amendment was put and negatived.
HON. SPEAKER: Shri N.K. Premachandran, are you moving your amendment
No. 5 to clause 5?
SHRI N.K. PREMACHANDRAN : Madam, I am not moving amendment Nos. 5
and 6. I will be moving amendment No. 7 to clause 16 for which a little time may
be given to me.
HON. SPEAKER: Shri Veerappa Moily, are you moving your amendment Nos. 8
and 9 to clause 5?
SHRI M. VEERAPPA MOILY (CHIKKABALLAPUR): Yes, Madam. I beg to
move:

Page 5, line 1,--
for  “Government may, on the recommendations of
the Council, by notification”

substitute “Government may, on the
recommendations of the Council and as

passed by the Parliament. (8)

Page 5, line 11,--
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For  “Government may, on the recommendations of
the Council, by notification”

Substitute  “Government may, on the
recommendations of the Council and as
passed by the Parliament,”. (9)

HON. SPEAKER: I shall now put amendment Nos. 8§ and 9 moved by Shri
Veerappa Moily to clause 5, to the vote of the House.
The amendments were put and negatived.
HON. SPEAKER: The question is:
“That clause 5 stand part of the Bill.”

The motion was adopted.

Clause 5 was added to the Bill.

Clause 6 Power to grant exemption
from tax
HON. SPEAKER: Shri N.K. Premachandran, are you moving your amendment
No. 6 to clause 6?
SHRI N.K. PREMACHANDRAN : No, Madam, [ am not moving.
HON. SPEAKER: Shri Veerappa Moily, are you moving your amendment No. 10
to clause 6?
SHRI M. VEERAPPA MOILY : Yes, Madam. I beg to move:
Page 5, line 24,--

for  “on the recommendations of the Council, by
notification,”
substitute “on the recommendations of the Council

and as passed by the Parliament,”. (10)
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HON. SPEAKER: I shall now put amendment No. 10 moved by Shri Veerappa
Moily to clause 6, to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 6 stand part of the Bill.”

The motion was adopted.
Clause 6 was added to the Bill.
Clauses 7 to 11 were added to the Bill.

Clause 12 Place of supply of services where location of
supplier and recipient is in India
HON. SPEAKER: Shri Rabinddra Kumar Jena, are you moving your amendment
No. 13 to clause 12?
SHRI RABINDRA KUMAR JENA (BALASORE): No, Madam, I am not

moving.

HON. SPEAKER: The question is:
“That clause 12 stand part of the Bill.”

The motion was adopted.
Clause 12 was added to the Bill.
Clauses 13 to 15 were added to the Bill.

Clause 16 Zero rated supply
HON. SPEAKER: Shri N.K. Premachandran, are you moving your amendment
No. 7 to clause 16?
SHRI N.K. PREMACHANDRAN : Yes, Madam. I beg to move:

Page 13, lines 24 and 25,--
omit “Special Economic Zone developer or a” (7)
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‘Zero rated supply’ is applicable to Special Economic Zones. So, why
should it be given to SEZ developer? The Minister has not answered this question.
Giving it to SEZ is okay, but why should the SEZ developer be given such a ‘Zero
rated supply’? That is the question which I am asking, through you, Madam.

HON. SPEAKER: I shall now put amendment No. 7 moved by Shri N.K.
Premachandran to clause 16, to the vote of the House.

The amendment was put and negatived.
HON. SPEAKER: Shri M.B. Rajesh, are you moving your amendment Nos. 11

and 12 to clause 16?

SHRI M.B. RAJESH (PALAKKAD): Yes, Madam. I beg to move:
Page 13, line 21,--

for  “following supplies”
substitute  “following taxable supplies”. (11)
Page 13, line 28,--
after ‘“‘an exempt supply”
insert “other than non-taxable supply”. (12)
HON. SPEAKER: I shall now put amendment Nos. 11 and 12 moved by Shri
M.B. Rajesh to clause 16, to the vote of the House.

The amendments were put and negatived.

HON. SPEAKER: The question is:
“That clause 16 stand part of the Bill.”

The motion was adopted.

Clause 16 was added to the Bill.
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Clause 17 Apportionment of tax and settlement
of funds
HON. SPEAKER: Shri Rabindra Kumar Jena, are you moving your amendment
Nos. 14 and 15 to clause 17?
SHRI RABINDRA KUMAR JENA : Yes, Madam. I just wish to make one small
point. On the issue of service tax in IGST, it should be ‘supplies’ and not ‘service’.
I beg to move:

Page 14, line 15,--

after “supply”

insert “, not exceeding the tax rate of 20 per
cent.,”. (14)

Page 14, line 16,--

For  “The balance amount of integrated tax
remaining in the integrated tax account”

substitute  “The equivalent amount of integrated
tax”. (15)

HON. SPEAKER: I shall now put amendment Nos. 14 and 15 moved by Shri
Rabindra Kumar Jena to clause 17, to the vote of the House.
The amendments were put and negatived.
HON. SPEAKER: The question is:
“That clause 17 stand part of the Bill.”

The motion was adopted.

Clause 17 was added to the Bill.
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Clause 18 Transfer of input tax credit
HON. SPEAKER: Shri Bhartruhari Mahtab, are you moving your amendment No.
2 to clause 18?
SHRI BHARTRUHARI MAHTAB : No, Madam, I am not moving.
HON. SPEAKER: The question is:
“That clause 18 stand part of the Bill.”

The motion was adopted.
Clause 18 was added to the Bill.
Clauses 19 to 25 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

HON. SPEAKER: The Minister may now move that the Bill be passed.
SHRI ARUN JAITLEY: I beg to move:

“That the Bill be passed.”
HON. SPEAKER: The question is:

“That the Bill be passed.”

The motion was adopted.
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20.41 hours
GOODS AND SERVICES TAX (COMPENSATION
TO STATES) BILL, 2017
HON. SPEAKER: Now, the House will take up Item No. 17.
The question is:

“That the Bill to provide for compensation to the
States for the loss of revenue arising on account of
implementation of the goods and services tax in
pursuance of the provisions of the Constitution (One
Hundred and First Amendment) Act, 2016 be taken
into consideration.”

The motion was adopted.
HON. SPEAKER: The House will now take up clause by clause consideration of
the Bill.
The question is:
“That Clauses 2 to 4 stand part of the Bill.”
The motion was adopted.

Clauses 2 to 4 were added to the Bill.

Clause 5 Base year revenue
HON. SPEAKER: Shri Bhartruhari Mahtabji are you moving your amended No.
1?
SHRI BHARTRUHARI MAHTAB (CUTTACK): Yes, Madam.
I beg to move:
Page 3, after line 27,--

Insert “(h) an amount equal to sixty per cent, of Clean
Environment Cess levied by the Central
Government on coal and attributable to the
concerned State;” (1)
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I am moving this amendment to provide 60 per cent of Clean Environment
Cess that is being levied by the Central Government on coal and attributable to the
concerned States.
HON. SPEAKER: I shall now put Amendment No. 1 to clause 5 moved by Shri
Bhartruhari Mahtab to the vote of the House.
SHRI BHARTRUHARI MAHTAB : I want a Division on this.
HON. SPEAKER: Let the Lobbies be cleared--

HON. SPEAKER: The lobbies have been cleared. 3r@ aifew et T9s™ &1 ST gl
gl

I shall now put amendment No.l moved by Shri Bhartruhari Mahtab to
clause 5, to the vote of the House. The question is:
Page 3, after line 27,—

insert “(h) an amount equal to sixty per cent, of Clean Environment
Cess levied by the Central Government on coal and attributable
to the concerned State;” (1)

The Lok Sabha divided.
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HON. SPEAKER: Subject to correction’, the result of the Division is:
Ayes: 41
Noes: 242
The motion was negatived

HON. SPEAKER : Shri Preachandran, are you moving your amendment No. 6?

" The following members recorded/corrected their votes through slips.

Ayes: 041+ Kumari Sushmita Dev and Shri C.L. Ruala = 043

Noes : 242 + S/Shri Hansraj Gangaram Abhir, P.P. Chauhan, Satish Chandra Dubey, Devjibhai G. Fatepara,
Prof. Richard Hay, Shri Ram Charitra Nishad and Shri Lallu Singh = 249

Abstain: 000
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SHRI N.K. PREMACHANDRAN (KOLLAM): Yes, Madam. I beg to move:
Page 3, lines 17 and 18,—
for "betting and gambling"
substitute “such other entertainments legally validated by the
respective States". (6)
HON. SPEAKER: I shall now put amendment No.6 moved by Shri N.K.
Premachandran to clause 5, to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 5 stand part of the Bill.”

The motion was adopted.
Clause 5 was added to the Bill.
Clause 6 was added to the Bill.

Clause 7 Calculation and release of compensation
HON. SPEAKER: Shri Mahtab, are you moving your amendment No.2 to clause
7?
SHRI BHARTRUHARI MAHTAB : Yes, Madam. I beg to move:
Page 5, after line 3,—

Insert “Explanation- The actual revenue collected by a State
under clause (b) shall not include any arrears of tax
pertaining to a period before the commencement of this Act,
which had remained unpaid due to pendency of any
proceedings before a Tribunal or Court, and is received after
the commencement of this Act.". (2)

HON. SPEAKER: I shall now put amendment No.2 moved by Shri Bhartruhari
Mabhtab to clause 7, to the vote of the House.

The amendment was put and negatived.



29.03.2017 311

SHRI BHARTRUHARI MAHTAB : Madam, I want Division on this. ...
(Interruptions) Let it be voted out.
HON. SPEAKER: I have already announced ‘Noes’ have it.
Shri Premachandran, are you moving your amendment No.7 to clause 7?
SHRI N.K. PREMACHANDRAN : I am not moving it, Madam.
HON. SPEAKER: The question is:
“That clause 7 stand part of the Bill.”

The motion was adopted.
Clause 7 was added to the Bill.
Clause 8 Levy and collection of cess
HON. SPEAKER: Shri K.C. Venugopal, are you moving your amendment No.8 to
clause 8?
SHRI K.C. VENUGOPAL (ALAPPUZHA): Yes, Madam. I beg to move.
Page 5, for lines 42 to 50,—

substitute "The compensation to the States for loss of revenue arising
on account of implementation of the Goods and Service tax shall be
paid from the Consolidated Fund of India". (8)

HON. SPEAKER: I shall now put amendment No.8 moved by Shri K.C.
Venugopal to clause 8, to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 8 stand part of the Bill.”

The motion was adopted.
Clause 8 was added to the Bill.
Clause 9 was added to the Bill.
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Clause 10 Crediting proceeds of cess to Fund
HON. SPEAKER: Shri Tathagata Satpathy, are you moving your amendment
Nos.3 and 4 to clause 10?
SHRI TATHAGATA SATPATHY (DHENKANAL): Yes, Madam. I beg to
move:

Page 6, line 35—
for “Fifty per cent.”

substitute “Five per cent.” 3)

Page 6, line 37,— 10
for “balance fifty per cent.”

substitute “balance ninety-five per cent.” (4)

HON. SPEAKER: I shall now put amendments No.3 and 4 moved by Shri
Tathagata Satpathy to clause 10, to the vote of the House.
The amendments were put and negatived.
HON. SPEAKER: Shri N.K. Premachandran, are you moving your amendment
Nos.9 and 10 to clause 10?
SHRI N.K. PREMACHANDRAN: Yes, Madam. I beg to move:
Page 6, lines 35, omit ‘‘Fifty per cent. of *’. 9)

Page 6, lines 36 and 37,—

omit "shall be transferred to the Consolidated Fund of
India as the share of Centre, and the balance fifty per cent.". (10)

HON. SPEAKER: I shall now put amendment Nos.9 and 10 moved by Shri N.K.
Premachandran to clause 10, to the vote of the House.

The amendments were put and negatived.
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HON. SPEAKER: Shri Rabindra Kumar Jena to move the Amendment No. 11 to
Clause 10.

SHRI RABINDRA KUMAR JENA (BALASORE): I am moving Amendment No.
11 to Clause 10. I beg to move:

Page 6, lines 37 to 39,—
for  "of their total revenues from the State tax
or the Union territory goods and services tax,
as the case may be, in the last year of the
transition period"
substitute "as prescribed by the current Finance
Commission". (11)

HON. SPEAKER: I shall now put amendment No. 11 to Clause 10 moved by Shri
Rabindra Kumar Jena to the vote of the House.

The amendment was put and negatived.

HON. SPEAKER: The question is:
“That clause 10 stand part of the Bill.”

The motion was adopted.
Clause 10 was added to the Bill.
Clauses 11 and 12 were added to the Bill.

Clause 13 Laying of rules before Parliament

HON. SPEAKER: Shri A.P. Jithender Reddy to move Amendment No. 5 to

Clause 13. He is not present.

HON. SPEAKER: The question is:
“That Clause 13 stand part of the Bill.”

The motion was adopted.
Clause 13 was added to the Bill.
Clause 14 was added to the Bill.
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Schedule
HON. SPEAKER: Shri K.C. Venugopal to move Amendments No. 12 and 13 to
the Schedule.
SHRI K.C. VENUGOPAL : Madam, I am not moving Amendments No. 12 and
13 to the Schedule.
HON. SPEAKER: Shri M.B. Rajesh to move Amendment Nos. 14, 15 and 16 to
the Schedule.
SHRI M.B. RAJESH (PALAKKAD): Madam, I am moving Amendments No. 14,
15 and 16 to the Schedule. I beg to move:

Page 8, line 17, in column (3), -
for "24"
substitute "24 excluding 2403.10.31". (14)

Page 8, column (2), for lines 36 to 43,—
Substitute "Motor cars including station wagons
and racing cars for which value for the

purpose of levy of Goods and Services Tax exceeds 25
lakhs rupees". (15)

Page 8, omit line 44. (16)

HON. SPEAKER: I shall now put amendments No. 14, 15 and 16 to the Schedule
moved by Shri M. B. Rajesh to the vote of the House.

The amendments were put and negatived.

HON. SPEAKER: The question is:
“That the Schedule stand part of the Bill.”

The motion was adopted.
The Schedule was added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND
MINISTER OF DEFENCE (SHRI ARUN JAITLEY): I beg to move:
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“That the Bill be passed.”
HON. SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.
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UNION TERRITORY GOODS AND SERVICES
TAX BILL, 2017
HON. SPEAKER: Now, the House will take up item No. 18.

The question is:

“That the Bill to make a provision for levy and collection of tax on
intra-State supply of goods or services or both by the Union
territories and the matter connected therewith or incidental thereto be
taken into consideration.”

The motion was adopted.

HON. SPEAKER: The House shall now take up clause by clause consideration of
the Bill.

The question is:
“That clauses 2 to 6 stand part of the Bill.”

The motion was adopted.
Clauses 2 to 6 were added to the Bill.

Clause 7 Levy and collection
HON. SPEAKER: Shri Bhrtruhari Mahtab to move the Amendment No. 1 to
Clause 7.
SHRI BHARTRUHARI MAHTAB (CUTTACK): I am moving Amendment No.
1 to Clause 7. I beg to move:

Page 4, after line 12,—
Insert “(6) Notwithstanding anything contained
in any law for the time being in force, the Comptroller
and Auditor General shall have
the powers to audit collection of taxes levied under this
section.". (1)
HON. SPEAKER: I shall now put amendment No. 1 to Clause 7 moved by Shri

Bhartruhari Mahtab to the vote of the House.
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The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 7 stand part of the Bill.”

The motion was adopted.
Clause 7 was added to the Bill.
Clauses 8 and 9 were added to the Bill.

Clause 10 Transfer of input tax credit
HON. SPEAKER: Shri Bhartruhari Mahtab to move Amendment No. 2 to Clause
10.
SHRI BHARTRUHARI MAHTAB : Madam, I am not moving Amendment No. 2
to Clause 10.
HON. SPEAKER: The question is:
“That clause 10 stand part of the Bill.”

The motion was adopted.
Clause 10 was added to the Bill.
Clauses 11 to 26 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND
MINISTER OF DEFENCE (SHRI ARUN JAITLEY): I beg to move:

“That the Bill be passed.”
HON. SPEAKER: The question is:

“That the Bill be passed.”

The motion was adopted.

HON. SPEAKER: Now the lobbies may be opened. The House stands adjourned
to meet again on Thursday, March 30, 2017 at 1100 am.
20.54 hours

The Lok Sabha then adjourned till Eleven of the Clock on
Thursday, March 30, 2017/ Chaitra 9, 1939 (Saka).
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